
Matrimony.com Limited 
(CIN: L63090TN2001PLC047432) 

Registered & Corporate Office No.94, TVH Beliciaa Towers, Tower II, 5th Floor, MRC Nagar, Raja 
Annamalaipuram, Chennai – 600028. Phone No. 044-4900 1919 

Date: January 22, 2026 

To,  
Securities and Exchange Board of India, 
Corporation Finance Department, 
Division of Corporate Restructuring, 
SEBI Bhawan, Bandra Kurla Complex, 
Bandra (East), Mumbai – 400 051 

Dear Sir / Madam, 

Sub: Matrimony.com Limited (“Company”) - Intimation on Submission of Public Announcement for 
Buyback of Equity Shares of the Company through tender offer.  

Ref: Regulation 7(i) of the SEBI Buyback Regulations. 

The Board of Directors at its meeting held on December 15, 2025, subject to the approval of the shareholders, 
has approved the proposal for Buyback of fully paid up equity shares of the Company having a face value of ₹ 5/- 
each not exceeding 8,93,129 Equity Shares at a price of ₹ 655/- (Rupees Six Hundred and Fifty Five only) per 
equity share on a proportionate basis, through the tender offer process in accordance with the provisions of the 
Companies Act, 2013, and rules made there under, and the Securities and Exchange Board of India (SEBI Buy-
Back of Securities) Regulations, 2018 (the “SEBI Buyback Regulations”) as amended from time to time and 
other applicable laws (“Buyback”). The shareholders through postal ballot e-voting approved the proposal 
for buyback through resolution dated January 18, 2026, the results of which was published on January 20, 
2026. 

In this connection, we wish to inform you that pursuant to Regulation 7(i) of the SEBI Buyback Regulations, the 
Company has published a Public Announcement dated January 21, 2026 (“Public Announcement”) for 
the Buyback on January 22, 2026 in the newspapers mentioned below: 

Newspaper Language Editions 
Financial Express English All Editions 

Jansatta Hindi All Editions 
Makkal Kural Tamil Chennai Edition (Being the Regional language wherein 

the registered office of the Company is located) 

In this regard, please find enclosed a copy of the Public Announcement, as published in the aforesaid newspapers. 

Further, as per the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended, a 
copy of this Public Announcement will be available on the Company’s website at i.e., www.matrimony.com, 
Manager to the Buyback website at i.e., www.saffronadvisor.com and is expected to be made available on the 
website of the SEBI at i.e., www.sebi.gov.in and on the website of the Stock Exchanges at i.e., www.bseindia.com 
and www.nseindia.com, during the period of the Buyback. 

Kindly take note of the same. 

Thanking you, 
Yours Faithfully, 

FOR MATRIMONY.COM LIMITED 

Vijayanand Sankar 
Company Secretary & Compliance Officer  
ACS:18951 
No.94, TVH Beliciaa Towers, Tower II, 5th Floor, MRC Nagar, Raja Annamalaipuram, Chennai - 600028 
Encl.: As stated above 
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MATRIMONY.COM LIMITED 
CIN: L63090TN2001PLC047432 

Registered Office: No.94, TVH Beliciaa Towers, 
Tower II, 5th Floor, MRC Nagar, Raja Annamalaipuram, 

Chennai - 600028, Tamil Nadu, India. 
Tel: +91 44 49001919 I E-mail: lnvestors@matrimony.com 

Website: www.matrimony.com 

Contact Person: Vljayanand Sankar, Company Secretary & Compliance Officer 

PUBUC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS/ 
BENEFICIAL OWNERS OF EQUITY SHARES OF MATRIMONY.COM LIMITED FOR THE 
BUY-BACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER 
OFFER ROUTE UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY•BACK 
OF SECURITIES) REGULATIONS, 2018, AS AMENDED ("BUY· BACK REGULATIONS") 

THIS PUBLIC ANNOUNCEMENT (THE "PUBLIC ANNOUNCEMENT') IS BEING MADE IN RELATION 
TO THE BUYBACK OF EQUITY SHARES OF MATRIMONY.COM LIMITED THROUGH THE TENDER 
OFFER PROCESS PURSUANT TO THE PROVISIONS OF REGULATION 7(1) AND OTHER APPLCIABLE 
PRQ~ION OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES) 
REGULATIONS, 2018, AS AMENDED (THE ·ses, BUYBACK REGULATIONS") AND CONTAINS THE 
DISCLOSURES AS SPECIFIED IN SCHEDULE II READ WITH SOiEDULE l OF THE SEBI BUYBACK 
REGULATIONS. 

OFFER TO BUYBACK OF UPTO 8,93,129 (EIGHT LAKHS AND NINTY THREE THOUSAND ONE 
HUNDRED AND TWENTY NINE) FULLY PAID-UP EQUITY SHARES Of FACE VALUE OF ,s (RUPEES 
FIVE ONLY) EACH AT A PRICE OF ~655 (RUPEES SIX HUNDRED ANO FIFTY FIVE ONLY) PER EQUITY 
SHARE, PAYABLE IN CASH, FOR AN AGGREGATE AMOUNT NOT EXCEEDING , 5,850 LAKHS 
(RUPEES FIVE THOUSAND EIGHT HUNDRED AND FIFTY LAKHS ONLY) ON A PROPORTIONATE 
BASIS THROUGH THE TENDER OFFER ROUTE USING THE STOCK EXCHANGE MECHANISM. 

Certain figures contained in this Public Announcement, including financial information, have 
been subject to rounding-off adjustments . . All decimals have been rounded off to 2 (two) 
decimal points. In certain Instances, (i) the sum or percentage change of such numbers may 
not conform exactly to the total figure given; and (ii) the sum of the numbers in a column row 
in certain tables may not conform exactly to the total figure given for that column or row. 

1. DETAILS OF THE BUYBACK OFFERAN08UY8ACK PRICE 

Ll. The Boatd o(OircctOl'$C(Matrlmooy.com l.fmfted (I.he ''Co«1pany") 21t1t.S me~g held on December 15, 202s 
("Soard Meeting") has, m accordance with Article 16 of the Articles of Association of the Company and in 
ac.cordance. with the provisions of S~ions 68, 69, 70, 1 10 and all ot:her appliaibJe provisions, if any, of the 
Compaoles Ac~ 2013, as amended ("Act") read with the Companies (Share C.pltal and Debentures) Rules. 
2014, the Companies (Mana~nl and Admlnlsttalion) Rules, 2011 a!'ld other ,elevant Rules made 
thereunder, each as amended from lime to lime and the pro'-1iSions of lhe. 5<.-'Curities Md Exchunge Soard or 
1ndia (Buy•Back of Securities) Regulations~ 2018, as amended ("SEBI Buyback Regulations"}, the 
Sec:uritlesand Exchange Board of India (listl119 Obligaoons and Oisciosure Requirements) Regulations, 2015, 
as amended, ("SEBI Ustlng Regulatlons'") and sub)ect to such other approvals, permls'Slons, consents, 
sanctfoos and exemptions or Sect.1rtties ar\d Exchange Board or India ("'SEBI"}, the stock exchanges orHfflieh 
the Equity Shatesofthe Company are listed, being BSE Limited aOO National Stock Excha,-.ge of lndia limited 
("Stodc Exchanges"), Re.serve Bank of India ('"R.81"/ and/or other authorities, lnstfMions or bodies 
(together With SE8J an.d R8l, the '"Appropriate Author ties"), as may be necessarv, and SObject to such 
oonditiOns, attera!lons, amendments and moctl(icaUOns as may be prt:Serlbed or lmp;:ised by them \vhiJe 
granting such approvals, permissions, consents, sanctions and exempOOns which may be agreed by the Board 
of Directors of the Company, and subject to the approval of the shareholdelS of the Company by Wi1'f of sped;3;1 
resolution throuoh postal ballot lndud3ng e-voting process, the 8oarct of Olreaors of the Company ("Soa<d~ 
whieh teml shall be deemed to Include "8uyback committee" ot the Board end/or offlclals, which the Board has 
COJlstitUted/authOfised to exerd$e its powe1s, has ~pprova2 U-e Buyback by the Comp3ny of ihs fully pald·up 
equity shares having a nice value of {5 (Rupees Five only) each ("'Equity Shares"), for an amount not 
exceeding ~ 5,850 laklls (Rupees Five Thousand Ei\jht Hl#ldred and Fifty lakhsonly), «eluding any e,q,enses 
incurred orto be lnrurred for tr)e8uyback viz. brokerage COSts, fees, tumovercharg,es, .taxessucha·ssecurltles 
transaction ta>c and goods and servic:es tax. (ifany ), other tax { if any) on distributtd incbmf? on Buyb~Ck,. stamp 
duty, advisors f~, filing fees, public announcernef:lt expenses, printing and dispatch expenses, if any, and 
O(her lncldentat and related e,1penses and charges etc. ("Transaction CosU") {such amount hereinafter 
refened to as the '"Maximum Buyback Slze"), being 2'1.68% aod 2"1,8L % of the aggregate of the t~ 
pafd-up E(lu'iry Share capital a1,d Free Reserves of the company based on thQ latest standa:IC>n~ and 
consol«Jated audited financial statements of the Company respectively asat March 31, 2025, ata{'"Buyback 
price") not e)(cee::fing f 6SS (Rupees ~x Hundred and Fifty Fi\'e only) per Eqwty Sh.lre \ Buyback Price"), 
payable In cash, for an aggregate amount not exceeding lS,850 Laktis(Rupees five Thousand Eight Hundred 
and Fifty Lak:hs only) from the sharehO!derS/benefk:1a1 owners of the Equity Shares ot the company as on a 
record date: to be su~uently decided by the Board/Buybi>Ck Committee ("'Record Date"), ttvough the 
'·'Tender Offer" route, on a proportio.na~ basis as prescribed under the sear Buyback Regulations 
( hereinafl:et referred to as the "Buyt>ad<")i 

1.2. The Buyback. is more than 10% of the total paid"1Jp EQ\iity Share Qipital and Free Reserves or the O:,rnpany 
based on the latest $tandak:ine and conSQfidated audited financial statements of the Company respectively as 
at Match 31, 2025. Acoordfn!W, the Company had sou9ht approval of its shareholdets for the 8uybadi:, by wav 
or spe&I rcsoluUon Uuough ·u,e postal ballot notice dated oecembct 1s, 202s ("Postal Ballot Notloe"), In 
aocorda.nre with section 68(2)(b) of the Companies Act and R~ u!atiOn S(l)(b) ot tll(? SEBJ Buyb:cKk 
Regulations. The shareholders of the Company approved the Buyback, by WiY'f of a special resofution, through 
a postal ballot by remote '7VOtlngon January l8, 2026, ancf the reS\lltsof which wereann.0tinced on Januaf'( 
20,2026. 

1. 3. In terms of Regulation S( via) of the Buyback Regulations, thEj: Soard or Buyback Canmittee1 may tin l (one) 
work.mg day prior to the Record Date, increase the 8uybadc. Offer Price and decrease the number of Equity 
Shares Pf'Oposed to.be .bougtlt bad{, such that there is no mange In the Buyback Sge, 

1.4. The Equity Sh'ares are listed on the National Stock Exchange of lndia limited ("'NS£") and the SSE Limited 
("SSE") (hereinafter together ref etred to iJ5 the "Stodc Exdlanges"). 

1:5. "The: Buyback Is subject to re~pt of any approvals, permissions :ind sancbOns of sratutorY; regtJllltory or 
governmental authorities as may be fequired under applicable laws, induding SEBI and the Stock Exchanges. 

1.6. The Buybaek shall be.undertak.enon a proportionate basls{subjecttoreservation rors!'MII shalehokSerS) from 
~ hotder-s or ~ equity Sha!'es of~ company as on th~ Rc.oord Date, January 30, 2026 (tilt' "Eligible 
Shareholders") through the tender offer process prescribed under Regulation 4{iv)(a) of the Buyback 
Regulations. Additionally,~ 81.!YW(kshall be subject to applicable laws, implemented by tendering of Equity 
Shares by Etiglble ShMeh~el'S and settlement of the sa:me through the stock ex<:hange meCMl'llsm as 
S!)e(iflOO bySEBl in ltsCll'(Ular bearing reference numberQRjCFD/ POUCYCELL/J/2015 dat~April 13, 2015 
read with the circular bearing reference number CFO/OCRl/ClR/P/2016/131 dated OE:cember 9, 2016, SEBJ 
circular SEBV HO/CFD/DO!·UVC!R/P/202V61S dated August 13, 2021 and circular SE81/H0/ CfO/Po0-
2/P/CIR/2023/35 dated March 8, 2023, including aM amendments and statutory modif'lcatklns for the time 
being rn fol'«: c~sEBl Cl~ulars") 0r such m<?Chantsm as may beappt'.cable. rn this regard, t.nec.ompany will 
request SSE and HSE to provide the acquisition window ror facilitating tendering or Equity Snares under the 
Buybadt. For the purposes of this Buyback, the BSE will be the designated stock exchange. 

1. 7, Partlcipat10n In lhe Buybai::k by ENglbte Sharcho6derS will trigger tax Ol"I the COC"l:Slderatlon recetved on Buybac:k 
by them. Finnoce (No,'.2) Ad, 2024 hbs made amendments in relation to buy-b.ick.of shares w.e.f. l Odobc.-'f' 
2024. shifting the tax iability in the hands of the shareholders (whether resident or non-resident) and the 
Company Is not required to pay tax on the diwibuted Income. l'he sum paid by a domestic company for 
l)O(chase ot Its own sha,es shall be treated as dMdend in tne hands of sJ\a;rehOldcrs. No de<kiction Is allowed 
against such di\'idend while computing the income frotn other sources, The cost of acquisition or the shares 
which has been bought back by the company shall be treated as capital loss in the hands of the shareholder 
and aDowed to be carry fonv.,'¼rd and set off againstcaplta;I gains as per the provisions of ,he lTA. The company 
Is reqU¥ed to deduct tax at source at 10% unde, section 194 of the tTA In respect of the cMS!deratlon payab4e 
lO Resldietit shar~holders Ol'I buy-badt of lh~ Shares. In respect or oonsicleration payable to Non·resldmt 
shareholders, tax shal be withheld at the rate of 20% as per the IT A or as per the rate In the respecti...e Tax 
Treaty, whichever is beneficial subject to availabiifily of p~ documents l;>y Sl,,ICh non-residents. s.nce tbe 
buyback of shares shall ta.k.e place through the settlement me<hanisnrof the Stock Exchange, securities 
lransactioo tax at o .1 % or tho value of the transaction w!&I be appltcable. In due courSe, etigl~ Sha!ehoklcrS 
will receive a letter of ofref; which will contain a more detailed note on taxation. However, in view of the 
partiQJlarized narure of tax consequences, the Eligible SharehokJer.s are advised to consult their own legal, 
financial and tax advisors prior to pattlc!pating Ir, the Bu)•OOck. 

1.8. In temis Of the SEBJ Buyb.xk Regulations, under the tender offer route, the promoter and promoter group 
have an option to participa~e in the Buy Back. The pl'O(Tioter and promoter group and person acting in concert 
vlcle their respeWveJetters dated December 15, 2025 ha .. -e expressed theif intentjon not to partlopate In the 
Buybadc. 

1.9. ~ nt to the proposed Su}•back and depending on the response to the BuybiKk, the voting rights of the 
members of the PromO(er and Person ir, Control in the Company may lncrea5e or decrease from their e:xi.stlng 
Sharehokllng In the total equity capital and voting '1ghts or the Compat1y, 'rhe Company confirms lhat after the 
completion ot the Buyback, the non•promoter shar~hOldlng Of I.he COmpuny shall not tas below lhe. minfmum 
level required as per Regulation 38 of the Sea;rities and Exd-iange Boord of India (Listing Obligations and 
Oisdosure Requirements) Regulations, 20l 5, as amended. Any chan9f? in voting rights of the -Promoter and 
Person In Control of the Company pursuant to completion of the Buyback wm not resutt In any change In coritrot 
o,;cr uie cornpany. 

1, 10. The Buyback wifl be undeitak.en on a proportion.ate basis from the Eligible St-.a:rehok:lel'S as .on the Record 
Dale provided 11\al JS% (Rlteen percent) of the numbe, ol Equity Shotes proposed to be bought back or 
numbC!r ot Equity Shares cnt5Ued as par the sh::irtholding or sm:ill shareholders as defined in the SEBl Buy Back 
Regulations ("Small Shareholders") as on the Record OMe, whichever is higher, shall be resetVed for the Smal 
Stwehoklers. 

1.11. The Buybi.\Ck ftom the EHgi* Sha.rehOklcrs who are residents outside tncria hic.ludlng non-resident lndllll'liS, 
foreign nationals, foreign corpotate bodies (including erstwhile overseas corporate bodies), foreign 
institutional investors/ foreign poltfo!io inve~Of'S, shall be-subject to sui;h approv•, if any and to the e-.xtent 
necessary or required from the oonce,ned authontles !ndudmg approvals from the Reserve Bank of Jncf.ia 
("'RBI") uoocr the For<:ign Exchange Management Act, 1999 as amendca ("'FEMA'')and lh~ rutes and 
regulations fnimed thereunder, Income T&x Ad; 1961 and rules framed there under and that such approvals 
shall be required to be taken by such non,.resident shareholders. 

1.12. A copy or this Public Announcement Is ewailable on the c001paoy's website (vlViw.matrlmony.com)and rS 
expected to be available on the website or SEBJ ( v.ww. sebi.gov.in), aocl on the webSitc of Stock Exchanges at 
(www.bseindia.com) and (www.(lSeindia.com) and on Vie website of the Manager to the Buyback 
(www.saffron.a<1vl50f.com ), during the peiiocl of the &Jybad(. 

2,NECESSITY FOR THE BUYBACK 

The Company has been gooerallog S'igniftcant amounts or cash on an ongoing baSis and iS a debt•tree<?ntity. The 
current Buyback proposal is in line with the Company's capita! allocation pradjces of returning excess cash to 
sl'latehok:lers, thereby increasing sharehokler va,rue In the longer term, and Improving the Return on Equity. Toe 
company befleves that the 8uyback ;s bet,rlg 1¥1dertakeo by the Ccxnc>anv after taking into ac-covnt the oper-atlonal 
and stratagk cash 'f'Cquirem~s or th6 company in ~ mOO!um ~ and for retumi1,9 surplus funds t() ~ 
shareholders in an effective and efficient manner. The Buyback is being undertaken for the following reasons: 

2.1.1. The Buyback will help the Company to distribute surplus casti to its sha/(!holders holding Equity Shores 
thereby, enhancing the overall retum to sharet¥:>lders; 

2.1.2. The Buyback, v.iiich is being implemented ttirough the tender offes route as prescribed under the SEBJ 

BuybiXk Regul~tions, wouJd involve a reservation of up to 15% of the Equily Shares, which the C.Ompany a.'ld ooosoliclated financial statements of-theCompanyasatMarch31, 2025; 
proposes to buyback, for small shareholder'$ or the actual nvmber of Equity Shares entitied a$ per the 
shareholding of small shateholders on the Reco.td Oate, whichever Is higher. The C.Ompany believes that this 
reS<!f'VatiOn f 0r sma!i shareholdcrS wotild bcnef'ita sig/'\itlcantnumber or Ute company's publlc sJ,arehOlders, 9. 9. Th~ company shall not wittldraw lhe Buyb3dl. after the public ~ nountt'menl o( I.he Buybaek Is ma~; 
whowoujd bedassified os "Small Shareholders"; 

2.L3. The Buyb3dt iS gcmerally expectOO to improve retum on equity through dtstrlbutkln of a,sh and lmpf'O\•e 
earnings per share by reduction in the equity base of the Company, thereby leading to long term increase in 
shareholders'va!ue; and 

2.1.4. The Buyback gives an option to the Siglble·Shateholders tQ either (A) partici~tein the Buyback and receive 
cash in Ueu of U1elr Equity Shares which are accepted uoder the 8uyback, or (6) not to participate rn the 
Buyback and get a resultant lincre.ase In lhew' percentage Shareholding fn lhe company post the Buybadt, 
with.Out ~dltional invt'stment. 

3. MAXIMUM AMOUNT OF FUNDS I\EQUIRED FOR THE BUYBACK, ITS PERCENTAGE OF THE TOTAL 
PAID-UP EQUITY SHARE CAPITAL AND FREE RESERVES AND THE SOURCES OF FUNDS FROM 
WHICH THE BUYBACK WOULD BE FINANCED 

3.1 The maximum amount reqvlred for Buyback w!II not exceed { ,s,SSO lakhs (Rupees Five Thousand ElgN 
Huodred and Arty Lakhsonly) (ewucHng Ti'aosaction costs). The maximum amount mentioned aforesald is 
2◄.68% and 2.q.s1% or the ,,,ggregate of tt>e total paid•up eciutty share capit31 and freer~ or the 
Company based on the latest audited standaJone and consolidated financial statements Qf the Company as on 
March 31, 2025 (being the latest audited finaodaf statements iW<ti\able as on the 8oard Meeting Date), 
respectrvely, \,;hlch Is within theprescrlbeOlamit of 25%, 

3.2 The Buyback would be financed out of free Reserves of the Company. The Company shall transfer from its Free 
Reserves ot securities premium account arid/or such sources as. may be permitted by taw, a sum eqoaJ to the 
nominal value of ttie fqutty Sha<es bought back through the BUytlack to lhe tapltal Redemptlol'\ Reserve 
Account and the details d sueh transf« shall ~ disdosed in its subS«(uertl audited balance sheet. Tha 
payments shall be made out of the Compa.riy's current surplus arvJ,for cash batances nnd/Of rurreflt 
investm~t:s aOO/or cash avaitable from internal resovrces·of the Company time to time at it5 absoCvte 
discretion. The Oxnoanv oonRrms tllal as required 1#\der Section 68(2)(d) of the Act, tl,e raHo of the 
bggrcgate or secu,ed ar'Jd unSttured debts owed by the Company shall be not fT'IOre than twiee I.he pakl·up 
Equi~y Sha.re capital and Free Reserves after the Buybadc and that it has got sufficient source to pay-off the 
cons1deri1t1on towatds the 8u}•ba(:k, and would notbolTOW funds for the said p\.lrpose. 

4. BUYBACK PRICE AT WHICH EQUITY SHARES ARE PROPOSED TO BE BOUGHT BACK AND THE 
BASISOF-OETERMININGTHE6UY8ACKPRICE 

4. I The EqUlty Shares of the Company ate proposed to be bought bacltat the price oft 655 (Rupees Six Hundred 
and Fifty-Five only) per EquftyShare. ~ Bli'(baek Price has been arrived.at afte-r oonSiclcring var,ous f&ctors 
induding but not limited to the YO!ume weighted average !)fices of the Eqttily Shares lraded on SSE and NSE 
where the EquftY Sha.res ~re ftSted, the net WQrth of the Company. price-earnings t"Qtfo, impact on other 
financial parameters and the P0SS10le Impact of 8uybac;k on the earnings pe<share. 

4,2 The Buyba,c~ Price represents i) prt.-'ffliumor 29.09% and 28.86% to the volumewE.~ghtedaveragemarket pnce 
of the Equity Shares on the SSE and the HSE~ respectively, during the 3 (three) months pe.-icd preceding 
Oerember 8, 2025, being the date of lntlmat>on to the Sloci< Exchanges regardltlg the Boaro Meeting Date 
("lnllmacion Oatej; and 11) premium of 34.77% and 34.29% to the volume weighted average marl(etprice of 
lhe Equity Shares on the BSE and th'e NSE, respectiyelv, during the 2 (lwo) \veek'S preceding the! lnlimeitiOn 
Date; and iii) premium of 24.86% and 24.68% <M:S the dosing price of the Equily Shares on the SSE and the 
NSE reyectivety, as on the lntimatiO!'l Date. M premium of 26.31% and 26.34% (1{ef'theclosing price of the 
Equity Shares oo the BSE and the NSE, respectively, as on Dec.ember 1 S, 2025, being the Board Meetlirlg Date. 

5. MAXlMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES TO BUY BACK 

At the Buyback Prlceal\d Buyback Size, the ln,dJcative maximum Buyback equtty shafes lhat can be1>0ug!,l bOO< 
would be 8,93,129 (Eight Jakhs Ninety Three Thous&nd One Hundred and Twenty Nine) fully paid-1Jp Equity 
Shares,represenijng 4. l4%of.the totalpaid"'llp Equity Sha(es of theCompanyasonMan::h 31, 2025. However, the 
actual bought bad< Equrty Shares may be less than the Indicative MaximtJm 8\lybact Shares, if the Buyback. pl'1Ce 
fixed by the Board/Buyback Committee Is more than d,e Maximum 6U'yback Price, subjeet to the number of Equity 
Shar~ bOught b3dt shaJI not.exceed 25% of the total n.umber or E(luity shares in the total paid-up Equity Shar(' 
capital of the Company and the amount utilized shall not exceed Maximum Buyback Size. lhe Buyback is proposed 
to be comP'eted within 12 (~,~Ive) months of the date of the special resolution approving the proposed Buyback. 

METHOOTOBEADOPTEOFORTHEBUYBACK 

The Suyback. is open to an Eligible sha~lders/beneficial owners'Of the Com~ny hokiing equity shares either 
In phJ·slc.al and/or dematerialized form, ason the Record Date. 

The Bu~ck is being undertaken on a proportionate basis from the equity shareholders of the Company, 'MlO 
hold equity shares or petSOnS in control who hold equity shitre$ as on the Record Date \the ''EligibJe 
Shareho!dersj through ttle tender offer rOl.--te prescribed under Rt9ulatlon 4(1v)(al of he 8uybad< 
Rcgulatfoos. Add~tlonaltv, the buyt)a,ck shall be sobjeet toappOcablela•NS, implemented by eodc(,ng of equity 
shares by Eligible Shareholders :ind settlement of the same through the stotk <!xthange meehanism as 
specified by the SEBI itl its circulars bearing reference number: 

(I) CIR/CFD/f'OLICYCflt/1/201Sdated.Aprll 13, 2015; 
(II) CFO/OCR2/CIR/P/2016/ 131 dabld Oecembc, 9, 2016; 
(Ill) SEBI/HO/CFO/OCR-111/CIR/P/2021/61S dated AuQ\'St 13, 2021;•nd 
(IV) Sf.Bl/HO/CfO/PoO·'l/P/C!R/2023/35 dated March 8, 2023 as amended from time to time (coll«tively, 

the '""SeBJ c1rcufass.j. 

In this regard, the C,ompany will request the SSE and NSE to provide the acquisition window fOf facilitating 
tende,ln~ or Equity Shares under the Buyback. For the purposes of ttils Buyback, 8SE w!tl be the designated stock 
exchange. 

6. DETAILS OF SHAREHOLOING OF PROMOTER ANO PROMOTER GROUP, DIRECTORS, KEY 
MANAGEIUAL PERSONNEL AND PERSON ACTING IN CONTROL ANO DETAILS OF TRANSACTIONS 
IN THE EQUITY SHARES OF THE COMPANY AND INTENTION TO PARTICIPATE IN THE BUYBACK 

6.1. The aggregate shareholding of the promoter and promo~ group ()f the Company (the "Promoter and 
Promoter Group"), difec.tOl'S, keV managerial personnel and petSon In control of the Company, In the 
co,np~ny as on the date of U"! Board Meeting, Postal Ballot NOlke and th1s Public Announc:cment: 

Details of shareholding of the promoter and promote.rgroup and person in control of the Company: 

Sr. No. Name Qf Shareholder Category Number of Equity 0/o or 
Shares held Shareh:oldJng 

I . 
Mr . ._iuruga11e1 

~omote, 1.17,70,718 54.59% Jlnakrtlman 

2. Mrs. Deei,a Murvgavel. Fromoter ~oup 4,007 0.02% 

3. Mr. J Ravi A'o1not8f gtoup I Noglgbl'J 

Total 1,1 7 ,74.726 54.61 % 

Except as disdosed below, none of the di recto"' of the COmpany and Key Managerial PetSonnel 
of the company hold any e<iuJty shares In the company: 

Sr. No. 
Name of Dlrectors/ Key 

Oesign~lon 
Numb&r or Equlty o/, of 

Managerial Personnej Share$ lleld Shareholding 

1 
Mr. Muruga;el Chairrmn and Managing 

1,17,70,718 54.59% 
Janakiraman O,rector 

2 Mrs. Oeepa MJrugavel 
Non-Executiw Non 4,007 0.02% 
Independent Director 

3 Mr. Vijayanand Sankar 
Company Secretaty & 

1 Negligible 
Comp!iance Office< 

Total 1, 17174, 726 54.61% 

6,2. Except provided beklw, no equity shares or the Comparty have been purchased or sold by Prommers/any 
members of the promQter group, Director, key managerial personnel and of the persons in control of the 
~ nv during a De{iod of six months preceding the elate of the Board meedng at which the proposal for 
buybackwasapptovedand the date of postal balk)t nouce being December 15, 2025. 
Mr. .Murugayel Janakinnan has made ,market puochase of 2,.89,702 equity shares of the Company with a 
minimum p11ce of Rs. 49 7.2S oo November 21, 2025 and with a maximum price of Rs. S.49 .6964 0fl September 
30,2025. 

7. JNTENTION OF THE PROMOTER AND PERSONS IN CONTROL OF THE COMPANY TO PARTICIPATE IN 
BUYBACK 

{n terms of the SEBJ Buyba~k Regulations, under the tend~ offer l'Ql.lte, the Promoters and Promoter Group have the­
option to particil)i'lte In the 8uybad{. In this regard, the promoter, member of promoter group aocl person acting 1n 
con<ett v1de thek respective letters dated De~r 1 s, 202S have exp(essed their lntef!tlon not to participate In the 
Boyba,ck. AccordiDQIYr extept for a chnnge in the:ir sMN!holding, M pC?r response recel,•ed in tl1t> buybtltk and a 
chaQge in their sharenolding in the Company, as a result of the extmguishment of Equity Shares which wiU lead to 
reduction In the equitvshare capitat of the <Ofllpany post buyback,. the.bvyba,ck 'MIi not result tn any benefit to the 
promote1s and promoter group entitles and persons In control of the company. Pursuant to the propo;sed evybad< 
and dapcnding on the: rcspo'1Se lo the B.uyback, a,e votln9 rights of the mcmbcrS or the ixomotcrs and promoter 
group in the Company may increase from their exiSting shareholding in the total equity c.apital and voting rigtlts of 
th~ Company subject to ~ compf:lance with the -SES! (Subs~tltial Acqui.5it.Jon of Shares and Takeovers) 
R.egulatfons, 2011, Whereveraod tf appl.icable. 

8.NODEFAULTS 

The Company confirms that there are no defaults subsisting in the repayment of deposits, interest payment thereon, 
redemption of debentures or payment of interest thereon or redemption cf P~ence shares or l)Qyment of 
dlvldeld due to any sharehokter, or repayment of. any term loans °" Interest payable theteon to arty financlal 
Institution or Bankfng COc'l'lpany. 

9. CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE SEBI BUYBACK 
REGULATIONSANDTiiE.COMPANJESACT 

TheCompanvoonflrms that: 

9. 1. AJI the Equity Shares for 8uybad( are fully paid up; 

9.2. The Company shall not issue and allot any equity shares or spec;ified secunlies (indudiog by way of bonus or 
conven any ovtstaoding ESOPs/outstancfing instruments into Equay Shares) from the date of resolution 
passed by the Shareholders awro,.,lng the Buyback tlll the e:<phy of the Buyback period, l.e., the date 00 which 
the-payment of cons:idcratiOn is mad!! to the Shasehoklers .... no ha•,e acceptoo the Buybac:k; 

9.3. The Como.any shall not raise futther cap(tal fOf a period of one year from the ~pily of the 8uyback petlod, I.e., 
the date on whieh th(' payment of consideration is made to the sharehOldcrs who have accepted the Buybei~ 
except in discharge of subsisting obligations such as oonva-sion of warrants, stock option sdiemes, ~,~at 
equity or conversion of preferenc;e shares or debentures into Equit)' Shares; 

9.4. The Company has not undertaken a buyback of any of its securities during the period of one year immediately 
preceding the Board Meeting Date. 

9.5. The Company shall not buyback kxi:ed4 in EquilySharesand non~transferabfe Equity Shares tin thependencyor 
the lock-ln or till the Equity Shares become transferabJe; 

9.6. The Company shall not buy back its Equity Shares from any person through negotiated deal whether on or off 
the Stock Exdlanges or through spot transactions Of through any private arrangement in the imptementation 
of the 8uvbad<; 

9. 7. The Company has been rn compfiance w.t:h sectioos 92, 123, J 27 and 129 of the Companies Act 

9.8. The Maximum Bliyback Size i.e., ~ 5,850 Lakhs ( Rupees Five Thousand 8ght Hundred and Rft:y takhs only) does 
not excet;d 25% of the fully pai<J.up E RU:ity Share capital and free reserve$ as per the latest a,udrted standalone 

9.10. The company sha» not make any offer of buybadt within a period of one yeaned<.oned from the·e.lll)lryof the 
Buybaek pcriOcl I.e., the date oo whldl the payment or considcrauon iS l'l'lt')di? to the stiarehOlders who have: 
accepted theBu}•back; 

9.! L Then?: !S no pen@ncy of any .scheme of amalgam;:,tion Of comprOmise or arrangement pursuanl to lM: 
provisions of the Companies Act; 

9.12. ll'le buyb.>ck shall be completed 'lnlh.ln a periOd of one (1) year from the db~ ot pa:s:sing or Lhe special 
resolution appl'Q\ling the buyback through postal ballot; 

9.13. As required under section 68(2)(d) of the companies Act and SEBI Buy•Baek Regul:iUOns, ttie ratio of the 
aggregate of secured and lNISeaJred debts O'l\100 by the Company shall l))t be more than twice the paid--up 
Equity Sharec.,pital and free reserves after tile 8',yt)ad<; 

9.14. As per Clause (ix) of Schedule t of SEBI Buv.•back Regulations,thete are no defaults subsi$ting in the repayment 
of deposits accepted either before or after lhe commencement of the Companies Act, interest payment 
thereon, redemption of debentures or prefereoce shares or payment of dividend to any shareholelew:, or 
rc~yment of any term IOan Or inrorest payable thereon to a11y flnanc:ial lnstilutlOn 0r banking company. 

9. ! 5. Jn case any such default has ceased to subsist, a J)e(lod of more than thl'ee years has lapsed, 

9.16. The Company shall not directly or indin,ctly farlllta(e tile Ek,yt,ocJc 

I. through any subsidiary company including its own subsidiary company if any; or 

□. through arry investment company or g,oup of investment companies. 

9 .17. The Equity Shaies bought badl. by the Company vnll be extinguished and physically deStrOyed In the man.ner 
prescnl>ed under the SEBl Buyback Regulatioos and the.Act within 7 (seven} woti.ing days of the expiry of the 
Buybad< period, i.e., the date on which the payment of <;onsideration Is-made to the shareholders who have 
a<tePted the Buybe<I; 

9.18. The consideration for the Bvyback-shan be paid onlv by way of cash; 

9.19. That the maximum number of Equily Shares proposed to be purchased under the Buyback does not exceed 
25% of the total number of Equity Shares in paid-up Equity Share capital or the Company as as per the latest 
audited financial statement of the Company ason March 31, 2025 

9.20. The Company shall not allow buyback of its shares unless the consequent reduction of its share capital i$ 

affected: 

9. 21. The Company shall not utiHse any funds borro-.,'ed from bank$ oc ftnqndal institubons in fulfiffing its obligations 
uncfe, the6uyba~ 

9.22. The Company $hiillt not bw-b~ Its shares or other s;:,edfied securities SQ as to dellst iw share$ or other 
speofled securities from the stock exchanges as per Regu1atJon "l{v) of SE8I Buybaek Regulations; 

9.23. As per Regulation 24(i)(e) of the SES! 81.Jyback Regu'9tions, the promoters and rnembets of the promoter 
group, and their associates be aclYised that they shaf! not deal in the Equity Shares or other spedfied securltlei 
of the Company either lhrough th" stock exchanges or otf·market transactiOns (1ndudi0g lnter--se transfer of 
Equtty Shares among the promoters and members of promoter group) from the date or Boord resolution tiH lhe 
cl05ing of the B~koffer; 

9.24. The statements contained in all the relevant documents in relalion to the Buyback shall be true, material and 
factual and shall not contain arr-t mis-statements or mtSleading information. The Company shall comply with 
the statutory and regulatory timelines In respect of the buyback tn such manner as prescribed under the 
C~nles Act ¥id/or the SEBI Buyback. Regulations and any other aPJ)llcable laws; 

9.25. The Comoany $hall trall,Sfer from ks free reserves or securities premium account, a sum equal to the nominal 
valtte ot Lhe EQulty Shares boucJh-1. back ttvough the Buyback to the capital RedempttOn Reserve accoont and 
the detailS or such Lransrer shalf be disd6sed i ll its subsequent audited financial statements; 

9.26. The euy·backwoukl be sub Jett to the condrtionof maintaiMg m!:inlmum pubflcshareholding ,eqwements as 
speCified in Regulation 38 of the SEBI UsUng Regulations Md under the Sewrities CoolractS' (Regulation) 
Rules, 19S7,asamended; 

9.27. Covenants in r&tion to ow-tinc>ncing arrangements/ borrowings with banks; financial institutiOns &nd other 
entities rl.enders1 are not beiog breached pursvant'to the Buy-back and acco«li~ ly the prior consent of the 
Lender(s) ol the Company, as requored Regulaoon S(Q(c) and Schedule I (x,i) of the SE81 Buy-back 
Regulat!Ons, lsnotappllcab/e, 

10, CONFIRMATIONS FROM THE BOARD OF DIRECTORS OF THE COMPANY 

As required by clause (x) of schedule T in accordance with RegutatiQrt S(iv)(b}of the SE8I Buy•bad< R,eguiations, the 
8oarcl of O!rectors of the Cornpany hereby confirms that h: has made futf enquiry Into the affail'S and pcospec:ts of the 
company and after taking into account the financial position of the Company lnctuding the p,ojeetions and also 
considering all contingent liabilities, the Boord has tormed ;,n 0pJnioo: 

1. That~ latety followlngthe date olthls board meeting dated December 1s, 2025 rBoard MecUng"')and the 
dbta brl whith ttle results of the pOstal ballot including e-voting for lhc proposed Buybad. will be atmounc:ed then?: 
will be no grounds on whidl the Company could be found unable to pay its debts; ' 

2. That as reg:irds ow CompMy's prospc<:ts for the yf!ar Immediately following the dbte cl the Bo:wd Meeting hekl on 
Decembe:rtS, 2025 and the date on which the results of the post.at ballot including e• voting for the proposed 
81.>ybac;k will be announced, having r.egard to Board's Intentions with respect to the management of the 
Comoanvi business during tll&l year and to the amount and character of the financial resources whiCh Wtll, In the 
Board's view, be available: to the C0tt1pany during that year, the Compa.ny will b~ able to rn<.!et its liabilities as and 
v.tien they fall due and wiQ not be rendered insolvent within a period of ooe year from ihat date; and 

J. That in forming the afo(emenUOoed opinion, the Board of Dfrector hM tak(m kilo acc:ount the It-abilities (Including 
prospective and contingent liabilities) as if the Company were being wound up under the provisions of the 
Companies tv;t and l;t'(! lnsolvenc;v anCI Banktuptcy Code.. 2016, ;;is amended (inctucfing pn:;15pec;tive and 
contingent llabilltles), 

1L REPORT ADDRESSED TO THE BOARD OF OlR,ECTOR.S BY THE COMPANY'S STATUTORY AUOffORS 

The text of the Report dated December 15, 2025 received from B.S.R. & Co UP, the Statutory Auditors of the 
Company, addressed to the Boaf d of Directors of the C.Ompany is re9roduced below: 

Quote 

TO 
The Board of OircctoB Matrimony.Com Umited 
No. 94, TVK Bcllciaa Tovn?rs, 
Tower u, 51h Floor, MRC Na.gar, 
Raja AnnarnalaiplJfam, 
Chennal - 600028 

Oear Slr/ Madc1m, 

Subject: Statutory Auditors' Report in respect of the proposed buy•back of equity shares by 
Matrimony.Com Umited (the "'Company") as per Companies Act,, 2013 In tem1s of clause (><:l) of 
SChcdule I of the Securities and EXctt.ange Board of lndla (Buy·Bactc of securities) RegulatJons, 2018, 
as amended. 

1. This ,eport ls Issued In accoo:lanc:e wltnour engagement letter dated December 08, 2025. 

2. The 8oard of Ow'eaors of Matrimony.Com Umited NVe approved a proposed buy-back of equ!LY shares by the 
Company at Its meetlog hekl on December 15, 2025 ("Boa,'d Meeung;, sublect to the apptOYal o( shareholdets'by 
spetial reso!uti0n1 lo pursuanoo o1 thl? provislons or sections 68, 69 and 70 of lhl? Companies Act, 2013 M amended 
(the '"'Act''), read with the Sewrities and Exchange Soard of lndia (Buy•back of Securities) Regulations 2018 as 
am,,,deo ("SEBI Buy-back Regulations"). ' ' 

3. We have been requested by the Company to proYide a report on the aocompanying Statement of pennissible 
capital payment (hereinafter referred tQ as the "Statement"/ '"Annexure A'1 in connection with the proposed buy­
back bv the Company or Its equity sha<es In pursuance of the pro.lslons of Act and 5':81 Buy-bacl< Regu<atlons. 

4. The Statement is p,e~red bv the Management of theCompany, which we ha .. •e initialed for identifh;atioo purpose 
only. 

Management'$and Board ofDire(.tOr'$ Re$ponslbility fort he Statement 

S. The preparation of the Statanent in accordancewitn Section 68(2) ot the Act and in compliance.with Sectioo 68, 
69 and 70 of the Act ancf SEBI 8uy-back Regulations, is the responsibility of the Minagement of the eo·mpany, 
indudlng thecomputatfon of U\e-amouot ofthepermisslbiec-aPttal payment., the preparat>On and maintenance of all 
&«Ountfng and ottie' fClevant supporting r«Of'dS. and documents. This rtsponslbility inctudes the d<!:Sign, 
implemellt.ation and mair.tenance of internal control relevant to the preparation and presentation of the Statement 
.and apptying an ;;ippropriate basis of preparaaon; and maldng estimates that are iwsonab&e in the circumstances. 

6. The Board of Directors is also fesponsi>le to make a full inquiry into lhe affal'fs and prospects of the Company and 
to form ¥1 opinion on reasona.ble gfouncts thatthe Company will be able to pay Its liabilities and will not be rendere<I 
insotvent within a period of one year from the date of the Board Meeting and In forming the opinion, It nas taken tnto 
a«ount the llabililies (loclud!ng prospective and contingent liabilities) as. 1r the Co,npany wtfe being wound up 
under the provisions of the Companies Act or the Insolvency and Ba.,kruptcy c.ode, 2016, 

Auditor· s Responsibility 

1- Pl.lt'suant to the requirement of the SEBl Buy·badc. RegWttlons, It Is our responslb!llty to obtain reasonable 
assurance whethet : 

1. we havelOquifeel tnto the.state of affairs of the Company1n relation to tts audited sta.ndalooe finaf'ICtal statements 
and audltOO consoUdatOO ftnandal statemel\tS as·at Md for lM year t'ndcd M41d\ 31, 2025 (lh~ "Aud1t(-d Anandat 
Statements"); 

~. th(' amount ot the ~rmiSslble capital payment as st.'.:lted in Annexure A ror the proposed buy-back ot eciulty shares 
is property determined considering the audited financial statements in accordance: with Section 68(2) ol the Act and 
SESI Buy-back Regulations, as 9pplica~; and 

iii. the Board of Directors of the Company in their meeting dated December 15, 2025, have-rormed the opinion tis 
specified in clause ( x) of Schedule. I to the SEBI Buy-back R.Egulations on r~nabJe grounds and that the Company 
will not haWlg regard to its state ol affairs, be rendered lnsooeflt wlthlln a perfod of one year from that date. 

8. Our er,gagemen~ in110lves performing procedures to obtain sufficient app,opriate evidence on the above 
,eportlng, The procedures selected depeod on the auditor's jwgement, Including the assessment of tfle risks 
asso&led with the above reporting. Within ttiesoopeof our work, we performed the followltlg procedures: 

I, Exatntned authorizatfon for buy-bact from the Articles of Assoclatfon of the Company; 

ii. examined that the amount of <;apit;;il payment for the bUy-~ck as detailed in Annexure A is wfthin the permissible 
nmltoomputed In aooordance ••th the p,ovloioas ofSectloo68(2) ol the Act •nd Regulation "{1) or theSl:BI Buy-bad< 
Re(Jtllatlons; 

,u. E~mlned that all the shares for buy--bad< are fully pa,kl-vp; 
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Iv. Inquired Into the su:ite of -affairs. of the Com~ny with referen<:e to the Audited financial st)tement:s of the 
Compa,,y: 

v, Obtained declaration of SOM;nCV as approved by the b<.>Md of directors on Dece·mber 1 S, 2025 pursuant to the 
teQul<ementsof clause(><)of Schedule I to the SEBf Buy-bad< Regulations; 

vi. Obtained appropriate representatioos from the Mi3nagement Qf the Company. 

9. 'Ne conducted our examination in accordance with the 'Guidance Note on Reports and Certificates for Special 
Porposes, issued by Institute of Chartered Ao:ountants of l ncfia f" JCAJ"). The Guicianc::e Note ~ ires that we. 
comply with theethlcal requlrementsoltheCodeof Ethkslssuedby !CAI. 

t O. The Audited finandat statements referred to ln paragraph 7 abo~, have been auditi:d by us on which we Issued 
al'\ unmodified audJt opinion vide our repott'S datt'd May 16, 202S. Our audits of these finaoclat statemercts were 
conducb!d In accordance with the St.aOOardS on Auditing and othe1 applicable authOtilati'Yt prooouncemcllts issued 
by the Institute of Olartered Accountants of India. Those standards require that we plan and perform I.he audit to 
obtain reasonable assurance ~ ut whether the finan1;ial statement$ are free of material misstatement. 

l L We have complied with the relevant applicable requirements of the Standa(d on Quality Control (SQC) 1, Quality 
Contmt for Firms that Perform Aucfits anct Rev;ews of Historical Anancial lnfomiation, and other Assurance ~ d 
R.elatedServloes en~ments. 

12. We have-no re:;;ponslbility to update. this ref)Ort for events and circvmstances occurring after the date of this 
report, • 

Opinion 

13. Based on inquiries conducted and our examination as above, we re.port that 

I. we hav<? 1riquire:S Into th~ stalQ or a«airS or the c.ompany In Jelatkln to Its latest auditt?d stsndzdone and 
consolidated Manda! .statements as at and for the year ended March 31, 2025. 

Ii. lbe Board has proposed lo Buy--backtne com~'s-tquity Sh.!lfCs u_p to ~n c199r<?gatc amount not txcec<Hng Rs., 
5,850 lakhs {"Buy,back Size"). The same is within the amoun;t of permissible capital payment of Rs. 5,895 lukhs as. 
c;omputed in Annexure A, which has been properly determined in accordance with-Section 68( 2) of the Act and SES( 
6uy·ba<kreguiatloos; and 

Iii. The Board of Oirectors in their meeting held on Oe<;ember l S, 2025 has formed the opinion, a:s spec:ffied in Ooose 
(X) of Schedule J to tt,,e SE8( 8uy-backR.egvlatfons, on teasonablegrounds that the Com,pany, having feQatd to ilS 
state: of .affatrS, vlifl not be rendered Insolvent within a period ol ML' year ftom date ot aforesaid Board M<:etiog. 

14. Based on the representations made bv the Ma~ement and othet information and e)cl)lanations given to us, 
whkh to the- best of out ktlowl<?dgc and belief were necessa,y ror this pul))Osc, vie M? not awar-c ot anything lo 
indicate that the opinion expressed by the Directors in the dedatation as to any of the mtitters mefltiooed in. the 
declaration is unreasonabte 1n (kcurn&tances as. at the date of deQatiltion. 

Restrictions on Use 

15. This rts>Ort is addressed to and provided to tM: Board of Oirf!CtorS or thc<:ompany pu~tint to the requirctncnts 
ol the SEBI Buy•bock Regulations solely to enable the Board of Difectofs of the Company in relation to the proposed 
Buy-ba,ck in accocdance with the provi$0ns of the Act and SESI Buy-bad< Regulations (i) to include in Puboc 
Announcement.. letter of offer and otl'ler documents pertaining to buy-back to be made to 

a) the shareholders of the Company; b} to be filed with the Seo.irities: and Exchange Soard of tnc;Ra, BSE Umited, 
National Stoel< f)(cl)ange cl India Llmfted, Re91sttar of Companies, NaUonal Securities Oeposito,y Umlted and the 
Central Dej}OsitorySel\llccs {India) limited, as apl)ticable; and (II) for l)t"O'Adlng to thl?.merchant banker to the Buy­
back, e.ich for the purpo~ of .extinguishmenl of equity sMres and may not be suit:ibte for any olm.Y purpose. 
Accordingfy, \\'e do not accept or assume arry liability or duty of c;.a:re for any o<her purpose for whi.c;h or to any other 
person to whom this :report Is sflown or Ir.to whose hi\nds it may <:ome save where expressly agreed by our prior 
oonsent In wrtllng, 

forBSR&Co. LLP 

Chartered Accountants 
Firm Registrauoo Number: l01248W/W·100022 

SD/• 

KSudhakar 
Partner 
Membe!Shlp No.: 21'1150 
utllN: 252141508MODIQ4457 
51toce: OW:!nna> 
Cate: December lS, 2025 

Annex-ureA 
Statement of perml.sslble capital payment 

Computation of amount of permissible capital ~yment towards Buy·~ck of equity shares of 
Matrimony. Com l imited in accordance with proviso to Section 68(2) of the Companies Act, 2013 (the 
" Act") and Regulation 4(i) of the SEBl Buy-back Regulations rthe Statement') b-ased on the a,udited 
standalone flnanclal statement:$ and audited consolidated financial statements: as at and for the year 
ended March 31, 2025 

Amounl In Rs. lakhs 

Particulars Standalone Consolidated 

A. Paid-up equity shate capital as at Mateh 
31, 2025 (2,15,63,442 equity shares of Rs. 5 1,078 1,078 
/-each fullypaid-up) • 

s. Fr-ee r-eserves as at Man:h 31, 2025:# 2,2,627 22,504 

·Retained Earring~ " 22,599 22,476 

·Securirles Premium account ;tc 28 2~ 

Total paid up equity share capital and 
f-ree reserves as at Match 31, 2025 23,705 23,582 
(A+B) 

Maximum amount permisslb:l.e fo buy-back 
unde, section 68 of the Comp0nles Act, 2013 
read witll Regulal)()(l 4(1) of SEBI Buy-back 
Regulations (25% of the total paid-up equity 5,895 
share capital and free ,~rves, lower of 
audited standalone and audited consolidated 
financial statements) 

Maximum amount pem,ltted by Board 
Resolution dated December 15, 2025, 
approving buy-back, subject to sharehOldelS' 

5,850 
approval by special resolution, based on the 
audited consofidated financial statements as 
at and ro, the year ended March 31, 2025. 

• The an-K>Uflt or equity share 01Pital and free reserves (ir.cll,lding securities premium) ha\'e been extracted from the 
audited standalone and consolidated fioanclal statements of the.oompany for the year ended Mar<:h 31, 2025 ancl 
secretarial records of theCOOlpany, 

# Free reserves as dCMCd ln Section 2(43) of l.h;eCompanicsAct, 2013 read along with Exptanatioo tip~ in 
5'?ctioo 68 of the companies Act., 201.3. 

The Board of Directors have in their meeting dated December 151 2025 fanned oplnlQfl that the-Company, having 
regard to its state of affairs, w!U not be rendered lnsotvent within a period of one year from the oforesa,cl date Mid 
from the date on which the results of the sh.arehokters· r~uoo with regard to the proposed buyback are declared. 

For Matrimony.com Limited 

Sd/• 

Murugavel lanakir;;iman 
Chairman and Managing Director 
DIN: 00605009 
F1ace: Chennal 
D:rte: December 1-5, 2025 

Unquote 

For Matrimony.com Limited 

Sd/· 

Oeepa MurugaveJ 
Non-ExeQJtive Non Independent Director 
DIN: 00725522 

12. RECORD DATE AND SHAREHOLDER'S ENtlTLEMENT 

11. I. t,,, teQOlted under tile SEil) Bwback R.egulaUons, the Compony has !\l<ed Jonua,y 30, 2026 •• tile recorcl date 
(the "Reoord Datej· ror the purpose of determining the entitlement and the names of the equity sha~ld«s 
wt'IO are eligible to participatt> in the Buvbae:k i.c. Efigibl<! S:J'lbr«lOlders-. 

1.2.2. As per the Buyback Regulations and such other drrulars or notilkatiOns, as may be applicable~ in dut!-course, 
Eligible Sharet,okiers will receive a I~ of otfer in relation to the Buyback ("Letter of Offeri • ng with a 
tender offer form indicating the entitlement-0fthe Ellg!ble Shareholder for participating in the 8uyba<:k. E,..en 
If the Ellg,tile Shareholder does not receiv·e the Letter of Offer along with a t«1der fotm, the Ellgt'ble 
Shhreholdcr may participate tind tender Sh21res in tt,e: Bu}•back.. As requited under lhe 8uv'bbck Rt,gulations, 
the dispatch of the letter of offer shall be through electronic mode in accordance with the provisions of the 
Companies Act within two (2) wor~g days from the Record Date. Jf the Company rec,eives a request from 
af'(rf algible Shareholder to receive a copy of the letter of offer in physfcal form, the same shalt be provided, 

12.3, The Equity Shales proposed to be bough!: back by the company as part of the Buybaek are divided into two 
e21teg0ties: (i) Resel'ved Gtegory for Sm.ill Shareholders (defined hereinafter}; and (i) General category for 
an other Eligible SharehoJders. 

t 2. ◄. As c:Sefined in Regulation 2(f)( n) of the seer auybadc Regulations, a "Smau Shareholder" is a shareholder of the 
Con,paoy who holds Equity Shares havwlg market value, on the basis of cl~ng price on 6$1: 01 NSE (as 
ap_pllcable, rontingent on highest tradihg volu~ in raspcct of Eqwty Shares as on RC?cord oa~) as on the 
Reoord Date, or not more than°' 200,000(Rupees Twolakh Only}. 

t 2.5. In accordance with Regulation 6 of the SEBJ Buyback Regulations, 15% {fifteen pe«ent} of the number of 
EqultY S'hares v.tilcfl the Company P(oposes to buyback or the number Of Eqwty Shares ~titled as per the 
shareholding of small Sha,eholder'S as on the-Record Date, whlche..-er Is higher, shall be reserved for the Small 
SharehOlde,s l:IS part o( this Buyback. 

12.6. On the basis of the shareholding on the Record Date, the. Company win determine the entitlement of each 
s:hareholder, including Small Shareholders, to tender their Equftv Shares-in the 8uyba<:k. This entitlement for 
each Ellg\ble-Shareholdet wil be <akulated based on tne number of Equlty Shates held by tl'le respective 
Ellglble SharehOlder as on u,e Rooxd Date and the ratio of the Buyback applicable in the category to which 
s:uch Eligible Shareholder beJongs;. The fin31 number of Equity Shares that lh~ company shaU purchase from 
each 91gib$e Shareholder Yml be ba:Sed on the total number of Equity Shares tendered by :such Eligible 
Sha,eholde, Aceo<cllngly, the Company mav not purchase all ol ihe Equ>ty Sl\a<es tencleted by Ellg,ble 
Shareoolde<. 

12.7. After accepting the: Equity Shares tendered on tho baSfS or entillement, the Equity SNrC!S lcll lO be bought 
back, if any in one category shall first be accepted, in proportion to the Equity Sha.res tendered aver and above. 
their entitlement in the off et by shareholders in thilt category, and thereafter from Eligible Shareholdefs who 
have tendered over and above thelrenbtlementinothe-cate90ry. 

J 2.8, lnacoordance with Regutatlon9(ix) of the 5£61 Buybad< Regu1allons, in order to ensure that the same f llgible 
Shar~ldet With multiple demat accounts/ folios do not ,ecefve a Nghe, entitlement undef the small 
shareholder calegOry, the Equity Shar'es lleld by such Beglble SharehOldef with a common Permanent A«ounl 
Number \ PANj shall be dubbed toge.tner ror ck!terminin9 tne calegoty (small sharehOlder or general) and 
entlUement under me BUyt)a,Ck, l n case or JOint shareh01di119, lhi! Equity Shares held in cases where the 
$C(!UMCC o( lhe PANS d the. JCAAt sharehok1erS Is identkal shall be clllbbed together. ln case or f llg,ble 
Shareholdefs holdlng ptfy'Sleal shares. where the ~ uence or PANS is.identical and where the PANsof au Joint 
SharehOld<ss .:,re not ~ii.able, the Registrar to the Bu}•OOck wm ched(the sequence of the- nam~of lh~ jOfnl 
holders ahd dub toget:t,cr the Equity Shares hekl in suc:h cas<!S where lh~ s<?quern::e or ~ PANS. and name of 
JOinl SharehOlders are: identirol. Th~ shareholding of instilutiOnaJ investors- like mutual fundS, insurance 

•• • • 

<:ompanies, fore;gn instirutional investors./ foreign portfolic;> investors et(.. with CQfTl(J'l()n PAN are not proPQ6e<I 
to be <:lubbec:I together for determining their entitlement and will be consideroo separately, where these 
Equity Shares are helcf for different schemes/ sub·ac:covnts and have a different demat account nomenclature 
based oo Information prel)ilred b)' the Registrar to the Buyback as per the shareholdet records received from 
the de1)osftories. Further, the Equity $flares hel~ under the <:ategory of "clearing members .. r$ "corporate 
body margin accOOflt" or"corporate body - brQker" as per the beneficial position data as on Record Date Wfth 
common PAN are not proposed to be cfubbed togetner for determitllng their entitlement and WIii be 
considered separatety, Ymere these Equity Shares are assumed to be hekj on behalf of clients. 

12,9. The partiopaUon or ttie' Eligible Sha,eholderS tn the Buyback k 'IOluntary. Ellglble Shafeholders may opt to 
participate hl part ot to full and reCCt\fe cash In lie\! of the Equity Shares acc.epted uoder the Buybact. or U1ey 
may opt not to participate and enjOy a resultant inc,ea~ In their percentage shareholding, after the 
compl~lon of the Buyback, wfthout. arvy .&dditional ln'V<!stmcnt. ElfglbY: Sharchoklers also have Ute option of 
tendering additional sl\a.res (<:Ner and above their entitlemel'\t) Md partidpate in the stlortfall created due .to 
non-,partkfpatlon of some olMr Eligible Shareholders, ff any, If CM Buyba,ck entidement for &tr'/ shi"JrehOlder is 
not a round number, then thll? fractional entitlement Shall be Ignored ror conlputation of Buybaek enUtJeme-nl 
to tender Equity Sharesln lM BuyOOC:k.. 

12.10. The mll)(imum number d Equity Shares that can be tendered under the Buyback by any Eligible Shareholder 
cannot exceed the number of Equity Shares held by the equity shareholder as on the Record Date. Io case the 
Eligible Sharehokter holds Equity Shares through multiple demat accounts. lhe tender through a demM 
account cannot exceed the number of Equity Sha(es held in that demat account. 

12.11. The Equity Shares tendered as- per the entitlement by the. Eligible Shareholders as well as additional Equity 
SharES tendered, if any, wiD be accepted asper the pnxedun: laid down !n the SE81 Buyback.Regulations.. ff 
the Buyt)a(k enti~t for any sharehol~ is n()( a round number, then the ~al entitlement shall be 
Ignored for CQmPUtation of B~k entitfement tQ tender Equity Share$ In the Buyt,ack. The $ettfement 
under the Buybac;k will be done using the mechanism nQ(ffled under the SE81 Clr<:ulal.s. 

12, 12. oeta!led Instructions for pattdpat,lon In the IM-'back (tender of Equity Shares in the 8uybadi.) as well as the 
relevant time table will be Included In the Letter of Offet vdllch 'MIi be sent In due course to the f.llgible 
Shareholders. Blglb4e Shateho&ders which have. n!glstered their ema.11 ids with the depositories / me 
Compa.ny, shall be d.spatched the Letter of Offer through dectronic means. If 8iglb)e ShareholderS wish to 
obtain a physkal copy ol the letter ot Offer, they may send a reQUest to the Company 01 Regtstrat to the 
Buyback at the address mentioned at pa,a 13 or 14 below. Ellglble Shal'eholdel'S which have not registered 
the!, emaW Ids with the c!eposltorles/ C()mpony; the l.P.ttet of Off e, shaD be dlspat<l1"d through physic,,! mode. 

13.PROCfSS ANO METHODOLOGY FOR 6UY8ACK 

13. L The Buyba(k 1s open to on Eligible SharehOlders / beneficial owners.of the Company, I.e., the shareholders who 
on the Record Date were holding Equity Snares either in physical form ("Physkal Shares") and lhe benefidlJI 
ov.-ners who on the Record Date were holding. Equity Shares in the dematerialized form ("Oemat Shares:") 
(such shareholders are referred to as the {"Bigible Shareholders"). Any person who does not hotd Equity 
Shares or our Company as on the Record Date 'Nlll not be eligibie to panidpate in the Buyback Md Equity 
Shares tenderec;t by such person( s) shall be rejected. 

13.2. The Ellfy"back shall be implemented using the "Mechanism for acqui~ion of -$hares through Stadt Exchange"' 
..,~fled by SEBI vf<le SEBI Or"'!a' no. CTR/CfD/POUCYCELl./1/2015 dated '4>nl 13, 2015 ond citeular no. 
CFD/DOl.2/0R/P/2016/131 dated Decembe,9. 7.016, and SEBl Clrwlat CFD/DOl.·111/CTR/P/2021/615 dated 
August 13, 2021, and SEBI Oteu!a, CfO/PoD-2/P/CIR/202.3/35 dated "larch S, 2023 and follO'ning the 
procedure prescribed an the CompanteSAr.tand the'SESI Buyt)itck Regulations, and as m9y be determined by 
che Soard (Including the 8uyback Committee authorized to-complete the formaJitfes Of the Buvbact) 300 on 
sucn tenns and condit1ons as may be peimttted by law from bme to time. 

13.3. Fo, the lmplementaUon of the Buybacl(, the Company has appointed Choke Equ,ty lltoklng Private Limited as 
the registered bfOl<er to the Company (the "Compa,,y's Broke<") to fa<ll,tate the p,oress of tendering ol Equity 
Shares lhrough the st~ exchange mechan~m for the Buyback and th,ou9h whom the purctiases 300 
settlements on account ot the a.uyback would be made by the COml)a(IY, The contacl det:a,l:ls of the C.Ompany's 
Brok.et are as follows: 

Choice Equity Broking Private Limittd; 
Address: ChOite House, Su.nil Patodla Tower, J a N:igat Andheri (East), Munmai• 400099; 
Contact Person: Mr. Jeetcnder Joshi; 
Tel, No.; 022·69835291 
E•mail Id: j~ender.joShi@:-choiceindia.com 
Website.: www.choiceindia.com 
Investor Grievance Email ID: i9@choiceindi&.com 
SEBI Registration No.: INZ000t601l1 

13.4. The Company will request BSE limited ("SSE"), who shall be the designated stock exchange for the purpose of 
this Boyba<;k;, to provide a separate.acquisition window ("Acquisition Windowj to facilftate the pfac;ing of sell 
orders by Eligible Sharehofdel'$ who wish to tender Equity Shares in the Buyba<:k. The de~iis of the.­
Acquisition Window wilf be as specified by BSE Um!ted from time to time. 

13.S. In the eve<1t the Sllareholde< BroRet(•) ol anv Bigible Sllareholdec Is not registered with BSE Llmltecl as a 
ttad!og member/stock bro~ then that Ell~ ble SN.reho\der can approach any 8SE registered stock broker 
and can registef themselves by uslog quid< unique dlent <:ode (''UCC") fadhty through tl'le 8SE reg!steted 
stocJc brO!<er (after S\lbmlttlng all details as may be required by such 8SE ,egfsteh?d stock btoker to be In 
compl00re w\th appUcable law), In case the Eligible Shareholcloo; are unable to register uSlng the UCCfacillty 
through any otrer 85€ registered stodc brol<er, Ellgl.ble Shareholders may ac,proach the Company's Broker to 
plaCe thdr bktsr by using the UCC faclllty after submrttlng feQUJslte doo.ments, 

13.6. During lhe terulerlng period, the otder for seillng the Equity Shares w!II be plated In the Acqul~n Wlnctow by 
Eligible SharehOldcrs through their ,cspect;ve stoek broke:rS during normal trading hOws o< th~ sccoodary 
market. The stOdc. br'Okers ("Sc.lier Mcmbc.r(s)") Clln enter ordl.!rs for demat shares as well tis physkal 
sh~res. In the t~C?ring process1 lhf! Comp.i:iny's Broker may i,lso l)rOCeSS.~ orders rece1¥ed from I.ht Eligible. 
ShbrehOldl?rsa(ter Eligible Share:hok:lers h3','t?COmpfettd their KYC requfrC?mentas required by the CompMy's 
Brol«!t 

13.7. The Buyback from the Eligible Shareholders who areresidentsootside India including foreign CQfporate bodies 
(including erstwhile overseas corporate bOOies}, foreign portfo!io in\'estors, non•resident tndians, members 
of foreign nalio~llty, if any, shall be subject to the Forei9Jl Exchange Management Act, 1999 and ,ules and 
regulations framed thereunder. if any, Income Tax Ad, 1961 and rvles and regufa.tions framed thereunder, as 
applicable, and also subject to the receipt/provision by such Eligible Shareholders of such apprQ'Vals, if and to 
the extent necessary or required from concerned authorities including, but not limited to, approvals from the­
Rese,ve Bank Qf lndia under the Foreign Exchange Management Actt 1999 and rules and regulations framed 
thereunder, if any. 

13.8. The reporting requirements for NonwResldeot Sharehot<Sers under Reser,e Bank of lndia, Foreign Exchange 
~ nagementAct, 19991 asamendectand anyoU1er rules, regutatlons,-and guidelines, for remittance of funds, 
shall be made by the Eligible Sllareholdet and/or the Seller Membe< ttvough whk h the Equity Shatehotde, 
places the bicls. 

13,9, Modlflcatlon/canceUatlon of 0(6et,s and multitlle bids rrom· a single cliglbie Shateholder wl11 be allowed doMg 
the tendl?flng petlod of the Buybad<. Mvttiple bids made bv slngkt Blglble Sharetlolde1 for semng the fQulty 
Shares Shall be clubbed and conSidered as "one" bid for the pu,poses or ~tance. 

13.10. "Thecumulbtivcquantily t(!ndered shaU be? mad~availableon lh~ v'®Si~of BSEUmited (\\'Ww.b:Seindla.com) 
throughoul lM trading sesSions Md will be. upd~ted at sped1k lntervats during the? tendering pcrtod. 

13. U . Further, the Company will not accept Equity Shares tendered for Buyback which under restrilint order of the 
court for transfer/sale and/or the title in respect of which is otherwise under dispute or where Joss of share 
certificates-has-been notified to the Company and the duplicate share certificates have not been issued either 
due to such request being under process. as per the provisions of law or otherwise. 

U . U . Procedure to be followed by EIJglble Shareholders holding Equity Shares1n tnedemateriallzed form: 

13.12 .1. Elig.ible Sharehokters who de:slre to tender their EQuny Shares held by them In dematerlall'?ed form under 
the Buyback would have to do so ttiroogh their ,espect1ve Setler Member by ,ndicatin,g to the concerned 
Seller Member, thedetalls ot fqufty Shares t:hey Intend w tender under the Buyback.. 

13.12.2. The Selle< Member(s) would be reqolred<o place an o,<le,/bfd on behalf of the EIJglbl.e Sllareholclers who 
Wish to teoder oemat Sha<es ln tne Buyback using the AcQUisltion Window of the Designated Stocti 
EXchange. Before pt.acing ttie order/ bid, the €11glble Shatetlofder \VOuld require to transfer the- nlfmber of 
Equity Shares te11dacdto the account of ~ian ClearlngCOrpotatloo limited (referred to as the .. Clcarfng 
Corpe>ration"') specifically creatl?d ro, the putpos,e or BU)'bbek otter, by uSing Ule early pay~ln mechar\lSm 
as prescribed by u," Designated Stock Exchang,e ot the Cteailng C:Orporauon pcior to placing the bid by the 
Sl'!l~r Member. Tnls.shall be v&fldat«s at lhc ume of order/ bid enuy, 

1 J.12.3. The detail:S Of the Special Act'Ount ol lh~ Clearing COrporation and lM .set:tlf.!ment number SMU be informed 
in the issue opening circular that will be 1S'Wed by the C)(!slgnated Slodl. Exchange and/or lhe Dearing 
Corporation. 

13.12.4. The lien shall be matked by the Seller Member in the demat account of the Eligible Shareholder for the 
st.ares tendert;d in tender offer. Oetaits of shares mal1<ed as tien in the demat account of the Elig:ble 
Shareholder shall be PJOVided t,y the deJ)O$itories to Oearing Corporation. In case, the Shareholders demat 
ac(9Unt is held with one depository and clearing member pool and Clearing Corporation Ac;count is held 
wrth other del)9Srtory, shares shall be blocked in the sha~ holders demat a.ocount at sourci depository 
during the tendering ReriocL Inter depository tender Qffer {"IDT") iostnJC-\1ons $hail be Initiated by the 
shareholders a.t source ~sltory to <:learing member/ Oe.rlng Corporation account at target cfeposuory. 
Source depository shaD bloc~ the ~reho5der's securities (i.e., transfers horn free balance to b(ock:ed 
balance) and :send IDT message to ta.rget depository for <:onfirmlng creation ol lien. Details of shares 
blod<.ed In the-shareholders demat account shall be prO'>'ided by the target depository to the Clearing 
Corporatkln. 

13,12.S. Upon placi.ng lhe bid, the Seller Member shall p<ov4de a ll'ansactlon Reglstratfon Sllp (the "'TRSN) 
generated by the exchallge bidding syst~m to the EllgibleSharehokSer. The TRS will contain the details of 
the ()(der submitted I.Ike bid JO flUmber. awucauon numbeli OP 10, client 10, number of Equity Sh.ates 
tendered, etc, In case of non-r•eceiptof the completed tender fOfm and other documents, but lien mar1<ed 
on Equity Shares and a valld bid In the exchange bidding system, the bkl by such Eligible Shareholder shall 
be deemtd lO lk,vc been ac<:eptcd. 

13.12 .6. It is darifled that In case Of Oemat Share$, StJbmissioo onM tMC!cr rotm and TRS is not mandatory. In case 
of norneteipl ol tt\l'! completed tender fo,m and other documents, but receipt al Eguity Shares Jn tM 
accounts of tht> Clearing CorpOratiOn and a vatKI bid in the e.xcharl(Jl! bidd#lg sysb3'n, the bid ror Buybad. 
shalt be deemed to have been .iccepted. 

U . 12.7. The Eligible Sharehold.efs will have to ensure that they keep the depository participant ("OP'') account 
active and unblocked. Further, Eligible Shareholders wiU have to ensure that they keep the bank account 
attached with the OP account active and updated to receive credit remittance due to acceptance of Buyback 
of shares by the Company. 1n the event if any equity shares are tendered to Clearing Corporation, excess 
dematerialized equity shares or unaoceptEd dematerialized equity shares, if any, tendered by the Eligible 
Sharehold,e,s would be returned to them by Oearlng Corporation. If the seo.mty transfer instrvction Is: 
rejected in the depositor'/ system, due to any issue then such sewrittes will be transferred to the 
shareholder broWs depository poot account for onward transfer to the Eligible Shardlolder. In case of 
custodian partklpantorders., excess dematerlab:zed shares or un,ac;ceptecl demateriaf<zed shares, if arry, will 
be refoncJed to the respective <:ustocltan depository pool account. 

13.12,8. EUC)!ble Shareholders who have tendered thelt dematshares lo the Buyback shall also provtr:Se all relevant 
documents, wh1ch are neces.sarv to ensure transf erabcUty of the demat shares In respect ot tt\e tender form 
to be sent. Such documents may Include {but not llmlt:ed to): (a) duty attested J)Ower of att0<1ley, if any 
persoo othet than the Ef,(Jlb6e Shareholder has signed the tender fonn; (b) duly attested death certificate 
and succession cett1ficate/legal helrshlp certificate, In case i:1trf Blg!ble Sha(ehotder Is deceased, or court 
approYed :scheme of merger/amaJgamatiOn for a company; arxl (c) In case ot compar'lles, the necessary 
certified corpC>tate authorlzatioos (Including board Md/or general meeting resolution),· 

13.13, Procedure to be followed by EJlgible Shareholders holding Equity Shares in the Physical form: 

In aceotdance with the SEBI Ofcular no. SEBI/HO/CFO/CM01/CIR/P/2020/144 dated July 31, 2020 shareholder 
holding shares in physical (arms are-alfowed to tender their shares in a buybadt undertaken through the tender offer 
route. However, such tendering shall be as per the provisions of the SE Bf Buybad( Regulations and terms olletter of 
Offer. • 

13.13.1, Eligible Sharehoiders who ~re holding physical Equity Shares and intend to participate in the Buyt;iack will 
be required tc> awoadl their respectiw? Sel!E;r Member along with the (()mplete set of documents for 
verification procedures to be carried ovt before placemenr of the bid, lnduding (i) t:he tender fom, duly 
signed by all Eligible Shareholders (in case shares are in joint names, tn the ~me order in which t tlev hold 
the sha,...), (11) 0<i!Jinal Equity $hate <.ertifi<ate(s). (Iii) valid shate 11ansfer lonm(s)/ Fonm Sli-4 duly filled 
and s.lgned by the transfer()(S (1.e. by a.II registered ESigibae Shareholders Jn the same order and as per the 
specimen slgt1atutes registered with the Company) a(ld duly witnessed at the appropri~e place avth0tizjng 
the transfer in favour of ttie Company, (iv) self-attested <:opy of the PAN card of all U\e Ellgtble Shareholde's 
(v} any other relevant documents.such as, but not llmtted to, dtlly attested power of attorney, corporate 
authorlzaoon (locludlng board resolution/speomen s.gnatvre), notatlzed <:opy of death <:ettfflcate aod 
succession certificate°' IJ(Obated wl9, If the ork.)inal Eligible Shareholder M s deceased, etc., as appllcable. 
In addition, If the address of the ElfglbleShareholder has undergone a change from the address ,eglsteced 
In the Regtster of Members of the Company, the l:llg!ble Shareholder would be requited to submit a self· 
attested copy of address proof consisting of at1y one of lhe fo!lo-lM!J doa.iments: valid Aadha< card, Voeer 
1dentlty Cal'd or Passport. 

13.13.2. Based oo the dOruments mcnuoned In dlC paragraph, the coocemcd Seiter Member shall plllC<? an order/ 
bid on behalf or lilt Bigi~ 5Mf(!h0k1ers hOJding phySICM Equity $lar~ who wish to tender Equity Shari:-s 
In lhe Buy~k. uSing I.he AcquiSilion Window ot BSE Umited. Upon placing lhl! bid, u,e Selle, MC?mber W U 
provide a TRS 9en«aled by tht? exchange bidding system to the Eligib)e S'hareholda-. TRS will cont.lin the. 
details of order submitted like FoliO Num~r, Certificate Numbei; DiStinctive Numbt'r, Number of Equity 
Shares tendered etc. 

13.13.3. Any Seller Member/ Eligible Shar.tiolder who places a bid for phvsical Equity Shares, is required to deli...er 
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the onginal share certifialte{s) and documents {a$ mentioned above) a5ong with TRS either by regl!>tered 
POst or courier or hancf delivery to the Registrar to the 84,Jyba,ck ( at the adctress mentioned at p~~raph J 4 
below) on or before the &.fyt)a,d< dosing date. The envelope .st\Q1,1ld be super scribed as .. Matrimony.com 
Um<ted Buyback 2026", One C0P'/ of the TP.Swlll be tetalned by Reg!,.,., to tt,e Buyt,ack •nd It will p,ovlde 
acknowtoogement of the.same to the Seller Member/ Efiglble Shareholder. 

13,13.• . Eligible Sllao<holcle<s holcllng phys1cal Equotv Shales shO\Ml note Jhat physical Equ,ty Shares will not be 
ac~ed unless the complete sec of documents are submitted, Acc.eptance of the physical Equity Shares for 
Buyt>ock by the ~any shall be subject to verincatloc, as per the SEBI Buyback Regulations and atry 
further directions iSsued In th6 regard, The Regisltar to lhe 8u'yt)acl< wtll verify such bids based on lhe 
documents. submitted Oil a dally basis arxt till such vcrtftcauon, tbe Designated ~1odc Exchange I.e. BSE 
Um'ted shall display such bids as 't111c:onflnr.ed physlcal bids'. Once R.eg~strar to the 13u'ybbck confltms lhe­
blds, they will be IJ'eated as 'Conflrmed Bids'. 

13.13.5. In case any Eligible Shareholder has subr'nitt«I Equity Sl'lar~ in physical torm for dematerialisation, suc:h 
Elig:iblt Shart?hoklerS should ensure thM the. process of getting the Equity Shares dematerialized is 
compaeted well in Ume so that they can participate in the Buyback bO(ore the dosur.e or the tc.'fldering periOd 
or the Buyback. 

13.13.6. An unregistered sharehokler holding Equity Shares in physical form may also tender their Equity Shares in 
the Buybad( by submitting the duly executed t ransfer deed for transfer of shares, wntiased prior to the 
Record Date, in their name, along with the offer form, CQPY of their PAN card and of the pe,SQn from whom 
they have purchased shares and other relevant doruments as reqwred for transfer, if arry. 

13.13.7. The Bw-bec;:lt from the Si9ible Shatehoklers who are residents ovtslde (ndla !11cludin9 foreign corporate 
bodies {inctvdlng erstwhile overseas <:orporate bodies), fore.Igo portfolio investors. non-resident Indians, 
members of f orejgn natiO'lality, if any, shall be subject to the Fore,On El<Change Ma~ement Act, l 999 a:nd 
rules and regulatiQOS framed thereundef; rf any, lnt:Q(ne Tax Act, 1961 and cutes and regula,tlol'lS framed 
thereunc!E!r, as applicable. and also subject to the recelPt/ provision by such Ehg!bte SharetioJders of such 
approvals. If and to the extent necessary or required from ooncerned autho<itles in<:ludlng, but not Rmlted 
to, approvals from the R.81 under the forelgn E>ccflange Management: Act, 1999 and rules and regulations 
framed th«eurder, If any, 

13,13.8. TheJeportlng requirements for non·reSident shareholde~s under RBI, F0<eign exchange ManagemenLAct., 
1999, as amended and an',' other rules, regulatkms, gokleUnes, for remittance of funds, sl)atl be ma® by 
the Baglbfe Shareholde,-s and/ or the Selk-or Member through which lh~ Blgible Shareholder places lhe bid. 

14, METHOD OF SETTlEMENT 

14. l. Upon finalization of the basis of acceptance asper SEBI Buyback R.equlatibns: 

14. 1.1. The setttement of trades shaft be carried out 1n the manner similar to seWemerit of trades in the s~aty 
ma:rket. 

t◄.1.2. The Company will pay the <:onsiderq.tion to lhe Company's Broker who wlD transfer the consldera.tion 
perta,ining to tne.8uyba<:k to the Clearing Corporetfon's Sank account as per the presc,lbed schedule. The. 
setl1ementof fund obligation for OematShares shall be affected as per the SEBI d r0.ilars. and as presalbed 
by BSE Limited and tne Clearing Corporatloo from t ime to bme, For Demat Shares accepted under the 
8uyba(k, .such benehclal owners wlll <ecetve funds payovt in their bank account a.s prOYfcSed by the 
de~oiy system dlrectlv to the Clealing Corporation and In case of Physkal Shares, the Clearing 
COtporitlon wllJ release the funds to the Seiler Membet(s) as per serondary maitet pavout mechanism. if 
slldl shareholder's bankac.count detaals are not: avallabte 0< if~ funds transfer lnstrucdOn Is rejected by 
the R.eSef\le Ban,kof India ("'R8I")/ bank(s), due to any reasons, then the amountpayab4e tol:he coocerned 
shareholoers wltl be transferred to the Seller Member's settlement bank account for onward transf ef to such 
shareholders. 

14.1.3. l n case of Eligible SharchOldC!r where lhefe are specific RBI and othC!r regulato,y requirements pertaining to 
funds p;,y-out, which do .not opt to sewe ttir'Ough custodians, the funds pay•out would be give,\ to their 
rcSJ)edive seHe:r NemberS setUemenl b21nk aocount for onward transft-1 to the Eligibl,c, Sllal'fflOld«s. For 
this purpose, lM dlent type: dt..-!ailswould be-colledOO from the depositories. 

L4. 1.4. The Equity Shares bought back in demat form would be transferred directly to thedemat escrow account of 
the Company openerl for the Buyback (the ""Company Demat Account") provided it is indkaterl by lhe 
Company's Broker or il 'lli!I be transferred by the Company's Broker to the Company Oemat Account on 
receipt of the Equity Shares from the dearing and settlement mechanism of BSE Limited. 

14.1.S. El)Qibl,e SharEholder will have to ensure that they keep theif deposib:lfY participant ("'DPN) aa:ount active 
and unblocked to recel,..e <:redlt In case of return of Equity Shares~ due to reje(tion or due to non/partial 
~ance of shares under the Buyback. Excess Eqvlty Shares or 1,1~ted Equity Shafes, in 
dematerialised form, if ar,y, tendered by the Efigible Shareholders would be transferrOO bv d"le Clearlng 
Corporation dlrectly to the respective Ellg!bleShareholder's DP ae<:ovnt. lf me secunties t,ansf er Instruction 
is fe)ected In the depository system, due to af'fr/ Issue then such secuntles will be transferred to the Se(ler 
Member's depository pool ac.oount for onward transfer to such Eligible Shareholder. 

14. 1.6. lnthe caseoflnter·deposftory, theOearlng,COf'porM!on W\11 cancel the excess or unaccepted shates In tiR'get 
depOS1toiy, The source Qepository wHI not.be able to re-tease the lien without a release or Jnter oepository 
Tender Otter message from target deposrtoiy, Further, release of lOT message shall be sent by tatget 
depositQry ~ lher based Oil cancellation request received from lhe Oearlng corpo!"allon or automatkalty 
ge,,erated after matching vMh Bid accepted detal as received from the company or the Registrar to the 
Buyback. Post receiving the IDT message from target depository, source depository wlfl cancel/ release 
~Ct'SS Of unaccepted block shares In the. demat ac:count of I.he Eligtble. Sharehofdcr. Post ,complelfon ol 
tenda,ing pcriOd and recei.\ling the requisite details vlt., demat account details aoo accepted bid (luanb"ty, 
source dc,poSitory shDU dd>it the Stturitics as per the c:ommunic:2ilion/ ~ sagC?- f@ceiv'ed from w get 
deposilory to I.he extent ol occeptt..>d bid sh:ires from Eligible Shiut?hOklC?l"s demat account and cr~it it to 
~ ing Corporation settlemenl account in target depasitory on settlement date. • 

14, l.7. Any excess-Equity Shares, in physical form; p~t to proportionate acceptanOO / rejection will be returned 
back to the Eligible Shareholders directfy by the Registrar lo the Buyback. The Company is authorized to 
split the share certificate and issue new consolida?ed share certificate for the-unaccepted Equity Shares, in 
case the Equity Shares actept:ed by the Company are. less than the Equity Shares tendered in the Buyback 
by Eligible Sharehok:lers holding Equity Shares in the physical form. 

14.l.8. In case of certain shareholders viz., NRls, non-residents etc. (whete there. are .specific regulatory 
requlrements pertaining to funds payovt including those prescribed by the ~8)) who do not opt to settte 
through c:ustOOians, the funds payout wookl be given to their respeatve Seller Member's seaJement 
accounts for releils!ng the same to such shareholder's account. 

14, 1.9. The Selle< Membet(s) woolcl issue oontract oote lortl\e Equll\' Sha,es accepted undet the llwback and pay 
the oonsfderation for the Equity Shares accepted unde, the 8uyback and ,erurn the balance unaccepted 
E(IUity Shares to their respective cHef'ts/ 'MIi unbbck the ex.oe,c;;s unaocepted fQu,ty Shares. The Company 
Broke! woutd also issue a <on-tract note to the COmpany for the Equity Shares-accepted under the eu~back, 

1◄.1 .. 10. Eligible Shareholdil:fS wno Intend lO parbCipate In lhl? Buybaiek ShOuld consult their rcspecUve Sdler 
Membcr(s) for d1?t21ils of any cost., app5ca~ taxes, charges and e.x:pe,nses {lndud.,g brokc111ge)1 etc. th:it 
may be tcvkd by the seller Mm\ber upon the sdllng Eiiglbk? Shareholders plbdng the order to sell tht! 
,sha~ on behatf' ot me sh;-,reholde-rS. lhe Buybaek conSiderotiOn re<:eived by l:lt stiling Eligible 
5Mrtholders, in resp(tct or arupted Equity Shares, could be net of such costs, appllcabl~ tllxes, ch«ges 
and expenses (md\Jcllng brokerage) and the Mainager to the Buyback and the Company accept no 
responsibility to bear or pay such additional cost. charges tmd expenses (including brokerage) incurred 
.solely by the selling Eligible Shareholder$. 

14.1.11. The Equity Shares accepted, bought and lying to the credit of the Company Demat Account and the Equity 
Shares bought bade and accepted in physical fomi will be extinguished in the maMer and foRowing the 
procedure prescribed in the SE8l Buyback ~gt1lations. 

t4. l.l2. SES! vi(le its Cir-cular No. SEBl/~0/MIRSD/MIRSO_RTA.M8/P/CIR/l022/S elate<! Janua,y 25, 2022, 
mandated all listed oompanJes to lssue the securities in dematerialized form only while processing the 
service request of issue, Inter a.Ba, relating to the :sub·dMslon or splitting of share ceroocate. T n view ofthe 
:same, the Company shaJI issue a lea er of confitmatlon ("' LOC") in lieu of any e-xces,s. physic.al Equity Shares 
pursua·n.t to proportionate aCGeptance/rejectkln and the LOC shall be dispatched to the address registered 
with the Registrar. The Registrar shall retain the original share certtfiGateand deface the certificate with a 
stamp "letter of Conffrmation Ls.sued# on the face / ~ of the certlficate ro the e)(.tent of the excess 
ohy.slcal stiares. The lOC shall be va!ld for a pe,lod of t20davs hom the date of its Issuance, within whl;ch 
the Equ!ty Stlarer,older shall be required to make a i e<iuest to his/her depository partkioant Jor 
demater1a11Mg the physical Equity Shares retumed. Ifl case the Equity Shatehoicler falls to submit the 
demat request within the aforesaid period, the Regls:trar -Shafi c,edit the EQUltv Shares to a :separatedemat 
acoountotthe~nyopened forlhes:a.d purpose, 

14. 1.13. The Eqoit)' Sh&es tymg to the cedit of the Special DematA<:countMld the Equity Shares bought back and 
ac~ed in physleal ro·rm wm be: exlingulShOO in 1M manne.r and following 1M procedure prcseribc?d In th~ 
Buyback R,gul•tfon 

1.5, COMPLIANCE OFFICER 

The Board at their meeting held on December 15, 2025 appointed Mr. Vijayanand Sankar, Company Secretary & 
Compliance Officer of the Company, as- the c;omp!iance offiw for the purpose of the Buyback ("Compliance 
Officer"). Investors may contact; die Complian~ Officer for anydarifii;ations or to address their grievances, if any, 
during office hours i.e. 10.00 a.m. to 5.00 p.m. on au wor1dng ~ except Saturday, Sunday and public holidays till 
the dosure of the Buyback, at the folrqwing address: 

Company Secretary 8t Compllanc:e Officer: Mr, Vljayaoand Sankar 
Matrimony.Com Limited 
Address: No. 94, TVH 8el~laa Towers, Tower 11, 5th Floor, MRC ~t, 
Raja Annamalalpu,am. Cleona, - 600028, Jncl!a. 
Tel. No,: ➔9144 49001919 
Website.: \Vww,matfimony,com 
Emall: klvestors·@matrtmooy,con, 
ClN: l 63090TN200JP1.(.047132 

16, REGISTRAR TO THE BUYBACK / JNYESTORSERVICECENTRE 

In case of any quel'K'S, sharehOlderS may also contbctlhe Registrar to the Bl.tyback during oft,ce hours i.e. l o.oo a.m. 
to 5.00 p.m. on all working daySexcept S.'tturday, SUllday Md public holiday$, at the following address: 

A K.f..!Nif;C..t! 
Kfln Technologies limited 
Address.: Selenium To-Mef a, Plot 31-32, Finanoal District:. 
Nanaktamgucla, SerlllngampoOy, H)'cletabacl • 500 03i 
Tel. No.: +91 40 6716 2222 
Toll f,ee No.: 18003094001 
Email: maU'lmony.blJybact<2026@idlnted>.<om 
Website: wwwJcflntech.com 
Investor Grievance Email: elnwar<:1,ns@kflnte<h,c-0m 
contact: PerSOn: Mr. Murali Krishna 
SE-81 Regtstratiotl No.,: 1NR000000221 
CtN: l.72400MH2017PL0144072 

17, MANAGER TO THE BUYBACK 

SAFFRON 
····• ~ldtla$ 

Saffron Capital Advisors. Private Limited 
Address: 605, Sh<tfl floor, Centte Poin\, Andheri-Kur!a Road, ). B. Naga,; Andhe<I (East), 
Mumbai- 400059, Maharashtra, Tnd;a. 
Tel. No.:+ 9 t 22 49730394 
E-mail: buvbar.1<.s@saffronadvlsor.com 
Website: www.saffronaclvlso,.com 
Investor Grievance: lnvestorgrievance@saffronacMsor.com 
Contact Pe,..n: Mr. Sachio Ptajapo~ / 11, Sataj Dalde 
SESI R.eglstrat fon No.: lNMOOOOt 1211 
CIN: U67120MH2007PTCl66?11 

18, DIRECTOR'S RESPONSlBILlTY 

As pt,r Regu4aUon 24(1)(a) or the SEBJ B~k Rcgutatk>ns, thf! Board of Dlre<.'tefs ot the Company aoc~ptS 
responsibility for the lnformatiOn contained in this PubfiC AnoourlCi!!mcnt and confirms tMt such document 
contains true, factu~t and molerial information Md does nol tont21in any mlSl~adlng rnfonnation. 

For and on behalf of the Board of Directors of Matrimony.com Limited 

Sci/ • 

Murugavel Janakiraman 

Olaimian and Managing 
Oir8C!or 

DIN: 0060S009 

Date: January 21, 2026 

Pl ace-: Chennai 

Sdl • Sdl• 

Oeepa Janaklrarnan Vijayanan d Sankar 

Non-Exacutlve Non 
Company Secmtary & Oimpllance aflce< 

lndepen:dent Director 

DIN: 0072S522 ICSI Membership No.: A18951 

• 
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MATRIMONY.COM LIMITED 
CIN: L63090TN2001PLC047432 

Registered Office: No.94, TVH Beliciaa Towers, 
Tower II, 5th Floor, MRC Nagar, Raja Annamalaipuram, 

Chennai - 600028, Tamil Nadu, India. 
Tel: +91 44 49001919 I E-mail: investors@matrimony.com 

Website: www.matrimony.com 

Contact Person: Vijayanand Sankar, Company Secretary & Compliance Officer 

PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS/ 
BENEFICIAL OWNERS OF EQUITY SHARES OF MATRIMONY.COM UMITED FOR THE 
BUY-BACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER 
OFFER ROUTE UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK 
OF SECURITIES} REGULATIONS, 2018, AS AMENDED ("BUY- BACK REGULATIONS"} 

THIS PUBLIC ANNOUNCEMENT (THE "PUBLIC ANNOUNCEMENT'') IS BEING MADE IN RELATION 
TO THE BUYBACK OF EQUITY SHARES OF MATRIMONY.COM LIMITED THROUGH THE TENDER 
OFFER PROCESS PURSUANT TO THE PROVISIONS OF REGULATION 7(i) AND OTHER APPLCIABLE 
PROVISION OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITTES) 
REGULATIONS, 2018, AS AMENDED (THE "SEBI BUYBACK REGULATIONS'') AND CONTAINS THE 
DISCLOSURES AS SPECIFIED IN SCHEDULE II READ WITH SCHEDULE I OF THE SEBI BUYBACK 
REGULATIONS. 

OFFER TO BUYBACK OF UPTO 8,93,129 (EIGHT LAKHS AND NINTY THREE THOUSAND ONE 
HUNDRED AND TWENTY NINE) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ~5 (RUPEES 
FIVE ONLY) EACH AT A PRICE OF ~655 (RUPEES SIX HUNDRED AND FIFTY FIVE ONLY) PER EQUITY 
SHARE, PAYABLE IN CASH, FOR AN AGGREGATE AMOUNT NOT EXCEEDING ~ 5,850 LAKHS 
(RUPEES FIVE THOUSAND EIGHT HUNDRED AND FIFTY LAKHS ONLY) ON A PROPORTIONATE 
BASIS THROUGH THE TENDER OFFER ROUTE USING THE STOCK EXCHANGE MECHANISM. 

Certain figures contained in this Public Announcement, including financial information, have 
been subject to rounding-off adjustments. All decimals have been rounded off to 2 (two) 
decimal points. In certain instances, (i) the sum or percentage change of such numbers may 
not conform exactly to the total figure given; and (ii) the sum of the numbers in a column row 
in certain tables may not conform exactly to the total figure given for that column or row. 

1. DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE 

1.1. The Board of Directors of Matrimony.com Limited (the "COmpany'') at its meeting held on December 15, 2025 
['Board Meeting'') has, in accordance with Article 16 of the Articles of Association of the company and in 
accordance with the provisions of Sections 68, 69, 70, 110 and all other applicable provisions, if any, of the 
Companies Act, 2013, as amended C'Act'') read with the Companies (Share Capital and Debentures) Rules, 
2014, the Companies (Management and Administration) Rules, 2014 and other relevant Rules made 
thereunder, each as amended from time to time and the provisions of the Securities and Exchange Board of 
India (Buy-Back of Securities) Regulations, 2018, as amended ("SEBI Buyback Regulations"), the 
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015, 
as amended, ("SEBI Listing Regulations'') and subject to such other approvals, permissions, consents, 
sanctions and exemptions of Securities and Exchange Board of India ("SEBI"), the stock exchanges on which 
the Equity Shares of the company are listed, being BSE Limited and National Stock Exchange of India Limited 
("Stock Exchanges"), Reserve Bank of India ("RBI") and/or other authorities, institutions or bodies 
(together with SEBI and RBI, the "Appropriate Authorities"), as may be necessary, and subject to such 
conditions, alterations, amendments and modifications as may be prescribed or imposed by them while 
granting such approvals, permissions, consents, sanctions and exemptions which may be agreed by the Board 
of Directors of the Company, and subject to the approval of the shareholders of the Company by way of special 
resolution through postal ballot including e-voting process, the Board of Directors of the Company [ 'Board''. 
which term shall be deemed to include "Buyback committee" of the Board and/or officials, which the Board has 
constituted/authorised to exercise its powers, has approved the Buyback by the Company of its fully paid-up 
equity shares having a face value of ~5 (Rupees Five only) each ("Equity Shares"), for an amount not 
exceeding~ 5,850 lakhs (Rupees Five Thousand Eight Hundred and Fifty lakhs only), excluding any expenses 
incurred orto be incurred for the Buyback viz. brokerage costs, fees, turnover charges, taxes such as securities 
transaction tax and goods and services tax (if any), other tax ( if any) on distributed income on Buyback, stamp 
duty, advisors fees, filing fees, public announcement expenses, printing and dispatch expenses, if any, and 
other incidental and related expenses and charges etc. ("Transaction Costs'') (such amount hereinafter 
referred to as the "Maximum Buyback Size"), being 24.68% and 24.81 % of the aggregate of the total 
paid-up Equity Share Capital and Free Reserves of the Company based on the latest standalone and 
consolidated audited financial statements of the Company respectively as at March 31, 2025, ata ("Buyback 
price") not exceeding ~ 655 (Rupees Six Hundred and Fifty Five only) per Equity Share ("Buyback Price"), 
payable 1n cash, for an aggregate amount not exceeding ~5,850 Lakhs (Rupees Five Thousand Eight Hundred 
and Fifty Lakhs only) from the shareholders/beneficial owners of the Equity Shares of the Company as on a 
record date to be subsequently decided by the Board/ Buyback Committee ("Record Date"), through the 
"Tender Offer" route, on a proportionate basis as prescribed under the SEBI Buyback Regulations 
(hereinafter referred to as the "Buyback''); 

1.2. The Buyback is more than 10% of the total paid-up Equity Share Capital and Free Reserves of the Company 
based on the latest standalone and consolidated audited financial statements of the Company respectively as 
at March 31, 2025. Accordingly, the Company had sought approval of its shareholders for the Buyback, by way 
of special resolution through the postal ballot notice dated December 15, 2025 ['Postal Ballot Notice''), in 
accordance with Section 68(2)(b) of the Companies Act and Regulation S(i)(b) of the SEBI Buyback 
Regulations. The shareholders of the Company approved the Buyback, by way of a special resolution, through 
a postal ballot by remote e-voting on January 18, 2026, and the results of which were announced on January 
20, 2026. 

1.3. In terms of Regulation S(via) of the Buyback Regulations, the Board or Buyback Committee, may till 1 (one) 
working day prior to the Record Date, increase the Buyback Offer Price and decrease the number of Equity 
Shares proposed to be bought back, such that there is no change in the Buyback Size. 

1.4. The Equity Shares are listed on the National Stock Exchange of India Limited ("NSE") and the BSE Limited 
("BSE") (hereinafter together referred to as the "Stock Exchanges"). 

1.5. The Buyback is subject to receipt of any approvals, permissions and sanctions of statutory, regulatory or 
governmental authorities as may be required under applicable laws, including SEBI and the Stock Exchanges. 

1.6. The Buyback shall be undertaken on a proportionate basis (subject to reservation for small shareholders) from 
the holders of the equity shares of the Company as on the Record Date, January 30, 2026 (the "Eligible 
Shareholders") through the tender offer process prescribed under Regulation 4(iv)(a) of the Buyback 
Regulations. Additionally, the Buyback shall be subject to applicable laws, implemented by tendering of Equity 
Shares by Eligible Shareholders and settlement of the same through the stock exchange mechanism as 
specified by SEBI in its circular bearing reference number CIR/CFD/ POLJCYCELL/1/2015 dated April 13, 2015 
read with the circular bearing reference number CFD/ DCR2/CIR/P/2016/ 131 dated December 9, 2016, SEBI 
circular SEBI/ HO/CFD/ DCR-III/CIR/P/2021/615 dated August 13, 2021 and circular SEBI/HO/ CFD/PoD-
2/P/CIR/2023/35 dated March 8, 2023, including all amendments and statutory modifications for the time 
being in force ("SEBI Circulars'') or such mechanism as may be applicable. In this regard, the Company will 
request BSE and NSE to provide the acquisition window for facilitating tendering of Equity Shares under the 
Buyback. For the purposes of this Buyback, the BSE will be the designated stock exchange. 

1.7. Participation in the Buyback by Eligible Shareholders will trigger tax on the consideration received on Buyback 
by them. Finance (No.2) Act, 2024 has made amendments in relation to buy-back of shares w.e.f.1 October 
2024, shifting the tax liability in the hands of the shareholders (whether resident or non-resident) and the 
Company is not required to pay tax on the distributed income. The sum paid by a domestic company for 
purchase of its own shares shall be treated as dividend in the hands of shareholders. No deduction is allowed 
against such dividend while computing the income from other sources. The cost of acquisition of the shares 
which has been bought back by the company shall be treated as capital loss in the hands of the shareholder 
and allowed to be carry forward and set off against capital gains as per the provisions of the !TA. The company 
1s required to deduct tax at source at 10% under section 194 of the !TA in respect of the consideration payable 
to Resident shareholders on buy-back of the shares. In respect of consideration payable to Non-resident 
shareholders, tax shall be withheld at the rate of 20% as per the !TA or as per the rate in the respective Tax 
Treaty, whichever is beneficial subject to availability of prescribed documents by such non-residents. Since the 
buyback of shares shall take place through the settlement mechanism of the Stock Exchange, securities 
transaction tax at 0.1 % of the value of the transaction will be applicable. In due course, Eligible Shareholders 
will receive a letter of offer, which will contain a more detailed note on taxation. However, in view of the 
particularized nature of tax consecuences, the Eligible Shareholders are advised to consult their own legal, 
financial and tax advisors prior to participating in the Buyback. 

1.8. In terms of the SEBI Buyback Regulations, under the tender offer route, the promoter and promoter group 
have an option to participate in the Buy Back. The promoter and promoter group and person acting in concert 
vide their respective letters dated December 15, 2025 have expressed their intention not to participate in the 
Buyback. 

1.9. Pursuant to the proposed Buyback and depending on the response to the Buyback, the voting rights of the 
members of the Promoter and Person in Control in the Company may increase or decrease from their existing 
shareholding in the total equity capital and voting rights of the Company. The Company confirms that after the 
completion of the Buyback, the non-promoter shareholding of the Company shall not fall below the minimum 
level required as per Regulation 38 of the Securities and Exchange Board of India (Listing Obligations and 
Disclosure Requirements) Regulations, 2015, as amended. Any change in voting rights of the Promoter and 
Person in Control of the Company pursuant to completion of the Buyback will not result in any change in control 
over the company. 

1.10. The Buyback will be undertaken on a proportionate basis from the Eligible Shareholders as on the Record 
Date, provided that 15% (fifteen percent) of the number of Equity Shares proposed to be bought back or 
number of Equity Shares entitled as per the shareholding of small shareholders as defined in the SEBI Buy Back 
Regulations C'Small Shareholders'') as on the Record Date, whichever is higher, shall be reserved for the Small 
Shareholders. 

1.11. The Buyback from the Eligible Shareholders who are residents outside India including non-resident Indians, 
foreign nationals, foreign corporate bodies (including erstwhile overseas corporate bodies), foreign 
institutional investors/ foreign portfolio investors, shall be subject to such approvals, if any and to the extent 
necessary or required from the concerned authorities including approvals from the Reserve Bank of India 
("RBI") under the Foreign Exchange Management Act, 1999 as amended ("FEMA")and the rules and 
regulations framed thereunder, Income Tax Act, 1961 and rules framed there under and that such approvals 
shall be required to be taken by such non-resident shareholders. 

1.12. A copy of this Public Announcement is available on the Company's website (www.matrimony.com)and is 
expected to be available on the website of SEBI (www.sebi.gov.in), and on the website of Stock Exchanges at 
(www.bseindia.com) and (www.nseindia.com) and on the website of the Manager to the Buyback 
(www.saffronadvisor.com), during the period of the Buyback. 

2.NECESSITY FOR THE BUYBACK 

The Company has been generating significant amounts of cash on an ongoing basis and is a debt-free entity. The 
current Buyback proposal is in line with the company's capital allocation practices of returning excess cash to 
shareholders, thereby increasing shareholder value in the longer term, and improving the Return on Equity. The 
Company believes that the Buyback is being undertaken by the Company after taking into account the operational 
and strategic cash requirements of the Company in the medium term and for returning surplus funds to the 
shareholders in an effective and efficient manner. The Buyback is being undertaken for the following reasons: 

2.1.1. The Buyback will help the Company to distribute surplus cash to its shareholders holding Equity Shares 
thereby, enhancing the overall return to shareholders; 

2.1.2. The Buyback, which is being implemented through the tender offer route as prescribed under the SEBI 

Buyback Regulations, would involve a reservation of up to 15% of the Equity Shares, which the Company and consolidated financial statements of the Company asat March 31, 2025; 
proposes to buyback, for small shareholders or the actual number of Equity Shares entitled as per the 
shareholding of small shareholders on the Record Date, whichever is higher. The Company believes that this 
reservation for sma_ll shareholders would benefit a significant number of the Company's public shareholders, 9.9. The Company shall not withdraw the Buyback after the public announcement of the Buyback is made; 
who would be classified as "Small Shareholders"; 

2.1.3. The Buyback is generally expected to improve return on equity through distribution of cash and improve 
earnings per share by reduction in the equity base of the Company, thereby leading to long term increase in 
shareholders' value; and 

2.1.4. The Buyback gives an option to the Eligible Shareholders to either (A) participate in the Buyback and receive 
cash in lieu of their Equity Shares which are accepted under the Buyback, or (B) not to participate in the 
Buyback and get a resultant increase in their percentage shareholding in the Company post the Buyback, 
without additional investment. 

3. MAXIMUM AMOUNT OF FUNDS REQUIRED FOR THE BUYBACK, ITS PERCENTAGE OF THE TOTAL 
PAID-UP EQUITY SHARE CAPITAL AND FREE RESERVES AND THE SOURCES OF FUNDS FROM 
WHICH THE BUYBACK WOULD BE FINANCED 

3.1 The maximum amount required for Buyback will not exceed ~ ~5,850 Lakhs (Rupees Five Thousand Eight 
Hundred and Fifty Lakhs only) (excluding Transaction Costs). The maximum amount mentioned aforesaid is 
24.68% and 24.81 % of the aggregate of the total paid-up equity share capital and free reserves of the 
Company based on the latest audited standalone and consolidated financial statements of the Company as on 
March 31, 2025 (being the latest audited financial statements available as on the Board Meeting Date), 
respectively, which is within the prescribed limit of 25%. 

3.2 The Buyback would be financed out of Free Reserves of the Company. The Company shall transfer from its Free 
Reserves or securities premium account and/or such sources as may be permitted by law, a sum equal to the 
nominal value of the Equity Shares bought back through the Buyback to the Capital Redemption Reserve 
Account and the details of such transfer shall be disclosed in its subsequent audited balance sheet. The 
payments shall be made out of the Company's current surplus and/or cash balances and/or current 
investments and/or cash available from internal resources of the company time to time at its absolute 
discretion. The Company confirms that as required under Section 68(2)( d) of the Act, the ratio of the 
aggregate of secured and unsecured debts owed by the Company shall be not more than twice the paid-up 
Equity Share capital and Free Reserves after the Buyback and that it has got sufficient source to pay-off the 
consideration towards the Buyback and would not borrow funds for the said purpose. 

4. BUYBACK PRICE AT WHICH EQUITY SHARES ARE PROPOSED TO BE BOUGHT BACK AND THE 
BASIS OF DETERMINING THE BUYBACK PRICE 

4.1 The Equity Shares of the Company are proposed to be bought back at the price of~ 655 (Rupees Six Hundred 
and Fifty-Five only) per Equity Share. The Buyback Price has been arrived at after considering various factors 
including but not limited to the volume weighted average prices of the Equity Shares traded on BSE and NSE 
where the Equity Shares are listed, the net worth of the Company, price-earnings ratio, impact on other 
financial parameters and the possible impact of Buyback on the earnings per share. 

4.2 The Buyback Price represents i) premium of 29.09% and 28.86% to the volume weighted average market price 
of the Equity Shares on the BSE and the NSE, respectively, during the 3 (three) months period preceding 
December 8, 2025, being the date of intimation to the Stock Exchanges regarding the Board Meeting Date 
("Intimation Date''); and ii) premium of 34.77% and 34.29% to the volume weighted average market price of 
the Equity Shares on the BSE and the NSE, respectively, during the 2 (two) weeks preceding the Intimation 
Date; and iii) premium of 24.86% and 24.68% over the closing price of the Equity Shares on the BSE and the 
NSE respectively, as on the Intimation Date. iv) premium of 26.31 % and 26.34% over the closing price of the 
Equity Shares on the BSE and the NSE, respectively, as on December 15, 2025, being the Board Meeting Date. 

5. MAXIMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES TO BUY BACK 

At the Buyback Price and Buyback Size, the Indicative maximum Buyback equity shares that can be bought back 
would be 8,93,129 (Eight lakhs Ninety Three Thousand One Hundred and Twenty Nine) fully paid-up Equity 
Shares, representing 4.14% of the total paid-up Equity Shares of the Company as on March 31, 2025. However, the 
actual bought back Equity Shares may be less than the Indicative Maximum Buyback Shares, if the Buyback price 
fixed by the Board/Buyback Committee is more than the Maximum Buyback Price, subject to the number of Equity 
Shares bought back shall not exceed 25% of the total number of Equity shares in the total paid-up Equity Share 
capital of the Company and the amount utilized shall not exceed Maximum Buyback Size. The Buyback is proposed 
to be completed within 12 (twelve) months of the date of the special resolution approving the proposed Buyback. 

METHOD TO BE ADOPTED FOR THE BUY BACK 

• The Buyback is open to all Eligible shareholders/beneficial owners of the company holding equity shares either 
in physical and/or dematerialized form, as on the Record Date. 

• The Buyback is being undertaken on a proportionate basis from the equity shareholders of the Company, who 
hold equity shares or persons in control who hold equity shares as on the Record Date (the "Eligible 
Shareholders'') through the tender offer route prescribed under Regulation 4(iv)(a) of the Buyback 
Regulations. Additionally, the buyback shall be subject to applicable laws, implemented by tendering of equity 
shares by Eligible Shareholders and settlement of the same through the stock exchange mechanism as 
specified by the SEBI in its circulars bearing reference number: 

(I) CIR/CFD/POLJCYCELL/1/2015 dated April 13, 2015; 
(II) CFD/DCR2/CIR/P/2016/ 131 dated December 9, 2016; 
(Ill) SEBI/ HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021; and 
(IV) SEBI/ HO/CFD/PoD-2/P/CIR/2023/35 dated March 8, 2023 as amended from time to time (collectively 

the "SEBI Circulars''). ' 

In this . regard, the Company will request the BSE and NSE to provide the acquisition window for facilitating 
tendering of Equity Shares under the Buyback. For the purposes of this Buyback, BSE will be the designated stock 
exchange. 

6. DETAILS OF SHAREHOLDING OF PROMOTER AND PROMOTER GROUP, DIRECTORS, KEY 
MANAGERIAL PERSONNEL AND PERSON ACTING IN CONTROL AND DETAILS OF TRANSACTIONS 
IN THE EQUITY SHARES OF THE COMPANY AND INTENTION TO PARTICIPATE IN THE BUYBACK 

6.1. The aggregate shareholding of the promoter and promoter group of the Company (the "Promoter and 
Promoter Group"), directors, key managerial personnel and person in control of the Company, in the 
Company as on the date of the Board Meeting, Postal Ballot Notice and this Public Announcement: 

Details of shareholding of the promoter and promoter group and person in control of the Company: 

Sr. No. Name of Shareholder Category 
Number of Equity % of 

Shares held Shareholding 

1. 
Mr. Murugavel 

A'omoter 1, 17,70,718 54.59% Janaki'aman 

2. Mrs. Deepa Murugavel. A'omoter group 4,007 0.02% 

3. Mr. J Ravi A'omoter group 1 Negigible 

Total 1,17,74,726 54.61% 

Except as disclosed below, none of the directors of the Company and Key Managerial Personnel 
of the Company hold any equity shares in the Company: 

Sr. No. 
Name of Directors/ Key 

Designation 
Number of Equity %of 

Managerial Personnel Shares held Shareholding 

1 
Mr. Murugavel Chairman and Managing 

1,17,70,718 54.59% 
Janakiraman Director 

2 Mrs. Deepa Murugavel 
Non-Executive Non 

4,007 0.02% 
Independent Director 

3 Mr. Vijayanand Sankar 
Company Secretary & 

1 Negligible 
Compliance Officer 

Total 1,17,74,726 54.61% 

6.2. Except provided below, no equity shares of the Company have been purchased or sold by Promoters/any 
members of the promoter group, Director, key managerial personnel and of the persons in control of the 
Company during a period of six months preceding the date of the Board meeting at which the proposal for 
buyback was approved and the date of postal ballot notice being December 15, 2025. 
Mr. Murugavel Janakirman has made market purchase of 2,89,702 equity shares of the Company with a 
minimum price of Rs. 497.25 on November 21, 2025 and with a maximum price of Rs. 549.6964 on September 
30, 2025. 

7, INTENTION OF THE PROMOTER AND PERSONS IN CONTROL OF THE COMPANY TO PARTICIPATE IN 
BUYBACK 

In terms of the SEBI Buyback Regulations, under the tender offer route, the Promoters and Promoter Group have the 
option to participate in the Buyback. In this regard, the promoter, member of promoter group and person acting in 
concert vide their respective letters dated DecemberlS, 2025 have expressed their intention not to participate in the 
Buyback. Accordingly, except for a change in their shareholding, as per response received in the buyback and a 
change in their shareholding in the Company, as a result of the extinguishment of Equity Shares which will lead to 
reduction in the equity share capital of the company post buyback, the buyback will not result in any benefit to the 
promoters and promoter group entities and persons in control of the Company. Pursuant to the proposed Buyback 
and depending on the response to the Buyback, the voting rights of the members of the promoters and promoter 
group in the company may increase from their existing shareholding in the total equity capital and voting rights of 
the Company subject to the compliance with the SEBI (Substantial Acquisition of Shares and Takeovers) 
Regulations, 2011, wherever and if applicable. 

8. NO DEFAULTS 

The Company confirms that there are no defaults subsisting in the repayment of deposits, interest payment thereon 
red_emption of debentures or payment of interest thereon or redemption of Preference shares or payment of 
d1v1dend due to any shareholder, or repayment of any term loans or interest payable thereon to any financial 
institution or Banking company. 

9. CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE SEBI BUYBACK 
REGULATIONS AND THE COMPANIES ACT 

The Company confirms that: 

9.1. All the Equity Shares for Buyback are fully paid up; 

9.2. The Company shall not issue and allot any equity shares or specified securities (including by way of bonus or 
convert any outstanding ESOPs/outstanding instruments into Equity Shares) from the date of resolution 
passed by the Shareholders approving the Buyback till the expiry of the Buyback period, i.e., the date on which 
the payment of consideration is made to the shareholders who have accepted the Buyback; 

9.3. The Company shall not raise further capital for a period of one year from the expiry of the Buyback period, i.e., 
the date on which the payment of consideration is made to the shareholders who have accepted the Buyback, 
except in discharge of subsisting obligations such as conversion of warrants, stock option schemes, sweat 
equity or conversion of preference shares or debentures into Equity Shares; 

9.4. The Company has not undertaken a buyback of any of its securities during the period of one year immediately 
preceding the Board Meeting Date. 

9.5. The COmpany shall not buyback locked-in Equity Shares and non-transferable Equity Shares till the pendency of 
the lock-in or till the Equity Shares become transferable; 

9.6. The Company shall not buy back its Equity Shares from any person through negotiated deal whether on or off 
the Stock Exchanges or through spot transactions or through any private arrangement in the implementation 
of the Buyback; 

9.7. The Company has been in compliance with sections 92, 123, 127 and 129 of the companies Act; 

9.8. The Maximum Buyback Size i.e.,~ 5,850 Lakhs (Rupees Five Thousand Eight Hundred and Fifty Lakhs only) does 
not exceed 25% of the fully paid-up Equity Share capital and free reserves as per the latest audited standalone 
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9.10. The Company shall not make any offer of buyback within a period of one year reckoned from the expiry of the 
Buyback period i.e., the date on which the payment of consideration is made to the shareholders who have 
accepted the Buyback; 

9.11. There is no pendency of any scheme of amalgamation or compromise or arrangement pursuant to the 
provisions of the companies Act; 

9.12. The buyback shall be completed within a period of one (1) year from the date of passing of the special 
resolution approving the buyback through postal ballot; 

9.13. As required under Section 68(2)(d) of the Companies Act and SEBI Buy-Back Regulations, the ratio of the 
aggregate of secured and unsecured debts owed by the Company shall not be more than twice the paid-up 
Equity Share capital and free reserves after the Buyback; 

9.14. As per Clause (ix) of Schedule I of SEBI Buy-back Regulations,there are no defaults subsisting in the repayment 
of deposits accepted either before or after the commencement of the companies Act, interest payment 
thereon, redemption of debentures or preference shares or payment of dividend to any shareholder, or 
repayment of any term loan or interest payable thereon to any financial institution or banking company. 

9.15. In case any such default has ceased to subsist, a period of more than three years has lapsed. 

9.16. The Company shall not directly or indirectly facilitate the Buyback: 

I. through any subsidiary company including its own subsidiary company if any; or 

II. through any investment company or group of investment companies. 

9.17. The Eguity Shares bought back by the Company will be extinguished and physically destroyed in the manner 
prescribed under the SEBI Buyback Regulations and the Act within 7 (seven) working days of the expiry of the 
Buyback period, i.e., the date on which the payment of consideration is made to the shareholders who have 
accepted the Buyback; 

9.18. The consideration for the Buyback shall be paid only by way of cash; 

9.19. That the maximum number of Equity Shares proposed to be purchased under the Buyback does not exceed 
25% of the total number of Equity Shares in paid-up Equity Share capital of the Company as as per the latest 
audited financial statement of the Company as on March 31, 2025 

9.20. The company shall not allow buyback of its shares unless the consequent reduction of its share capital is 
affected; 

9.21. The Company shall not utilise any funds borrowed from banks or financial institutions in fulfilling its obligations 
under the Buyback; 

9.22. The Company shall not buy-back its shares or other specified securities so as to delis! its shares or other 
specified securities from the stock exchanges as per Regulation 4(v) of SEBI Buyback Regulations; 

9.23. As per Regulation 24(i)(e) of the SEBI Buyback Regulations, the promoters and members of the promoter 
group, and their associates be advised that they shall not deal in the Equity Shares or other specified securities 
of the Company either through the stock exchanges or off-market transactions (including inter-se transfer of 
Equity Shares among the promoters and members of promoter group) from the date of Board resolution till the 
closing of the Buyback offer; 

9.24. The statements contained in all the relevant documents in relation to the Buyback shall be true, material and 
factual and shall not contain any mis-statements or misleading information. The Company shall comply with 
the statutory and regulatory timelines in respect of the buyback in such manner as prescribed under the 
Companies Act and/or the SEBI Buyback Regulations and any other applicable laws; 

9.25. The Company shall transfer from its free reserves or securities premium account, a sum equal to the nominal 
value of the Equity Shares bought back through the Buyback to the Capital Redemption Reserve account and 
the details of such transfer shall be disclosed in its subsequent audited financial statements; 

9.26. The Buy-back would be subject to the condition of maintaining minimum public shareholding requirements as 
specified in Regulation 38 of the SEBI Listing Regulations and under the Securities Contracts (Regulation) 
Rules, 1957, as amended; 

9.27. Covenants in relation to our financing arrangements/ borrowings with banks, financial institutions and other 
entities [ 'Lenders'') are not being breached pursuant to the Buy-back and accordingly the prior consent of the 
Lender(s) of the company, as required Regulation S(i)(c) and Schedule I (xii) of the SEBI Buy-back 
Regulations, is not applicable. 

10. CONFIRMATIONS FROM THE BOARD OF DIRECTORS OF THE COMPANY 

As required by clause (x) of schedule I in accordance with Regulation S(iv)(b) of the SEBI Buy-back Regulations, the 
Board of Directors of the Company hereby confirms that it has made full enquiry into the affairs and prospects of the 
Company and after taking into account the financial position of the Company including the projections and also 
considering all contingent liabilities, the Board has formed an opinion: 

1. That immediately following the date of this board meeting dated December 15, 2025 ("Board Meeting") and the 
date on which the results of the postal ballot including e-voting for the proposed Buyback will be announced, there 
will be no grounds on which the Company could be found unable to pay its debts; 

2. That as regards the Company's prospects for the year immediately following the date of the Board Meeting held on 
DecemberlS, 2025 and the date on which the results of the postal ballot including e- voting for the proposed 
Buyback will be announced, having regard to Board's intentions with respect to the management of the 
Company's business during that year and to the amount and character of the financial resources which will, in the 
Board's view, be available to the Company during that year, the company will be able to meet its liabilities as and 
when they fall due and will not be rendered insolvent within a period of one year from that date; and 

3. That in forming the aforementioned opinion, the Board of Director has taken into account the liabilities (including 
prospective and contingent liabilities) as if the Company were being wound up under the provisions of the 
Companies Act and the Insolvency and Bankruptcy COde, 2016, as amended (including prospective and 
contingent liabilities). 

11. REPORT ADDRESSED TO THE BOARD OF DIRECTORS BY THE COMPANY'S STATUTORY AUDITORS 

The text of the Report dated December 15, 2025 received from B.S.R. & Co LLP, the Statutory Auditors of the 
company, addressed to the Board of Directors of the Company is reproduced below: 

Quote 

TO 
The Board of Directors Matrimony.Com Limited 
No. 94, TVH Beliciaa Towers, 
Tower II, 5th Floor, MRC Nagar, 
Raja Annamalaipuram, 
Chennai - 600028 

Dear Sir/ Madam, 

Subject: Statutory Auditors' Report in respect of the proposed buy-back of equity shares by 
Matrimony.Com Limited (the "Company") as per Companies Act, 2013 in terms of clause (xi) of 
Schedule I of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, 
as amended. 

1. This report is issued in accordance with our engagement letter dated December 08, 2025. 

2. The Board of Directors of Matrimony.Com Limited have approved a proposed buy-back of equity shares by the 
company at its meeting held on December 15, 2025 [ 'Board Meeting''), subject to the approval of shareholders' by 
special resolution, in pursuance of the provisions of Sections 68, 69 and 70 of the Companies Act, 2013 as amended 
(the "Act''), read with the Securities and Exchange Board of India (Buy-back of Securities) Regulations, 2018, as 
amended C'SEBI Buy-back Regulations''). 

3. We have been requested by the Company to provide a report on the accompanying Statement of permissible 
capital payment (hereinafter referred to as the "Statement"/ "Annexure A'') in connection with the proposed buy­
back by the Company of its equity shares in pursuance of the provisions of Act and SEBI Buy-back Regulations. 

4. The Statement is prepared by the Management of the company, which we have initialed for identification purpose 
only. 

Management's and Board of Dihl>ctor's Responsibility for the Statement 

5. The preparation of the Statement in accordance with Section 68(2) of the Act and in compliance with Section 68, 
69 and 70 of the Act and SEBI Buy-back Regulations, is the responsibility of the Management of the company, 
including the computation of the amount of the permissible capital payment, the preparation and maintenance of all 
accounting and other relevant supporting records and documents. This responsibility includes the design, 
implementation and maintenance of internal control relevant to the preparation and presentation of the Statement 
and applying an appropriate basis of preparation; and making estimates that are reasonable in the circumstances. 

6. The Board of_ Directors is also responsible to make a full inquiry into the affairs and prospects of the company and 
to form an op1n1on on reasonable grounds that the Company will be able to pay its liabilities and will not be rendered 
insolvent within a period of one year from the date of the Board Meeting and in forming the opinion, it has taken into 
account the liabilities (including prospective and contingent liabilities) as if the Company were being wound up 
under the provisions of the Companies Actor the Insolvency and Bankruptcy Code, 2016. 

Auditor's Responsibility 

7. Pursuant to the requirement of the SEBI Buy-back Regulations, it is our responsibility to obtain reasonable 
assurance whether: 

i. we have inquired into the state of affairs of the Company in relation to its audited standalone financial statements 
and audited consolidated financial statements as at and for the year ended March 31, 2025 (the "Audited Financial 
Statements''); 

ii. the amount of the permissible capital payment as stated in Annexure A for the proposed buy-back of equity shares 
is properly determined considering the audited financial statements in accordance with Section 68(2) of the Act and 
SEBI Buy-back Regulations, as applicable; and 

iii. the Board of Directors of the COmpany in their meeting dated December 15, 2025, have formed the opinion as 
specified in clause (x) of Schedule I to the SEBI Buy-back Regulations on reasonable grounds and that the Company 
will not, having regard to its state of affairs, be rendered insolvent within a period of one year from that date. 

8. Our engagement involves performing procedures to obtain sufficient appropriate evidence on the above 
reporting. The procedures selected depend on the auditor's judgement, including the assessment of the risks 
associated with the above reporting. Within the scope of our work, we performed the following procedures: 

i. Examined authorization for buy-back from the Articles of Association of the Company; 

ii. Examined that the amount of capital payment for the buy-back as detailed in Annexure A is within the permissible 
limit computed in accordance with the provisions of Section 68(2) of the Act and Regulation 4(i) of the SEBI Buy-back 
Regulations; 

iii. Examined that all the shares for buy-back are fully paid-up; 



iv. Inquired into the state of affairs of the Company with reference to the Audited financial statements of the 
Company; 

v. Obtained declaration of solvency as approved by the board of directors on December 15, 2025 pursuant to the 
requirements of clause (x) of Schedule I to the SEBI Buy-back Regulations; 

vi. Obtained appropriate representations from the Management of the Company. 

9. We conducted our examination in accordance with the 'Guidance Note on Reports and Certificates for Special 
Purposes, issued by Institute of Chartered Accountants of India ("!CAI''). The Guidance Note requires that we 
comply with the ethical requirements of the Code of Ethics issued by !CAI. 

10. The Audited financial statements referred to in paragraph 7 above, have been audited by us on which we issued 
an unmodified audit opinion vide our reports dated May16, 2025. Our audits of these financial statements were 
conducted in accordance with the Standards on Auditing and other applicable authoritative pronouncements issued 
by the Institute of Chartered Accountants of India. Those standards require that we plan and perform the audit to 
obtain reasonable assurance about whether the financial statements are free of material misstatement. 

11. We have complied with the relevant applicable requirements of the Standard on Quality Control (SQC) 1, Quality 
Control for Firms that Perform Audits and Reviews of Historical Financial Information, and Other Assurance and 
Related Services engagements. 

12. We have no responsibility to update this report for events and circumstances occurring after the date of this 
report. 

Opinion 

13. Based on inquiries conducted and our examination as above, we report that: 

i. We have inquired into the state of affairs of the Company in relation to its latest audited standalone and 
consolidated financial statements as at and for the year ended March 31, 2025. 

ii. The Board has proposed to Buy-back the Company's equity shares up to an aggregate amount not exceeding Rs. 
5,850 lakhs ("Buy-back Size''). The same is within the amount of permissible capital payment of Rs. 5,895 lakhs as 
computed in Annexure A, which has been properly determined in accordance with Section 68(2) of the Act and SEBI 
Buy-back regulations; and 

iii. The Board of Directors in their meeting held on December 15, 2025 has formed the opinion, as specified in Clause 
(x) of Schedule I to the SEBI Buy-back Regulations, on reasonable grounds that the Company, having regard to its 
state of affairs, will not be rendered insolvent within a period of one year from date of aforesaid Board Meeting. 

14. Based on the representations made by the Management, and other information and explanations given to us, 
which to the best of our knowledge and belief were necessary for this purpose, we are not aware of anything to 
indicate that the opinion expressed by the Directors in the declaration as to any of the matters mentioned in the 
declaration is unreasonable in circumstances as at the date of declaration. 

Restrictions on Use 

15. This report is addressed to and provided to the Board of Directors of the Company pursuant to the requirements 
of the SEBI Buy-back Regulations solely to enable the Board of Directors of the Company in relation to the proposed 
Buy-back in accordance with the provisions of the Act and SEBI Buy-back Regulations (i) to include in Public 
Announcement, letter of offer and other documents pertaining to buy-back to be made to 

a) the shareholders of the Company; b) to be filed with the Securities and Exchange Board of India, BSE Limited, 
National Stock Exchange of India Limited, Registrar of Companies, National Securities Depository Limited and the 
Central Depository Services (India) Limited, as applicable; and (ii) for providing to the merchant banker to the Buy­
back, each for the purpose of extinguishment of equity shares and may not be suitable for any other purpose. 
Accordingly, we do not accept or assume any liability or duty of care for any other purpose for which or to any other 
person to whom this report is shown or into whose hands it may come save where expressly agreed by our prior 
consent in writing. 

forBSR&Co.LLP 

Chartered Accountants 
Firm Registration Number: 101248W/W-100022 

SD/-

K Sudhakar 
Partner 
Membership No.: 214150 
UDIN: 25214150BMODIQ4457 
Place: Chennai 
Date: December 15, 2025 

AnnexureA 
Statement of permissible capital payment 

Computation of amount of permissible capital payment towards Buy-back of equity shares of 
Matrimony. Com Limited in accordance with proviso to Section 68(2) of the Companies Act, 2013 (the 
"Act") and Regulation 4(i) of the SEBI Buy-back Regulations ('the Statement') based on the audited 
standalone financial statements and audited consolidated financial statements as at and for the year 
ended March 31, 2025 

Amount in Rs. lakhs 

Particulars Standalone Consolidated 

A. Paid-up equity share capital as at March 
31, 2025 (2,15,63,442 equity shares of Rs. 5 1,078 1,078 
/- each fully paid-up) * 

B. Free reserves as at March 31, 2025:# 22,627 22,504 

-Retained Earnings * 22,599 22,476 

-Securities Premium account * 28 28 

Total paid up equity share capital and 
free reserves as at March 31, 2025 23,705 23,582 
(A+B) 

Maximum amount permissible fo buy-back 
under Section 68 of the Companies Act, 2013 
read with Regulation 4(i) of SEBI Buy-back 
Regulations (25% of the total paid-up equity 5,895 
share capital and free reserves, lower of 
audited standalone and audited consolidated 
financial statements) 

Maximum amount permitted by Board 
Resolution dated December 15, 2025, 
approving buy-back, subject to shareholders' 

5,850 approval by special resolution, based on the 
audited consolidated financial statements as 
at and for the year ended March 31, 2025. 

* The amount of equity share capital and free reserves (including securities premium) have been extracted from the 
audited standalone and consolidated financial statements of the company for the year ended March 31, 2025 and 
secretarial records of the Company. 

# Free reserves as defined in Section 2( 43) of the Companies Act, 2013 read along with Explanation II provided in 
Section 68 of the Companies Act, 2013. 

The Board of Directors have in their meeting dated December 15, 2025 formed opinion that the Company, having 
regard to its state of affairs, will not be rendered insolvent within a period of one year from the aforesaid date and 
from the date on which the results of the shareholders' resolution with regard to the proposed buyback are declared. 

For Matrimony.Com Limited 

Sd/-

Murugavel Janakiraman 
Chairman and Managing Director 
DIN: 00605009 
Place: Chennai 
Date: December 15, 2025 

Unquote 

For Matrimony.com Limited 

Sd/-

Deepa Murugavel 
Non-Executive Non Independent Director 
DIN: 00725522 

12. RECORD DATE AND SHAREHOLDER'S EN 111 LICMENT 

12.1. As required under the SEBI Buyback Regulations, the Company has fixed January 30, 2026 as the record date 
(the "Record Date'') for the purpose of determining the entitlement and the names of the equity shareholders 
who are eligible to participate in the Buyback i.e. Eligible Shareholders. 

12.2. As per the Buyback Regulations and such other circulars or notifications, as may be applicable, in due course, 
Eligible Shareholders will receive a letter of offer in relation to the Buyback C'Letter of Offer'') along with a 
tender offer form indicating the entitlement of the Eligible Shareholder for participating in the Buyback. Even 
if the Eligible Shareholder does not receive the Letter of Offer along with a tender form, the Eligible 
Shareholder may participate and tender shares in the Buyback. As required under the Buyback Regulations, 
the dispatch of the letter of offer shall be through electronic mode in accordance with the provisions of the 
Companies Act within two (2) working days from the Record Date. If the Company receives a request from 
any Eligible Shareholder to receive a copy of the letter of offer in physical form, the same shall be provided. 

12.3. The Equity Shares proposed to be bought back by the Company as part of the Buyback are divided into two 
categories: (i) Reserved category for Small Shareholders (defined hereinafter); and (i) General category for 
all other Eligible Shareholders. 

12.4. As defined in Regulation 2(i)(n) of the SEBI Buyback Regulations, a "Small Shareholder" is a shareholder of the 
Company who holds Equity Shares having market value, on the basis of closing price on BSE or NSE (as 
applicable, contingent on highest trading volume in respect of Equity Shares as on Record Date) as on the 
Record Date, of not more than~ 200,000 (Rupees Two Lakh Only). 

12.5. In accordance with Regulation 6 of the SEBI Buyback Regulations, 15% (fifteen percent) of the number of 
Equity Shares which the Company proposes to buyback or the number of Equity Shares entitled as per the 
shareholding of Small Shareholders as on the Record Date, whichever is higher, shall be reserved for the Small 
Shareholders as part of this Buyback. 

12.6. On the basis of the shareholding on the Record Date, the Company will determine the entitlement of each 
shareholder, including Small Shareholders, to tender their Equity Shares in the Buyback. This entitlement for 
each Eligible Shareholder will be calculated based on the number of Equity Shares held by the respective 
Eligible Shareholder as on the Record Date and the ratio of the Buyback applicable in the category to which 
such Eligible Shareholder belongs. The final number of Equity Shares that the Company shall purchase from 
each Eligible Shareholder will be based on the total number of Equity Shares tendered by such Eligible 
Shareholder. Accordingly, the Company may not purchase all of the Equity Shares tendered by Eligible 
Shareholder. 

12.7. After accepting the Equity Shares tendered on the basis of entitlement, the Equity Shares left to be bought 
back, if any in one category shall first be accepted, in proportion to the Equity Shares tendered over and above 
their entitlement in the offer by shareholders in that category, and thereafter from Eligible Shareholders who 
have tendered over and above their entitlement in other category. 

12.8. In accordance with Regulation 9(ix) of the SEBI Buyback Regulations, in order to ensure that the same Eligible 
Shareholder with multiple demat accounts/ folios do not receive a higher entitlement under the small 
shareholder category, the Equity Shares held by such Eligible Shareholder with a common Permanent Account 
Number C'PAN'') shall be clubbed together for determining the category (small shareholder or general) and 
entitlement under the Buyback. In case of joint shareholding, the Equity Shares held in cases where the 
sequence of the PANs of the joint shareholders is identical shall be clubbed together. In case of Eligible 
Shareholders holding physical shares, where the sequence of PANs is identical and where the PANs of all joint 
shareholders are not available, the Registrar to the Buyback will check the sequence of the names of the joint 
holders and club together the Equity Shares held in such cases where the sequence of the PANs and name of 
joint shareholders are identical. The shareholding of institutional investors like mutual funds, insurance 

companies, foreign institutional investors/ foreign portfolio investors etc. with common PAN are not proposed 
to be clubbed together for determining their entitlement and will be considered separately, where these 
Equity Shares are held for different schemes/ sub-accounts and have a different demat account nomenclature 
based on information prepared by the Registrar to the Buyback as per the shareholder records received from 
the depositories. Further, the Equity Shares held under the category of "clearing members" or "corporate 
body margin account" or "corporate body- broker" as per the beneficial position data as on Record Date with 
common PAN are not proposed to be clubbed together for determining their entitlement and will be 
considered separately, where these Equity Shares are assumed to be held on behalf of clients. 

12.9. The participation of the Eligible Shareholders in the Buyback is voluntary. Eligible Shareholders may opt to 
participate in part or in full and receive cash in lieu of the Equity Shares accepted under the Buyback or they 
may opt not to participate and enjoy a resultant increase in their percentage shareholding, after the 
completion of the Buyback, without any additional investment. Eligible Shareholders also have the option of 
tendering additional shares ( over and above their entitlement) and participate in the shortfall created due to 
non-participation of some other Eligible Shareholders, if any. If the Buyback entitlement for any shareholder is 
not a round number, then the fractional entitlement shall be ignored for computation of Buyback entitlement 
to tender Equity Shares in the Buyback. 

12.10. The maximum number of Equity Shares that can be tendered under the Buyback by any Eligible Shareholder 
cannot exceed the number of Equity Shares held by the equity shareholder as on the Record Date. In case the 
Eligible Shareholder holds Equity Shares through multiple demat accounts, the tender through a demat 
account cannot exceed the number of Equity Shares held in that demataccount. 

12.11. The Equity Shares tendered as per the entitlement by the Eligible Shareholders as well as additional Equity 
Shares tendered, if any, will be accepted as per the procedure laid down in the SEBI Buyback Regulations. If 
the Buyback entitlement for any shareholder is not a round number, then the fractional enti~ement shall be 
ignored for computation of Buyback entitlement to tender Equity Shares in the Buyback. The settlement 
under the Buyback will be done using the mechanism notified under the SEBI Circulars. 

12.12. Detailed instructions for participation in the Buyback (tender of Equity Shares in the Buyback) as well as the 
relevant time table will be included in the Letter of Offer which will be sent in due course to the Eligible 
Shareholders. Eligible Shareholders which have registered their email ids with the depositories / the 
Company, shall be dispatched the Letter of Offer through electronic means. If Eligible Shareholders wish to 
obtain a physical copy of the Letter of Offer, they may send a request to the Company or Registrar to the 
Buyback at the address mentioned at para 13 or 14 below. Eligible Shareholders which have not registered 
their email ids with the depositories/ Company, the Letter of Offer shall be dispatched through physical mode. 

13.PROCESSAND METHODOLOGY FOR BUYBACK 

13.1. The Buyback is open to all Eligible Shareholders/ beneficial owners of the Company, i.e., the shareholders who 
on the Record Date were holding Equity Shares either in physical form C'Physical Shares'') and the beneficial 
owners who on the Record Date were holding Equity Shares in the dematerialized form C'Demat Shares'') 
(such shareholders are referred to as the C'Eligible Shareholders''). Any person who does not hold Equity 
Shares of our Company as on the Record Date will not be eligible to participate in the Buyback and Equity 
Shares tendered by such person(s) shall be rejected. 

13.2. The Buyback shall be implemented using the "Mechanism for acquisition of shares through Stock Exchange" 
notified by SEBI vide SEBI Circular no. OR/CFD/POLICYCELL/1/2015 dated April 13, 2015 and circular no. 
CFD/DCR2/CIR/P/2016/131 dated December 9, 2016, and SEBI CircularCFD/DCR-lll/OR/P/2021/615 dated 
August 13, 2021, and SEBI Circular CFD/PoD-2/P/CIR/2023/35 dated March 8, 2023 and following the 
procedure prescribed in the Companies Act and the SEBI Buyback Regulations, and as may be determined by 
the Board (including the Buyback Committee authorized to complete the formalities of the Buyback) and on 
such terms and conditions as may be permitted by law from time to time. 

13.3. For the implementation of the Buyback, the Company has appointed Choice Equity Broking Private Limited as 
the registered broker to the Company (the "Company's Broker'') to facilitate the process of tendering of Equity 
Shares through the stock exchange mechanism for the Buyback and through whom the purchases and 
settlements on account of the Buyback would be made by the Company. The contact details of the Company's 
Broker are as follows: 

Choice Equity Broking Private Limited; 
Address: Choice House, Sunil Patadia Tower, J B Nagar, Andheri (East), Mumbai- 400099; 
Contact Person: Mr. Jeetender Joshi; 
Tel. No.: 022-69835291 
E-mail Id: jeetender.joshi@choiceindia.com 
Website: www.choiceindia.com 
Investor Grievance Email ID: ig@choiceindia.com 
SEBI Registration No.: INZ000160131 

13.4. The Company will request BSE Limited C'BSE''), who shall be the designated stock exchange for the purpose of 
this Buyback, to provide a separate acquisition window C'Acquisition Window'') to facilitate the placing of sell 
orders by Eligible Shareholders who wish to tender Equity Shares in the Buyback. The details of the 
Acquisition Window will be as specified by BSE Limited from time to time. 

13.5. In the event the Shareholder Broker(s) of any Eligible Shareholder is not registered with BSE Limited as a 
trading member/stock broker, then that Eligible Shareholder can approach any BSE registered stock broker 
and can register themselves by using quick unique client code C'UCC'') facility through the BSE registered 
stock broker (after submitting all details as may be required by such BSE registered stock broker to be in 
compliance with applicable law). In case the Eligible Shareholders are unable to register using the UCC facility 
through any other BSE registered stock broker, Eligible Shareholders may approach the Company's Broker to 
place their bids, by using the UCC facility after submitting requisite documents. 

13.6. During the tendering period, the order for selling the Equity Shares will be placed in the Acquisition Window by 
Eligible Shareholders through their respective stock brokers during normal trading hours of the secondary 
market. The stock brokers C'Seller Member(s)") can enter orders for demat shares as well as physical 
shares. In the tendering process, the Company's Broker may also process the orders received from the Eligible 
Shareholders after Eligible Shareholders have completed their KYC requirement as required by the Company's 
Broker. 

13.7. The Buyback from the Eligible Shareholders who are residents outside India including foreign corporate bodies 
(including erstwhile overseas corporate bodies), foreign portfolio investors, non-resident Indians, members 
of foreign nationality, if any, shall be subject to the Foreign Exchange Management Act, 1999 and rules and 
regulations framed thereunder, if any, Income Tax Act, 1961 and rules and regulations framed thereunder, as 
applicable, and also subject to the receipt/provision by such Eligible Shareholders of such approvals, if and to 
the extent necessary or required from concerned authorities including, but not limited to, approvals from the 
Reserve Bank of India under the Foreign Exchange Management Act, 1999 and rules and regulations framed 
thereunder, if any. 

13.8. The reporting requirements for Non-Resident Shareholders under Reserve Bank of India, Foreign Exchange 
Management Act, 1999, as amended and any other rules, regulations, and guidelines, for remittance of funds, 
shall be made by the Eligible Shareholder and/or the Seller Member through which the Equity Shareholder 
places the bids. 

13.9. Modification/cancellation of orders and multiple bids from a single Eligible Shareholder will be allowed during 
the tendering period of the Buyback. Multiple bids made by single Eligible Shareholder for selling the Equity 
Shares shall be clubbed and considered as "one" bid for the purposes of acceptance. 

13.10. The cumulative quantity tendered shall be made available on the website of BSE Limited (www.bseindia.com) 
throughout the trading sessions and will be updated at specific intervals during the tendering period. 

13.11. Further, the Company will not accept Equity Shares tendered for Buyback which under restraint order of the 
court for transfer/sale and/or the title in respect of which is otherwise under dispute or where loss of share 
certificates has been notified to the Company and the duplicate share certificates have not been issued either 
due to such request being under process as per the provisions of law or otherwise. 

13.12. Procedure to be followed by Eligible Shareholders holding Equity Shares in the dematerialized form: 

13.12.1. Eligible Shareholders who desire to tender their Equity Shares held by them in dematerialized form under 
the Buyback would have to do so through their respective Seller Member by indicating to the concerned 
Seller Member, the details of Equity Shares they intend to tender under the Buyback. 

13.12.2. The Seller Member(s) would be required to place an order/bid on behalf of the Eligible Shareholders who 
wish to tender Demat Shares in the Buyback using the Acquisition Window of the Designated Stock 
Exchange. Before placing the order/ bid, the Eligible Shareholder would require to transfer the number of 
Equity Shares tendered to the account of Indian Clearing Corporation Limited (referred to as the "Clearing 
Corporation") specifically created for the purpose of Buyback offer, by using the early pay-in mechanism 
as prescribed by the Designated Stock Exchange or the Clearing Corporation prior to placing the bid by the 
Seller Member. This shall be validated at the time of order/ bid entry. 

13.12.3. The details of the Special Account of the Clearing Corporation and the settlement number shall be informed 
in the issue opening circular that will be issued by the Designated Stock Exchange and/or the Clearing 
Corporation. 

13.12.4. The lien shall be marked by the Seller Member in the demat account of the Eligible Shareholder for the 
shares tendered in tender offer. Details of shares marked as lien in the demat account of the Eligible 
Shareholder shall be provided by the depositories to Clearing Corporation. In case, the Shareholders demat 
account is held with one depository and clearing member pool and Clearing Corporation Account is held 
with other depository, shares shall be blocked in the shareholders demat account at source depository 
during the tendering period. Inter depository tender offer ("IDT") instructions shall be initiated by the 
shareholders at source depository to clearing member/ Clearing Corporation account at target depository. 
Source depository shall block the shareholder's securities (i.e., transfers from free balance to blocked 
balance) and send IDT message to target depository for confirming creation of lien. Details of shares 
blocked in the shareholders demat account shall be provided by the target depository to the Clearing 
Corporation. 

13.12.5. Upon placing the bid, the Seller Member shall provide a Transaction Registration Slip (the "TRS") 
generated by the exchange bidding system to the Eligible Shareholder. The TRS will contain the details of 
the order submitted like bid ID number, application number, DP ID, client ID, number of Equity Shares 
tendered, etc. In case of non-receipt of the completed tender form and other documents, but lien marked 
on Equity Shares and a valid bid in the exchange bidding system, the bid by such Eligible Shareholder shall 
be deemed to have been accepted. 

13.12.6. It is clarified that in case of Demat Shares, submission of the tender form and TRS is not mandatory. In case 
of non-receipt of the completed tender form and other documents, but receipt of Equity Shares in the 
accounts of the Clearing Corporation and a valid bid in the exchange bidding system, the bid for Buyback 
shall be deemed to have been accepted. 

13.12.7. The Eligible Shareholders will have to ensure that they keep the depository participant ("DP") account 
active and unblocked. Further, Eligible Shareholders will have to ensure that they keep the bank account 
attached with the DP account active and updated to receive credit remittance due to acceptance of Buyback 
of shares by the Company. In the event if any equity shares are tendered to Clearing Corporation, excess 
dematerialized equity shares or unaccepted dematerialized equity shares, if any, tendered by the Eligible 
Shareholders would be returned to them by Clearing Corporation. If the security transfer instruction is 
rejected in the depository system, due to any issue then such securities will be transferred to the 
shareholder broker's depository pool account for onward transfer to the Eligible Shareholder. In case of 
custodian participant orders, excess dematerialized shares or unaccepted dematerialized shares, if any, will 
be refunded to the respective custodian depository pool account. 

13.12.8. Eligible Shareholders who have tendered their demat shares in the Buyback shall also provide all relevant 
documents, which are necessary to ensure transferability of the demat shares in respect of the tender form 
to be sent. Such documents may include (but not limited to): (a) duly attested power of attorney, if any 
person other than the Eligible Shareholder has signed the tender form; (b) duly attested death certificate 
and succession certificate/legal heirship certificate, in case any Eligible Shareholder is deceased, or court 
approved scheme of merger/amalgamation for a company; and ( c) in case of companies, the necessary 
certified corporate authorizations (including board and/or general meeting resolution). 

13.13. Procedure to be followed by Eligible Shareholders holding Equity Shares in the Physical form: 

In accordance with the SEBI circular no. SEBI/HO/CFD/CMDl/CIR/P/2020/144 dated July 31, 2020 shareholder 
holding shares in physical forms are allowed to tender their shares in a buyback undertaken through the tender offer 
route. However, such tendering shall be as per the provisions of the SEBI Buyback Regulations and terms of Letter of 
Offer. 

13.13.1. Eligible Shareholders who are holding physical Equity Shares and intend to participate in the Buyback will 
be required to approach their respective Seller Member along with the complete set of documents for 
verification procedures to be carried out before placement of the bid, including (i) the tender form duly 
signed by all Eligible Shareholders (in case shares are in joint names, in the same order in which they hold 
the shares), (ii) original Equity Share certificate(s), (iii) valid share transfer form(s)/ Form SH-4 duly filled 
and signed by the transferors (i.e. by all registered Eligible Shareholders in the same order and as per the 
specimen signatures registered with the Company) and duly witnessed at the appropriate place authorizing 
the transfer in favour of the Company, (iv) self-attested copy of the PAN card of all the Eligible Shareholders 
(v) any other relevant documents such as, but not limited to, duly attested power of attorney, corporate 
authorization (including board resolution/specimen signature), notarized copy of death certificate and 
succession certificate or probated will, if the original Eligible Shareholder has deceased, etc., as applicable. 
In addition, if the address of the Eligible Shareholder has undergone a change from the address registered 
in the Register of Members of the Company, the Eligible Shareholder would be required to submit a self­
attested copy of address proof consisting of any one of the following documents: valid Aadhar Card, Voter 
Identity card or Passport. 

13.13.2. Based on the documents mentioned in the paragraph, the concerned Seller Member shall place an order/ 
bid on behalf of the Eligible Shareholders holding physical Equity Shares who wish to tender Equity Shares 
in the Buyback, using the Acquisition Window of BSE Limited. Upon placing the bid, the Seller Member shall 
provide a TRS generated by the exchange bidding system to the Eligible Shareholder. TRS will contain the 
details of order submitted like Folio Number, Certificate Number, Distinctive Number, Number of Equity 
Shares tendered etc. 

13.13.3. Any Seller Member/ Eligible Shareholder who places a bid for physical Equity Shares, is required to deliver 
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the original share certificate(s) and documents (as mentioned above) along with TRS either by registered 
post or courier or hand delivery to the Registrar to the Buyback (at the address mentioned at paragraph 14 
below) on or before the Buyback closing date. The envelope should be super scribed as "Matrimony.com 
Limited Buyback 2026". One copy of the TRS will be retained by Registrar to the Buyback and it will provide 
acknowledgement of the same to the Seller Member/ Eligible Shareholder. 

13.13.4. Eligible Shareholders holding physical Equity Shares should note that physical Equity Shares will not be 
accepted unless the complete set of documents are submitted. Acceptance of the physical Equity Shares for 
Buyback by the Company shall be subject to verification as per the SEBI Buyback Regulations and any 
further directions issued in this regard. The Registrar to the Buyback will verify such bids based on the 
documents submitted on a daily basis and till such verification, the Designated Stock Exchange i.e. BSE 
Limited shall display such bids as 'unconfirmed physical bids'. Once Registrar to the Buyback confirms the 
bids, they will be treated as 'Confirmed Bids'. 

13.13.5. In case any Eligible Shareholder has submitted Equity Shares in physical form for dematerialisation, such 
Eligible Shareholders should ensure that the process of getting the Equity Shares dematerialized is 
completed well in time so that they can participate in the Buyback before the closure of the tendering period 
of the Buyback. 

13.13.6. An unregistered shareholder holding Equity Shares in physical form may also tender their Equity Shares in 
the Buyback by submitting the duly executed transfer deed for transfer of shares, purchased prior to the 
Record Date, in their name, along with the offer form, copy of their PAN card and of the person from whom 
they have purchased shares and other relevant documents as required for transfer, if any. 

13.13.7. The Buy-back from the Eligible Shareholders who are residents outside India including foreign corporate 
bodies (including erstwhile overseas corporate bodies), foreign portfolio investors, non-resident Indians, 
members of foreign nationality, if any, shall be subject to the Foreign Exchange Management Act, 1999 and 
rules and regulations framed thereunder, if any, Income Tax Act, 1961 and rules and regulations framed 
thereunder, as applicable, and also subject to the receipt/ provision by such Eligible Shareholders of such 
approvals, if and to the extent necessary or required from concerned authorities including, but not limited 
to, approvals from the RBI under the Foreign Exchange Management Act, 1999 and rules and regulations 
framed thereunder, if any. 

13.13.8. The reporting requirements for non-resident shareholders under RBI, Foreign Exchange Management Act, 
1999, as amended and any other rules, regulations, guidelines, for remittance of funds, shall be made by 
the Eligible Shareholders and/ or the Seller Member through which the Eligible Shareholder places the bid. 

14.METHODOF!>EI ILEMENT 

14.1. Upon finalization of the basis of acceptance as per SEBI Buyback Regulations: 

14.1.1. The settlement of trades shall be carried out in the manner similar to settlement of trades in the secondary 
market. 

14.1.2. The Company will pay the consideration to the Company's Broker who will transfer the consideration 
pertaining to the Buyback to the Clearing Corporation's Bank account as per the prescribed schedule. The 
settlement of fund obligation for Demat Shares shall be affected as per the SEBI circulars and as prescribed 
by BSE Limited and the Clearing Corporation from time to time. For Demat Shares accepted under the 
Buyback, such beneficial owners will receive funds payout in their bank account as provided by the 
depository system directly to the Clearing Corporation and in case of Physical Shares, the Clearing 
Corporation will release the funds to the Seller Member(s) as per secondary market payout mechanism. If 
such shareholder's bank account details are not available or if the funds transfer instruction is rejected by 
the Reserve Bank of India C'RBI'')/ bank(s), due to any reasons, then the amount payable to the concerned 
shareholders will be transferred to the Seller Member's settlement bank account for onward transfer to such 
shareholders. 

14.1.3. In case of Eligible Shareholder where there are specific RBI and other regulatory requirements pertaining to 
funds pay-out, which do not opt to settle through custodians, the funds pay-out would be given to their 
respective Seller Members settlement bank account for onward transfer to the Eligible Shareholders. For 
this purpose, the client type details would be collected from the depositories. 

14.1.4. The Equity Shares bought back in demat form would be transferred directly to the demat escrow account of 
the Company opened for the Buyback (the "Company Demat Account") provided it is indicated by the 
Company's Broker or it will be transferred by the Company's Broker to the Company Demat Account on 
receipt of the Equity Shares from the clearing and settlement mechanism of BSE Limited. 

14.1.5. Eligible Shareholder will have to ensure that they keep their depository participant ("DP") account active 
and unblocked to receive credit in case of return of Equity Shares, due to rejection or due to non/partial 
acceptance of shares under the Buyback. Excess Equity Shares or unaccepted Equity Shares, in 
dematerialised form, if any, tendered by the Eligible Shareholders would be transferred by the Clearing 
Corporation directly to the respective Eligible Shareholder's DP account. If the securities transfer instruction 
is rejected in the depository system, due to any issue then such securities will be transferred to the Seller 
Member's depository pool account for onward transfer to such Eligible Shareholder. 

14. 1.6. In the case of inter-depository, the Clearing Corporation will cancel the excess or unaccepted shares in target 
depository. The source depository will not be able to release the lien without a release of Inter Depository 
Tender Offer message from target depository. Further, release of IDT message shall be sent by target 
depository either based on cancellation request received from the Clearing Corporation or automatically 
generated after matching with Bid accepted detail as received from the Company or the Registrar to the 
Buyback. Post receiving the IDT message from target depository, source depository will cancel/ release 
excess or unaccepted block shares in the demat account of the Eligible Shareholder. Post completion of 
tendering period and receiving the requisite details viz., demat account details and accepted bid quantity, 
source depository shall debit the securities as per the communication/ message received from target 
depository to the extent of accepted bid shares from Eligible Shareholder's demat account and credit it to 
Clearing Corporation settlement account in target depository on settlement date. 

14.1.7. Any excess Equity Shares, in physical form, pursuant to proportionate acceptance/ rejection will be returned 
back to the Eligible Shareholders directly by the Registrar to the Buyback. The Company is authorized to 
split the share certificate and issue new consolidated share certificate for the unaccepted Equity Shares, in 
case the Equity Shares accepted by the Company are less than the Equity Shares tendered in the Buyback 
by Eligible Shareholders holding Equity Shares in the physical form. 

14.1.8. In case of certain shareholders viz., NR!s, non-residents etc. (where there are specific regulatory 
requirements pertaining to funds payout including those prescribed by the RBI) who do not opt to settle 
through custodians, the funds payout would be given to their respective Seller Member's settlement 
accounts for releasing the same to such shareholder's account. 

14.1. 9. The Seller Member(s) would issue contract note for the Equity Shares accepted under the Buyback and pay 
the consideration for the Equity Shares accepted under the Buyback and return the balance unaccepted 
Equity Shares to their respective clients/ will unblock the excess unaccepted Equity Shares. The Company 
Broker would also issue a contract note to the Company for the Equity Shares accepted under the Buyback. 

14.1.10. Eligible Shareholders who intend to participate in the Buyback should consult their respective Seller 
Member(s) for details of any cost, applicable taxes, charges and expenses (including brokerage), etc. that 
may be levied by the Seller Member upon the selling Eligible Shareholders placing the order to sell the 
shares on behalf of the shareholders. The Buyback consideration received by the selling Eligible 
Shareholders, in respect of accepted Equity Shares, could be net of such costs, applicable taxes, charges 
and expenses (including brokerage) and the Manager to the Buyback and the Company accept no 
responsibility to bear or pay such additional cost, charges and expenses (including brokerage) incurred 
solely by the selling Eligible Shareholders. 

14.1.11. The Equity Shares accepted, bought and lying to the credit of the Company Demat Account and the Equity 
Shares bought back and accepted in physical form will be extinguished in the manner and following the 
procedure prescribed in the SEBI Buyback Regulations. 

14.1.12. SEBI vide its Circular No. SEBI/HO/MIRSD/MIRSD_RTAMB/P/C!R/2022/8 dated January 25, 2022, 
mandated all listed companies to issue the securities in dematerialized form only while processing the 
service request of issue, inter alia, relating to the sub-division or splitting of share certificate. In view of the 
same, the Company shall issue a letter of confirmation ("LOC") in lieu of any excess physical Equity Shares 
pursuant to proportionate acceptance/rejection and the LOC shall be dispatched to the address registered 
with the Registrar. The Registrar shall retain the original share certificate and deface the certificate with a 
stamp "Letter of Confirmation Issued" on the face / reverse of the certificate to the extent of the excess 
physical shares. The LOC shall be valid for a period of 120 days from the date of its issuance, within which 
the Equity Shareholder shall be required to make a request to his/her depository participant for 
dematerializing the physical Equity Shares returned. In case the Equity Shareholder fails to submit the 
demat request within the aforesaid period, the Registrar shall credit the Equity Shares to a separate demat 
account of the Company opened for the said purpose. 

14.1.13. The Equity Shares lying to the credit of the Special Demat Account and the Equity Shares bought back and 
accepted in physical form will be extinguished in the manner and following the procedure prescribed in the 
Buyback Regulation 

15. COMPLIANCE OFFICER 

The Board at their meeting held on December 15, 2025 appointed Mr. Vijayanand Sankar, Company Secretary & 
Compliance Officer of the Company, as the compliance officer for the purpose of the Buyback ("Compliance 
Officer"). Investors may contact the Compliance Officer for any clarifications or to address their grievances, if any, 
during office hours i.e. 10.00 a.m. to 5.00 p.m. on all working days except Saturday, Sunday and public holidays till 
the closure of the Buyback, at the following address: 

Company Secretary & Compliance Officer: Mr. Vijayanand Sankar 
Matrimony.Com Limited 
Address: No. 94, TVH Beliciaa Towers, Tower II, 5th Floor, MRC Nagar, 
Raja Annamalaipuram, Chennai - 600028, India. 
Tel. No.: +91 44 49001919 
Website: www.matrimony.com 
Email: investors@matrimony.com 
CIN: L63090TN2001PLC047432 

16. REGISTRAR TO THE BUYBACK/ INVESTOR SERVICE CENTRE 

In case of any queries, shareholders may also contact the Registrar to the Buyback during office hours i.e. 10.00 a.m. 
to 5.00 p.m. on all working days except Saturday, Sunday and public holidays, at the following address: 

Kfin Technologies Limited 
Address: Selenium Tower B, Plot 31-32, Financial District, 
Nanakramguda, Serilingampally, Hyderabad - 500 032 
Tel. No.: +91 40 6716 2222 
Toll Free No.: 18003094001 
Email: matrimony.buyback2026@kfintech.com 
Website: www.kfintech.com 
Investor Grievance Email: einward.ris@kfintech.com 
Contact Person: Mr. Murali Krishna 
SEBI Registration No.: INR000000221 
CIN: L72400MH2017PLC444072 

17. MANAGER TO THE BUYBACK 

SAFFRON 
• • • • • energising ideas 

Saffron Capital Advisors Private Limited 
Address: 605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar, Andheri (East), 
Mumbai - 400059, Maharashtra, India. 
Tel. No.: + 91 22 49730394 
E-mail: buybacks@saffronadvisor.com 
Website: www.saffronadvisor.com 
Investor Grievance: investorgrievance@saffronadvisor.com 
Contact Person: Mr. Sachin Prajapati / Mr. Satej Darde 
SEBI Registration No.: INM000011211 
CIN: U67120MH2007PTC166711 

18. DIRECTOR'S RESPONSIBILITY 

As per Regulation 24(i)(a) of the SEBI Buyback Regulations, the Board of Directors of the Company accepts 
responsibility for the information contained in this Public Announcement and confirms that such document 
contains true, factual and material information and does not contain any misleading information. 

For and on behalf of the Board of Directors of Matrimony.com Limited 

Sd/-

Murugavel Janakiraman 

Olairman and Managing 
Director 

DIN: 00605009 

Date: January 21, 2026 

Place: Chennai 

Sd/- Sd/-

Deepa Janakiraman Vijayanand Sankar 

Non-Executive Non Company Secretary & Compliance Officer 
Independent Director 

DIN: 00725522 ICSI Membership No.: A18951 
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MATRIMONY.COM LIMITED 
CIN:L63090TN2001PLC047432 

Registered Office: No.94, TVH Bel iciaa Towers, 
Tower II, 5th Floor, MRC Nagar, Raja Annamalaipuram, 

Chennai - 600028, Tamil Nadu, India. 
Tel: +91 44 49001919 f E-mail: investors@matrimony.com 

Website: www.matrimony.com 
Contact Person: Vijayanand Sankar, Company Secretary & Compliance Officer 

PUBUC ANNOUNCl:MENT FOR TI1E ATTl:NTION OF THE EQUITY SHAREHOLDERS/ 
BENEFICIAL OWNERS OF EQUITY SHARES OF MATRIMONY.COM UMITED FOR THE 
BUY-BACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER 
OFFER ROUTE UNDER TI1E SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK 
OFSECURmES) REGULATIONS, 2018, AS AMENDED ("BUY- BACK REGULATIONS") 

THIS PUBLIC ANNOUNCEMENT (THE "PUBLIC ANNOUNCEMEN'Tj IS BEING MADE IN RELATION 
TO THE BUYBACK OF EQUITY SHARES OF MATRIMONY.COM UM!TEO THROUGH THE TENDER 
OFFER PROCESS PURSUANT TO THE PROVIS!Ot-lS OF REGULATION7(i) AND OTHER APPLCIABLE 
PROVISION OF THE SECURlllES AND EXCHANGE BOARD OF INDIA (BUY·BACK OF SECURITTES) 
REGULATIONS, 2018, AS AMENDED (THE ' SES! BUYBACK REGULATIONS') AND CONTAINS THE 
DISCLOSURES AS SPEC!AED IN SCHEDULE ll READ WITH SCHEDULE l OF THE SES! BUYBACK 
REGULATIONS. 

OFFER TO BUYBACK OF UPTO 8,93,129 (EIGHT LAKHS AND N!NTY THREE THOUSAND ONE 
HUNDRED AND TWENTY r-lJNEJ FULlY PA!D·UP EQUITY SHARES OF FACE VALUE OF ,s (RUPEES 
AVE ONLY) EACH AT A PRICE OF ,&SS-(RUPEES SIX HUNDRED AND AFTY FIVE ONLY) PER EQUITY 
SHARE, PAYABLE IN CASH, FOR AN AGGREGATE AMOUNT NOT EXCEEDING , 5,850 LAKHS 
{RUPEES AVE THOUSAND EIGHT HUNDRED AND AFTY LAKHS ONLY) ON A PROPORTIONATE 
BASIS THROUGH THE TENDER OFFER ROUTE USING THE STOCK EXCHANGE MECHANISM. 

Certain Rgures contained In this Public Announcement, Including financial Information, have 
been subject to rounding-off adjustments. All decimals have been rounded off to 2 (two) 
decimal points. In certain instances, (I) the sum or percentage change of such numbers may 
not conform exactly to the total figure given; and (II) the sum of the numbe<'S In a column row 
In certain tables may not conform exactly to the total figure given for that column or row. 

L DETAILS OFYHE BUYBACK OFFER AND BU'YBACK PRICE 

1.1. The Board of Directors of Matrimony. Com Limlted (lhe "Company') at its meeting held on December 15, 2025 
f'Soatd Mleeting'1 has, in accordance Mth Article 16 of the M ides of Association of the Company and in 
ao:ordunce with the provisions of Sections 68, 69, 70, 110 and afl other applicabSe provisions, if any, of the 
Co~ies Al:t.y 2013, ;zis amended {"Act") read W'11h the Companies (Share ,Capital and Debentures) RuJe:s, 
2014, tt-e Companies (Management :tnd Adminl$tration) Rules, 2014 and other relevant Rules IT'0dc 
!Mreunder, e:icn-as-am~ rrom lime to lime aod the pr(r.<iSiOnS Ol lhc S~ untics and Exd\ange Board of 
India (Buy-Ba~ or Secur'itics) Regu!atiOnS, 2018, as ame11C1ed { .. 5£81 Buyback Regulations ... ), tt,o 
sccvrllies and fxdlMQC ~rd or 1ncr,a ( usu"- OblJg.atfoos and Disclosure R.equifements} ~cgulations, 2015, 
as amencled, ('"SE.Bl LIiting Regulatloos ) and sut>ject to such other apJ)r'O\'als, permlSSiOl'IS, consents, 
sanctiOnsand exem,:,uonsof SOOJtltles and Exchange Board of India ("S£BI"), thestod(e.xctia,ngeson whieft 
W. tqoltv Shem of 1M (.Wll1'!ny <1re 1~00, ~e!llg ~Sf L!111ited ,nQ tlational Sl~k ~e 9f!"'1J, ll>li!ed 
("Stock Exchanges"), Reserve ~ of I~ ("'RBI"} and/or OC;hef auO>Oriues, institutions or bod+es 
(together with SEl:ll .and RBI, the "Appropriate Autltorities"), as may be ne<.essary, af'CI subject to sudl 
cx:,ndltlons, alterabORS, amendments anc, mOdlheatlons as may be presc;nl)ed or imposed by them whie 
granting sudl approvals, permissions, consents, s.inctions and exemptions w hich may be agreed by the Board 
of Directors of the Co~ and suhjt?a to the approval of the shareholdefs of the Company by way of special 
reSQkrt:lon through postal ballot Including e--voting process, the Board oi Directors of the Company rBoard", 
whidi term shall be deemed to include ~Buyback. committee" of the Board and/or officials, which the Board has 
coostituted/authorised to exercise its powers, has approved the Buyback by the Company of -its fully p:tid·up 
equity shares h.Mng a face value or ts (RuptireS Five only) Meh ("Equity Shares''), for an bmount not 
e:~lng t 5,8501.lt(hs(Rupces Five: Thou:sand Eight Hundftd .:ind Fifty h:ik.hs only), excluding :,ny exp(!(\'$4?$ 
i(l(:urrOO Of' to be il'IGurr<!d for lhe Boybadc W . brOlceragecosts, ( ees, tu,nover charges, taxes such as-sie<:uritieS 
transaction tax Md goOds and ser\110$ tax (if al'IY), otf'ier tax: ( It any) on distributed lnoomeon Buybaek,. stamp 
duty, adVJSOrs tees, l\ung rees, P-Jbllc M oouncement ~. p,lnu,,g aod dl~p-atcn expenses, if any, an<t 
other lnddental and related e>1penS<!S and chal]eS" ac. ("Transaction Costs") (such ao1ouot herelnaftef 
referred to as ttie "Maximum Buyback Size'"}, befng ~4.68% and 24.81% of the aggregate of the (()tal 
pa!d~up Eqvlty Share (:apltat and Free Resef'\'es of the Company based on the f<ltest sta~ne and 
oonsollclated audited ~lal statement$ of the (;Qmpa,:iy cespectM~ly a$ a;: March 31, 2025, at a ("8uyback 
price") !'01 exceeding , 65S (Rupees Six Hundred and Rfty five only) per Equity Share ("Buyback Pricej , 
payabte1ncash, for an aggregate amount not exceeding lS,850 t.akhs (Rupees Fi\.-e Thousand Eight Hundred 
and Fifty La.kns only) from the shareholders/beneficial owners of the Equity Shares of the Company ason a 
record date to be subsequentty decided by the Soard/Buyback Committee r Record Date"), ttvough the 
"Tender Offer" route, on a proportionate basis as prescribed under the SEBI Buyback Regulations 
(herein;,fter referred to as the "Buyback·); 

1,2, The Buybadl. lS mOf'e lhan 10% of ~ total 1)6KS·up EQ\lih, Share Qlpru,j a,,d Free R.eserves of the company 
based on the latest stat'lda,lone and consolidated audited finanefatstatemeots orlhe C:Ompanyrespedl\•eJy as 
at Ma,tn 31. 20'2.S. Accotdlfl.CJ'Y, the COO'loattY .had SOU9bt approvalofilsshare11o1crers for the BUybdck, byway 
of Sj>ecial resoMlon lhrough the PQ"-'f ballot no<l<:e dated Pe<emt>er 1s, 2025 ("P911a1 Ballot Notke"), ro 
aCCQfdance with Section 6$(2)(b) of the Companie$ Act and Regulation S(l)(b) of the S83J 8uvba<~ 
R;egulatlons. The shareholde,s of the Company apprcv.-ed the Buybad<, by way of a SPeeial reSQl1.1ti0n, through 
a p0$t.al ballot by remotec-voting on Janu.iry 18, 2026, and the resultsd which were announced on January 
20, 2026. 

1.3. In terms or Regulation S(via) of the Buyb.Kk Regulations, the Board or Buybad< Committee, m;sy till l (one) 
working day prier to~ Record Date, increase lfle: Buyback Offer Price and decrease the m..mbef of EQUity 
ShMCS pcopas~d to be bought bac~ such th.at there is no change in lhe Buyb:»d( Sire, 

1,4. The ~Ir, Sllares a,e !;steel on u,e National StOd< E>«:hange of Ind,. Umlted ('NSE") and""' BSE L>n~ed 
r'6S'E ) (hereinaftertogelherreterredtoas the " Stock Excl\&nges"). 

1 . .$. The Buyback i:s S1Jbject to receipt of any appf'Q\<alS, permissions. and sanctions or statutory, regulatory or 
governmental authorities as may be require:i under applicable la\\'$, Including SEBJ and the Stod: Exchanges. 

1 :6. The Buyback shall be undertaken on a proportionate basis (subject to reservation for small·sharehokiers) from 
the holders of the equity shares of the Company as on tile Reoord Date, January 30, 2026 (the "·Eligible 
Shareholders") through lhe te:nder orfer process presaibed unchY- Regulation 4(iv)(a) of tM: Buyb;:,ck 
Regvll'IUons, Adclitrooally, ~ Buyback sh&II be subjt,Ct to applicatl4c laws, implemented bv t<Yldering of EQuily 
Shares by Eligible Shareholders &nd seltlemcnt of lh~ same through the stock e.xehange mcCNnlsm bS 
spedfiedby S'EBT ln !tsdt'cuiar bearing reference numbcr'CIR/CFO/ POUCYCEUJ 1/2015 dated Aptil lJ., 2015 
read wtth Ule dteu!ar beating: reference number Cff>/OCR't/ClR/P/Z016/I 31 dated DeGember 9 lOl61 Se61 
cltcular SE6J/ HO/CFO/OCR-lll/CIR/P/2021/615 dated ""9(JSt 13, 2021 aoo chwtar SE81/HO/ CfD/PoD-
2/P/ClR/2023/35 d~ted Mar,h 8, 2023, including all ameodmeots and statutory modlflcaOOOS for U'le time 
being 1n force {''S EBl Circulars") or such m~lsm as may be a~ble. In this re.gatd, the Company wlll 
request SSE and NSE to prov.de trie acquisrt:ion wlndow fOf faolitatlng tendenng of Equity Shares under the 
Buyback.. Rx-the purposes of this Buyback. the.SSE w,11 be the designated.stock exd\ange. 

L 7. Participation in the Buyback by Eligible Shareholders wm trigger tax on the consideration received on Buyback 
by them. Ano.nee {No.2) Act, 2024 has mi>de amendments in relation to buy•OOdt or shares w.e.U October 
2024, shtfting th~ ~x liability in the hands of~ shareholdlYS (whether residtot or non-resident) ond the 
co~ iS not reciuin.'d to pay ta>Lon lhe dlstnl>utcd «ome. The sum paid by'3 domCStiC company fOf' 
purchase of its CM'A sh&res W 8 be treated 3S dividend in lhe hl'll)dS d ShbrChO!dCF'S, {'JO deduction ls ~lbwe!d 
against such dMoend while eotnPotlng the ltleon'IC from olher sources. The oosl ol acquisition or the sha<es 
wlllctt h.as been tx>vght baek by the company shall be veated as capl~ loss in the haocts ol the sha1eholdet 
anct allowed to be cury bward and set off393lnst capital gatos as per the provisions of the ITA. The company 
is required to deduct tax at soocce at I 0% under section 19'1 ol the ITA In respect of the cooslderatlon payab'e 
to Resi(jent shilteholders: on bvy.back of the shares.. In ,espea of ,onslderation payable ~ Non-reslctE!fU 
.sharehok:lef'li, tax $hall be wlthheld at the rate 9f i0% as per the fTA or as per the rate In the respealve Tax 
Treaty, whichever i$ bendicial subject to availabilitf of prescribed dooxnents by such non➔-esidents. Since the 
buybad< of shares shall take place through the settlement mecharvsm of the Stock Exch3nge, securfties 
transaction tax at 0.1 % of the value of the trans.iction will be applicable. In due course, Blgible Shareholders 
will recei\'e a letta- of offer, Ylflich will contain a more detaiSed note on taxation. However, in view of the 
particularized nature of tax. consequences, the Eligible Shareholdefs are advised to consult their own legal, 
financial and tax ad..,isors prior to participating In the Buyback. 

1,8, In terms 01 the Sf:81 Buvb6ck Regulatiet$, under u,c tender otfe1 rout~, lhe pr°'notcr and QrOf•~ter group 
have ao option to S)aftlcipate ti'! the Buy Back. The promoter and promoter-oroup a(ld person aa:lng if) concet1 
vid.e their resp«tNe-letttts dated oe<:ember IS, 2025 have expressed their Intention not to participate In tl'le 
8uyt)ack, 

1. 9. Pt.-suant to the proposed 8uyback and depending on the reSPOASe to the Buyback, the voting rights of the 
members ohhe Promoter and Pirson in Control rn the <:ompany may increase or decrease from their existing 
st)areho!£1ing in the-total equity capital and voting rights of the Company, The Company confirms that: after the 
comp(won of the Buyback, the non--promoter shareholding of the Company shall not fall below the minimum 
le_veJ required as per Regulation 38 of the Seoxities and Exchange Boatd of Ind"ia (listing Obligations and 
Di:sclo5':lrt Requirements) Regulations, 2015~ as amended, Any change in voting righls of the Promoter and 
Person if') Control of the Company pursuant to c:on'lpk'tion of the &tybllc.t. will not r~lt in any change in control 
over-theCOmpany, 

1, 10. The Buyback will be u(lclertaken on-a ~ oportionate basfs fiom lhe EUglbae ShbreholdetS as on che Record 
O.to, prov1<f<:d t~at JS% (fifteen percent) of the number of Equity Shates pl'Ol)OOed to be bought bacl< or 
number of t;qv.ty Share$ entlder;I as per the sharehokflng of ~It sharehoklel'$ as defined in me sea I 8uy Back 
Regulations rsmat1 Sharehofders1 a$ on the Record Oate, Yihichew is higher, shall be reser.ved for the Small 
Shareholders.. 

1. 11. The Buyback. fro·m the E1igible Shareholders who are residents outside India .including non-resident Indians, 
foreign nationals, forego corporate bodies (including erstwhile OYerseas corporate bodies), foreign 
institutiooal investor$/ foreign portfolio WM'stors, shall be subject to such .approvals, if any and lo the~ 
n~~ or n.'Qulrt.'<1 rrom the- con((?rnCd lluthot'ities including 3PPJOl/a!S from lhc Reserve B!snk of India 
("RBlj undt!f- the f,Orelgo El((:Mngc Management Aet. 1999 b-S &meodod ("'FEMAjand the rules and 
regulatiOns fi-amed thereu11der; lncome Tax Act, 1961 and rules framed lhere OOder and that such. appr0val.s 
shall be ,equlfed to be tak.en bv such non-<esielent sharehokSers. 

1.12. A copy of this Public Announcement is availat>le on the C-om~ny's website (www.rnatrimony.com)an(I 1$ 
e,q,ec;ted t.o be available on the webiiteof SEBI (www.SEti.gov.ln), and on the website of Stock Exchanges at 
(Wlffl.bseindia.com) and (www.nseindfa.com) and on the website of the Manager to the Buyback 
(www.saffronad'lisor.com ), during the period of the Buyback. 

2,NECESS11Y FOR THE BUYBACK 

The Company has been generating signdicant amounts of cast, on an ongoing basis and fs a debt~free entit),'. The 
current Buyback. pfoposal is in line with the Company's capital alfocation practices of returning exCE:-s.s cash to 
shareholders, thereby inaeasing ShtirehoCdeJ v;,lue in the IOOC}t'1 te,m, and improvin;, the Return O"I Equity. The 
Compttny believes that the BuyOOCk is being und~en by the Company ti(tcr taking.d o accooot the opcrationrbl 
a()d strateigiC casli requircment:S or ~ C'.OMpany In the medium tenn and ror retumlng surplrs funds to tne 
sh1neh01ders rn M c:(fo,ct.ive&nd efficient manner. lhe &.tyback ls being vn(lcl:taken tor lhc (OIIOwlng reasons: 

2.1.L The Buyb.Kk. will hefp lhe Company to dlstJ"iblb svrptus cash lO Its sh:!rehOlderS hdding Equity Sh:ires 
then?by, emancin9 the: Overal rttum lO SMrt!hotders; 

2.1.2. The Buybock. Mlich is being implemt.-nted through the tender offer route as prescnbed under the S'EBI 

-

Bu)'ba(k. Rtgul!Hions, would Involve a reservauon or up to 1S% or the Blu!ty Shares, whk:h the Company ai'ld consolidated ftnafldal statcmentsotthe COmpany &satMan::h 31, 2025; 
proposes to bu·>'baek, for small sha1eholders Of tbe actual number of Equity Shares entitled as pe,:r the 
sha(etlOldlnst ol small shard\ok:Sers 011 the R.eoord Date, whichever Is hlQhef. 1'he company believes that this 
resErVatlon fur small shareho'dets would benefit a s',gnlflcanc number ol tne company's publlicshareholders, 9, 9, The company SMII not ~raw u1e Buybad<aftes t.he pubUc annovncemei,t of the8uyback tS made; 
who would be classified as " Small Shareholders"; 

2.1.3. The Buyback. ls 9M8ra.Jly ~~pecte<t-to Improve r'et\.lff'I on equtty through distribution of cash and lmprO\o-e 
eamtogs per Ne by reduaton ln the equity base of tne Company, ~eby leading to long t«m Increase In 
shareholders' vafue; and 

2~1.4, The t:klybadi gives an option to the EUgib)eSharehoktetS to either(A) palticlpate In tt\e6u~k and receive 
caSh in tieu of their Equity Sh.ate-s v.Nch are accet)(ed undet the 8Wbact, 01 (6) no( (0 participate in the 
8!fyba<;k and get a resubnt 1ru:r'eilse In their peroeotage shaitehQl(llng In the Company post the 8wbao<, 
w,lhovt additional ln!/EStlllent, 

3. MAXIMUM AMOUHT"OF FUNDS REQUlR.ED FOR nte BUYBACK, ns PERCENTAGE OF THE TOTAL 
PAlD~UP EQUITY SHARE CAPITAL AND FREE RESERVES ANO THE SOURCES OF f-UNOS FROM 
WHICH THE BUYBACK WOULD 8£ FINANCED 

J,l The maxin'lum amount rt(tuired for Buymictc wll not txcced t tS,850 Lakt\s (Rupees Rve ThOusand Eight. 
ttvndred and Afty' Lal-:hs only) (ex<luding TransactiOl'I Costs), The maximum amount rnentlOned afOf'es&iel iS 
24.68% an·d 2'1.iU% of the aggterg&te of the total paid-up equity share capital and free ,eserves of tne 
company based on the latest ai.ldite<I stand.:llone and coosolldated financial statemel'lts of the Company as on 
Match 31, 202S (being the lit.est audited tinandal statements- avaitable as on the Boatd Meeting Date), 
respecth-ely, Whlcti Is within the prescribed limlt of 2S%, 

3.2 The Buyback would be financed out of Free Reseve.s of the Company. The Company shall transfer from ltS Free 
Reserves or securities premium account and/a£ such sources as mav be permitted by law, a sum equal to the 
nominal vak.le of the Equity Shares bought bad through the Buyback to the Capita.I Redemption Reserve 
Ao:ount and the d<!taits of such transfer shall be disclosed in its subsequent audited balaoce st.eet. The 
payments shall be made out of the Company's curre:nl surplus and/or cash bal3nccs and/or aJrreot 
WYl/f!stments and/Of' c3sh av:iiable from internal rcsour<:os or lhc Company time to time M !ls obsotute 
diSCretion, The Compony <:ontirms thal bS requir«I. under section 68(2)(d) ot the Act, the ~tlo of tilt 
399fC'Q8:le of sc.-cu,ed and unse<:ured de~ owed by I.he c.ompany shall be not cnore lhan twice the paid·UI) 
fqultv Shale cat)ital and Free Reserves after the Buyback and that lt has got sufficient source to pay-off~ 
consleleratron t<>wards the6uyt,ack. and would not bo1r<>w run<ts for lhe said purpose. 

4. BUYBACK PRI CE AT WHICH EQUITY SHARES ARE PROPOSE!D TO BE SOUGHT BACK AND THE 
BAS1SOFOETERHlNlNGTHE8UYBACKPRICE 

4.1 The Equ,lyShares of the Company are proposed to be bought bock. at the price oft 6SS (Rupees Six Hundred 
and Fjffy-Five onl'y) per Equity 5hnre. The Buybadt Price has been 3rriv'ed ataftercon~ng Vc11ious fac.1ors 
including but not tlmited to the volume weighted average price$ or the E<iulty Shares traded on SSE and NSE 
w~ the Equity Shares a,e lislcd1 ~ net worth or tho CompMy, pric:O·eamings ratio, im~ct on other 
flnarxial ~ aM ~ poSSible impact ol Buybadt on U'le eamlngs per share-. 

4.2Toe8wt)aelc Priee fepfesentsi) pre,nlum of 29.09% and 28.86% to thevotume weighted avet~ma~et pl1ce 
ol the Eq'-tY Shares on the BSE and I.he NSf, respec:ttl/ely, during 1:he 3 (three) months. period preceding 
Oecembef 8, 2025, being the date of intimation to t.Jle Stock E):ctianges regMtilng the Board Meebng Cate 
{"'lnamatlOn Date"); and Ii) p~mium of 34.71% and 34.29% to~vOlome.werghtE';:daverage marl<et price:of 
the Equity Shares on the BSE and the NSE, respectively, during the 2 (two) weeks preceding the int:lmatjon 
Date; and ii) premium of 24.86% and 24.68% over the dosing price of the Equity Shares on the BSE and the 
HSE respectively, ason the Intimation Dilre. iv) premium of 26.31% and 26.34% over the dosing p,ice of the 
Equity Shares on the SSE and the NSE, respectively, as oo December 15, 202S, being the Boilrd Meeting Date. 

S. MAXJMUM NUMBER.OF EQUITY SHA.RES THAT THE COMPANY PROPOSES TO BUY BACK 

At the BVybaCX Price and Buyback Size. the ln<flGative max'.imum Buybad( equity shares that can be bought ~k 
would be 8,93,12.9 {Elc;it\t \aAA$ NJOelYlhl'ee fhousand one Hundred al'\d Twenty N~) fully pa.id-up Equity 
Shares, representing 4.14% ohhe total paf¢-up l:quity Shares of the Company as, on t-lar<:h 31, 2025. Ho-r-,-ever, the 
~ al bough~ ~k. Equity Shares may be.less th~n the Jndlcatlve Manmum 8uybacl< SmlrE$, If tt"!e Burback pri(.e 
fixed by the Board/Buyback Committ~ Is more than the Maiomum Suyl)adc Pric.e, subjea to-the number of Equity 
Shares bought back shall not exceed 2S% of the total number of Equity shares in the total paid-up Equity Share 
capital of the Company and the amount utilized shall not exceed Maxxnum Buyback She. The Buyback is proposed 
to be comple(ed within 12 (twelve) mondts of the date of the special resokrtion approving the proposed Buyback., 

METHOD TO Bf ADOPTED FOR THE BUY BACK 

The 8uyback Is open to all Ellgltlle shareholderslbenefldal owners of the Company holellng equlty shares elther 
In physlGat and/or demateriallred f onn, as on the Record <>ate. 

The Buyback is being undertaken on a proportionate bast. from the equity shareholders of the Company, who 
hold equity shares or persons in cont{Of who hok:I eq_uity shares as on the Record Date (the ""EligibSe 
Shareholders") through the tender offer route prescribed under Regtution 4(ivXa) of the Buybock 
Regulations, Additionally, the buyback. ShaM be subject to applicable laws, implemented by tendering Of equity 
shares 'by Efigible Sholreh61derS and setticmeflt Of the same through the stock. exchange mechanism as 
sp<.~fied by the SE6I a\ its Cirtular:S ~ring rc(eren~ numOOr: 

(I) ClR/Cfll/POUCY<l:ll/1/2015 d•tedAj)tll 13, 2015: 
(II) Cl'O/OCR2/0R/P/Wl6/131 dau,dceo,,nber9, 2016; 
{III) SE81/HO/Cfll/OCR•l l 1/CI R/P/2021/61 S dau,d August J 3, 2021; aoo 
{IV) SEBI/HO/CFO/Po0-2/P/ClR/2023/35 dated Mard\ 8, 2023 as amended from lime to time (collectively, 

the"SEBI Circulars/. 

1n this regard. the Company will reciuest tflE." SSE i>nd NSE lo prcwide lhe acquisition window for facilitating 
tcn.demg of ~ Sha1es unda' th<.! Bu~k.. For tht purix,scs ofthis Buyback. e.s:E w!II be tht deSigM~d stock 
e,cd'ia,'K)C. 

6. DETAI'LS OF SHAREHOLDING OF PROMOTER ANO PROMOTER GROUP, DIRECTORS, t{EY 
MANAGERIAL PERSONNEl,.AND PERSON ACTING IN CONTROL ANO DETAllS OFTRANSA.CTION.S 
IN THE EQUITY SHARES OF THE COMPANY ANO INTENTION TO PARTICIPATE !N THE BUY'BACJ( 

6.1. The aggregate shareholding of the promoter and promocer group of the Company (the "Promoter and 
Promoter Groupj ,. dm!ctors, key managerial personnel and person in control of the CompanY, in the 
Company ason the date of the Board Meeting, Postal Ballot Notice and this Public Announcement: 

Details of.shareholding ofthc promoter and promoter group and 1)4!rson in control of the Company: 

Sr. No. Name o f Share.holder Category 
Numtw,r of Equ1ty Vo of 

Shares hel d Sharehold]ng 

1. 
Mr. Murugavei 

A'omoter 1, 17,70, 71.ti. 1'>4.59¾ .hnal<;i'aman 

2. Mrs. OOOp3 Murugavor, R-omotor group 4,007 0.02% 

3. Mr. J Ravi Ftomoter gr0l4) t Nogigllle 

Total 1 ,17.74 ,726 54.61% 

Except~ disclosed below, none of the directors· of the Company and Key Managerial Personnel 
of the Company hold any equity shares in the Company: 

5 
N. Name of Dlre<:tow Key 

r. 0
• M.1nagerial Personnel 

Mr. Murugavel I 
Janakiraman 

2 Mrs. Oeepa M.Jrugavel 

3 Mr. Vijayanand Sankar 

Total 
-

Designation 

Chairman and ~1allaging I 
Director 

N:,n--Exeeuti\'e t,t,n 
lnde,pendent Oirector 

Company Secre1ary & 
Compliance Officer 

Number of Equity 
Shares held 

1, 17. 70,718 

4 ,007 

1 

l 

1,17,74,726 

¾ of 
Shareholding 

54.59% 

0.02% 

Negligible 

54.61¾ 

6.2. Extept provkied belcw1, no ~lty shares of the Company have been purchased or sold by Promoters/~nv 
members of I.he promoter group, Director, key maoagenal personnel and of the persons in contrQI of me 
. Company during a period of six mooths preceding the date of the 8oaird meeting at which the proposal for 
bt!ybact was approved and the date of postal ballot notice being December l S, 202S. 
M,r. Murugavel Jan.oo(man has made mark.et purchase of- 2,89,70:2 equity sflares of the Company with a 
mini.-,,um price of Rs. 497.25 on November 21, 2025 and with amaximumprio:? of Rs. 549.6964 on Sept.Qrnber 
JO, 2025. 

7. INTENTION OF THE PROMOTER ANO PERSONSlN CONTROL OF THE COMPANY TO PARTICIPATE IN 
BUYBACK 

1n t~ms of the.SES! Buyback Regufat,ons; under the tender off er route, tf)e Promoters and Prom0<er Group have""" 
ol)t!On to participate In the Buybaek. Jn thiS regard, the promoter,. member of promoter group and perSOn acung In 
concert vlde their respecl1ve letters dated Decembef 15, 2025 have expressed theJf' lntent;on not to partk:lpate In the 
6\ryt)a(:k. A«ordlngly, except fo, a Ghange In llle1r sha,eholdlng, as per l'esponse received In the buyback and a 
chao9e In ttteit' Shilifeholdlng "ln the Compa(fy, as a reslJlt of the-extfngulshment of Equity S'hiJfes wt.Id, \VIII le~ to 
redvctlon In the ecivity share c:;aplt;;I of the compa.oy postbuvba(k, the buyb,a~ will not resurtrn any ~t to me 
promoters and promoter group Entitles <)OCI per$0ns In c;ontro4 of the Company. P1.1rsL1ant to rtie pr~ 8u'(bc,ck 
and depending on the response to the BuybiKk, the voting lfgt)ts of the members. of the promoters and promoter 
group in the Company may increase from their existing shareholding in the tot.al equfty capital and voting nghts of 
the Company subject to the compliance with the SEBI {9Jbstantia! Acquisition of Shares and Takeovets) 
Regulations, 2011, wherever anc:11f applicable. 

8. NO DEFAULTS 

lhe Comp,my confirms that there are no dt"faufts subSiSting in the repayment of dt!p0sits, interest payment thefton, 
redcmptk)n or debentures or p1Jymcnt or int~t thereon or redemption or Prdcrcnc~ sh.,,es Of P"Yffl&nt of 
dl..,idend ~~ to any sharcholdet, or tcpaynient of My term k>ans or interest pay.,blt! thertOo to Ml'/ linancial 
!ns.tnuti01\ Or Banking company, 

9. CONFJRMATIONS FROM THE COMPANY AS PER THE PROVlSlON.S OF THIE s·eet BUYBACI( 
REGULATlONSANDTHECOMPANlESAcr 

The Company confirms that; 

9. 1, All the EllullY Sha<es f0< 8u,back are fuDy pold up; 

9.2.. The Comp,ilny shall not Issue and allot any eq.ult_y shares or specified securities (locluding by w';ly of bonus or 
c;onvert any outstanda'lg eSOPs/outstanding instruments tnto Eqviiy Shares) hom the date al ,eso!utioo 
passed by the Shareholders approving dle Buyback till the expiry of the Buyback. period, i.e., the date on which 
the paymenlof consideration is made-to the shareholders who h3W accep(ed the Bu~k; 

9.3. The Company shall not raise further capital for a peric;,d of one year from thee:xpiryofthe 8uybock: period, I.e., 
the date on which the payment of consideratio.n is made to the shareholders'M'lO have accepted the Svyback, 
except in d&horge of subsisting· obligations such as con'IE.'fSion of warrants, stock option schemes, sweat 
equity or conversion or prcrerenoo shares or debentures into Equity Shares; 

9.4, The Company has not und«takcna buy~Ck ol any urns scwritiesdumg the period or enc ~r immi-.-ctJall.?IY 
psecedingtt)eSO&rd Meeting Date.. 

9.S~ The Comp&nysh&II not bu')•ba~ 100:ed-fn Equlty Shares and non-transrerable Equity Share:S llll I.he i:,eode:ncyol 
the kx:k.~ « till the Eqully Shares beoome traMferatie; 

9.6. The Company shall l\Ot buy bad:. ltS fqliltv SNtes fl"OCYl any pe1$00 ttvough negotiated deal whethef on or off 
the St.ook i.:x,Mnges or through spot trensacoons o, thtough any prlv~e airangernen(" In the lmplemenrnuon 
of the8tM>a<k; 

9. 7. The Company has been fn compUance with sections 92, 123, 127 and t 29 of the Companies Act 

9.8-The Maximum BuybackSb:ef.e., t S,850 Lakhs (R.upees.FlveThousand Erght Hundred and Atty Ulkhsonly)does 
not exceed 25% of the fully paid-up Equity Share -;,apjtai and free rese~s as per the latest audited standalone 

- epaper.jansatta.com - -

9. 1 O. The Company shall not: ~e any off et of buybad<. within a peMd of one ~•ear reck.oc-.ed frol'n the expiry ol &he 
B(.ryback, pe,10d I.e., the date on whiCh the payment QI conslde, atlon IS made to the shard)()lders who have 
•-the Buyback: 

9-. 1 J • Thel'e. Is oo pendency of any scheme of amalgamatlon or compromise or ¥rangement pursuant to the 
provisbls of the Companie:; Act; 

9 . 12. The. boybad( shall be completed within a period of one ( I) year from the date of passing of the special 
resotution appl'O'.'ing thebuybadc through postal ballot; 

9.13. As required under Section 68(2)(d) al the Companies kt. and SEBJ Buy"8ack Reg,.,lations, the ratio of the 
aggregate of seaxed and unsenred debts owed by the Company shall not be more than twke the paicl•up 
Equity5hareca¢taland ~f'E':Slt'f'VeS.i!lfter the Buyback; 

9. 14. As p?t Oi!u~ (ix) orScheduJt I of SEBl Buy-b;,ck Regulaoons, there ;,re no detautts subsisting in lhe rep;,yment 
of deposit'S l)Ctepted either before Of after the ccmmenomicnt of ttte companies: Act, intecest paymt.>ot 
I.hereon,. redemption ol dcbeintures Of preferen,c.e sh<1res o,- ~ytnef\t of dividend to 8l"fy' SMrc:KolCler, or 
repay,rtem of any t~m IOOO Of" llltere.st payat»e thereon to -aJ'lf Rna!1ciat 1ost1tutkln ~ ban~ company, 

9, J 5. In case at\')' such default has ceased to su«>slst, a pe<iOd of more than ttvee yea,s has lapsed. 

9. L 6. The company stl3tl nol dlrectty orfndl.rectiy fa<:Hltate U1e auyba~: 

t through any subskiatv ®MP¥YY Including its own subsidlaiy company If any-; or 
D. through lX'fy inveslment COtn~ny or group or investment companies. 

9, 17. The Equity Sh3rt$ bOught baek by lheCompa11y wll be txUnguished and ~ Uy d~ in the m:.nner 
p~ ribed under the sear Buyba<k RegutatiOns bnd the Act wilhln 7 (seven) w0rking dayS or the expiry ot. the 
Buyback period, i.e .• the <S&te on whleh the paymenl ot consideration iS made to the SNreholderS who have 
•=eel the Buyback; 

9. I$. Toe con~d..-.oon fo, tile Buybac~shall be pa,d only l>y way of cash; 

9 .19. That me m~ nvmbet of fqu.ty Shares ptopo5ed to be pv1Ghased under the 8vvt):a(k does not excee<:I 
25% of the total number of £qvlty Shares In paicH1p Equity Sh.are cap!ral of the Company as <Ii per the latest 
auditeci financial statement of the Company ason March J 1, 20ZS 

9.20. The. Company shall not allow buyback of Its shares unless the consequent reduction of its share capltal is 
affected; 

9.21. The Company shall not utilise any funds borrowed from banks or financlal institutions 1n fuffilllng its obligations 
under the Buyback; 

9.2.2. The Company shal not buy-back its shares or other specified securities so as to delist its shares or other 
specified secun'ties from the stock. oxch&nges as per Regulation 4(v) ol SEBf Buyback. Regulations; 

9.23, As per RegulaUon 24(i)(e) or tM SEBI Buyba& Regu!btioos, the promOO..lf"S and members of tho promoter 
grwp, ancJ the:lr associales be acMsed tMt tMy shall noc. deal in the E(luilySNiresor othC1' specffled securitie$ 
or the company cilher lhrough the stock 12)((:Mnocs or otf--markct transactiOns {in~lvding 111ter·se transfer of 
Equity Shares amoo,g the promolef'S and rnembel'S of Pf'OO'I~ oroup) from the date of Board resolutlon Ult the 
dosing of the euyb&el< off er; 

9.24, The statements contained kl an the relevant documents tn r~tion to the Buyback shall be true matetlal and 
foctual and shall not contadl any mis-statements or misleading lnfo,~n. l'he Company ~I comply with 
t,he statutorv and regufa«rY dmellnes In respect of the buvback In svch mantlel' as prescribed' under the 
~les Aa and/or the SES1 Bu'lt)ac:k. Regulatfons and any other applicable ti'lls; 

9.~ . The Company shal nanSW from its free resel'le$ or secunt1es pcEffllUm accooot, a s.wn equal to the nom1n.il 
value of the Equity Shares bought back through the 8t.ryback to theCaptta! Re:;jemption Reser\'e account and 
the details of sud\ transfer shalt be disdosed in-its subsequent audited financial statements; 

9.26. The Buy~back would be subject to the condition of maintaining minimum public shareholding requirements as 
specified in Regulation 38 of the SEBI Usting Regulations and under the Securities Contracts (Regulation) 
Rules, 1957, as amended; 

9.27. Covenants in rel~tion to our finaneiog .ircaogemertts I borrowings with banks, financial instibJtioos and other 
el\true:s ("Lencte,·s'")a,e not beiOg b~aehed pu~t tothl! Buy·btldt and a«oi'di.ngly the- priOr consent ottht 
Ltndcr(S) of the COmpany, OS required ROl)UIOUOO 5(1)(<) Md 5ch{~ I (Ill!) of tile 5EBI Buy-bOCk 
R.egulauons, Is l'lot appl.cab!e. 

10, CONFIRMATIONS FROM THE BOARD OF DIRECTORS OF THE·COMPAN'Y 

A$ required l>y clavse {x) ol schedule I In •-dance with R.egulaCIOn S(!v)(b) of the S.B I Buy·bacl< RegulaUons, the 
Board of O!rectors of the Company hereby oonf'lnns that it has made f\Al enciulry Into the affaits and prospects ot lhe 
Company and after taking Into account the financial pos.itlon of the Company lncludin:g the projections and also. 
consl~ing all condogent llat,11~ . the Board has formed an oplnlon: 

1. That unmedi!atefy following the da(e of this board meeting dated December 15, 2025 \ Board Meeting/ and Ule 
date on whieh the results of the postal ballotincludlng e--votlng for the proposed Buyback w ill be .announced. there 
wil be no grounds on whkti the Company oould be found unable to pay its debts; 

2. That as regards the Company's pl'.O'Sl)t'Cts for the year immediatelv foll0\.\•1ng the date of the Board Meeting hetd on 
Oecembe.rlS, 2025 and the date on which the results of-the postal ballot induding e• vomg for the proposed 
Buyback will be aMOUnood, ha!Mg regan:I to Bo.vd's intentions witi'I respect to the management of the 
Company's buslnE!SS during that yea,- and to the aln)Unt ond ch~lc)cter or tho linonoal resources whic:h will, in the 
Board's ..,icw, be avaua* to theCompMy during th&l ~ the COmpa,-rywil be a~ to meet its liabilitieS as and 
when tt,ey ra11 c:tuc and 'Mil not be re\Cftred inSOl\lent wilhin a pon:od ct one, year from t.hat date; and 

J, That rn fOfmlng the MotemCf'ldoned oplr.On u,e Board or Dk«tor h~ taken into aooount the tl&b!llttcs {lncludi~ 
prosj)e(Uve and oootlnoent tioo!Oties) ,3s if the Compa!l)' were being wound up u,,e1er the provfS!ons of d'le 
Companies Act and t'he Insolvency and Bankl\lOtcv Code, 2016, as <!Mended (lnGhJdlng p,ospecclve and 
oontJngent ~ill!Jes ). 

lL REPORT ADDRESSED TO THE BOARD OF DIRECTOR.$ BY THE COMPANY'S STATUTORY AUDITORS 

The text of the R~po•t dated be(ember 1 S, 2025 ~"ve(I from 8.S.R,. &. Co LLP, the Statutory AUGttOr$ or tne 
Company, addressed to the BoardQf ~ofthe CAmpanyls.reproduced below: 

Quote 

TO 
The Bo:.r<J or Directors Matrimo11y.Com Umttcd 
No. 94, TVH Seliriaa TowefS, 
Tower n, 5th Floor, MRC Nagar.. 
R~ Annama!alP',l'am, 
Chennai - 600028 

Dear Sir/ Madam, 

Subjt!ct: Statutory Auditors' Report in respect of the proposed buy-back of equity shares by 
Matrimony.Com Limited (the '"Company"') as per Companies Ad, 2013 in terms of cUtusc (xi) of 
Schedule: I of the SOcuriti~s and Excha.n.ge Bo:ird of India (Buy-Back of SecuritiM) Regulation,, 2018, 
as ame.nded. 

1, This 1el)Ol1 is issued In ;,cCOtOM)CewJth ourel'lga_gement letter dated Deoember-08, 202S • 

2. TM Board ot OsfectOfS of Mattlmony.Com 1.#Tltted M\'e a,ppro-.-ed a pc-opose<I buy-bad< of eouitv wres bV tne 
Company atltsmeetlngheld on Oe(ember IS, 2025-("8oard Meeting"), subject to the approval ot shareholders' by 
special resoh,Jtlon, In pul'$Uol'ICe of the p,Qlll!Sk)ni of Sections 68, 69 and 70 of the Companies Ac.t, 20 l 3 as amende<S 
{tl'le "Act"), read with ~ Secuntles and Exchange Soard ol lndla (Boy-bade of Se,:;urlnes) Regulations, 20.18, as 
amended ("SEBI Buy-back Regulations"}. 

3. ~Je have been request.ed by the Company to provide a report on the accompanying Statement of permissib1e 
capital payment (hereinafter referred to as the ~statement"'/ "Annexure A") in connection with the proposed ruy~ 
back. by the Company of its equity shares in pursuance of the provisions of Act and seer Buy.back RegulaOOOS . 

4. The Statement is prepared by the Management of the Corr,pany, which we have initialed for identification pu~ 
only, 

Manas,cmcnt's and Soard of Director's Responsibility fortheSt.atement 

S, The pceparauon of th'2 Sti?ltemC!nt fl aco:>rdante with Section 68(.2) olthc Al't Md in ootnpli,Mco with St!'f:tloo 68, 
69 and 70 of the: Act and san Bt.ry·baek RegutatlOns, is- the responsibilitv of the Managemenl of u,c Co.mpany, 
Including lhe c:oml)Jt&tiOn of the amount of the pe,mrsslble capaa1 paymel'lt, the pr~o and maintenance ot al 
~ oul'\ltng and OUler' 1elevaot s.uopottfn9 reoords MCI documerits. This respon"Sibltity Includes the design. 
1fTIC)lemeoi:ation and maintenance of lnte~ c.onttol releval'lt to the preparat1on and presentation of u,e Statement: 
and applylog an awroprfate basis of ptepara.ttOn; ancl mak,og est-mates that arerea~ In the orMT1SWl(;eS, 

6. The 8oatd of Oltectors is also responsible to make a, full lnqVll)' into the atfa!rs: arv;:I prospeas of the CompallY and 
¥' form an opinion on reasonable grounds thatthe Coml)¥tY wil be able tQ pay 'Its !lablhties and will not be rendered 
insolvent within a period of one year from the date of the Soafd Meeting and in forming the opinion, it has taken into 
account: the liabilities (induding prospective and contingent liabilities) as if the Company were being WOt.nd up 
under the provisions of the Companies Act or the fnSOlvency and Bankruptcy Code, 2016. 

Auditors Responsibility 

7. Pursuant to the requirement of the SEBI Buy,back Regulations, it is cu- responsibility to obtain reasonable 
-3Ssurancewhether : 

l. \\'f? MvC inquired into the state or affllif:s Of tt\e Company in relirtiOn to itS 3udited st3nda!one- fi\ancial statcrn(!l'ltS 
Md auc@ed eonso!idatcd f'lnMcl~I stbttments asat Md tor the '(t:JJr ended Marth 31, 2025 (the "Audited Financil,f 
Statcmcnt!I''); 

ti, tne amOOt'lt of the permlSSible capital payment ai; stated In Annexure Mor lhc proposed t,uy-t,a,ck. ot equity shares 
is pl'OC)erly dete1m!ned (X)ftSidering lhe aud1led 1\nanclal statements In aCOOfdance w!th 5ectl0f\ 68(2) or the Act: al1d 
Sl:81 Buy•baO:. Regulations., as a,pp!lcabfe; ai'ld: 

1,1. Vle Board of Oln?aors of tt,e C:Ompa,ny 1n their meeting dated December IS, 2025, have formed ttte oplniOn as 
specified In ,1avse ()C) of $ct'iecJr.ile I to the SE Bl Buy-back Regulations on reasonabie grovnds and that the Companv 
will r;0t, having rega:(d to its state of affairs, be rendered lnsol'leni: within a period of one year from that date. 

8. Our engagement involves performing procedures to obtain sufficient appropnate evidence- on the abo..-e 
repon:jng. The procedures selected depend on the aud;tor's foogement, inclu&ng the .assessment of the risks 
associated with the abo..-e reporting.. Within the.scope of our wort(, we performed the following procedures: 

I. Examined authorization for b.uy•back from the Articles of Association of the Company; 

ii, Examined that the amount of capital payment for the bu.y•back as detailed in Anneirure A is within the permissible 
1imit computed in accordance with tM proviSions of Section 68(2) of the Act Md Regulation 4(i) ct the SEBI Buy,,bock 
Rl<gul<ltiOns; 

iii. Examined that ttll th~ $hares for buy-bad<. ore fully t)&id·up: 

-
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iv. lnquin.>d into the statt ol affairs of the Comp,;,ny with rffi!rence to the Audited financial statements ot the 
Company; 

v, Obtained d~ation or sol .. -ency as approved by the OOMd or directors on December 15, 2025 purSuant lo lhc 
requircmentsorc~use (x}of SctM?d\.lle I lo the SE Bi Buy·badt Regulations; 

VJ, Obtained appropriate rer,iresent:Mio1,s I rom the M&f1&getl)ent or uie COtnl)bny, 

9. we conducted our examination In aocordancc 'fflth I.he 'GUida()(e NO(e on R.eports and certttecates ror Special 
Purposes, issued bv lnslltvte of (hartered A<:'courants of India (''JCAt"). Tile Guidance Note requires th.at we 
comply with the ethical requiremenu of ttle Code or Ethics ~ ued by ICAJ. 

JO. The AUdited Rnancfaf statements referr«s t-0 In paragraph 7 alxwe. ·have been auc:tltecl bv us on which we ISSued 
an unmodified audit opinion vfde our ~rts <2ted ,.,ay16, 2025. Our aucf,ts of ~ financial stoternet)tS were 
c:Qnducwd In ac~e with the Standards on Auditing and olher applicable authorltatl\•e pronounc.ements l$s.ued 
bv the Institute of Chaftered Accouf'll.ants of India. Those standards require that we plan and perform the audit to 
obtain reasonable assurance about whether the. financial statements are free of mate:ial misstatement. 

11. We have complied with the refevant applicable requirements of the SUJndMd on Quality Control ( SQC) 1, Quality 
Control for Arms that Perform Audits and Reviews of Historical Financial Information, and other Assurance and 
Related Services eng;,gements. 

12. We h<'lve no responsibility to update this report for events and circumstMCcs occurrif'g aner the dc1~ a, this 
lt!p¢rl. 

Opinion 

13. Based on inquiries conducted and our examination as above, we rep0rtthat: 

1. we ha-ve Inquired W'llo the state of affairs or the COmpany In ,elation to its IMesl audited standalooe af'(I 
comolldated 1'1nanc.ial statetnents as at aod f« the year enCI~ MafCh 3 L 2025. 

11. The Boatd has:pror,ose,;1 to e.,y-t>a,ck the ~s eQ(b'lyshares up to an a991egate Qmount riot excee<.1ing Rs.. 
S,8S0 ~Ji:h·s ("Buv-biKk Size"). The same Is \Wthln the amount of permass!ble capltal pW;ment of Rs. 5,895 ~ as 
oomputed In Annexvre A, wh[ch has been properly <let ermined in a«ordanc;e wilh Section 68(2) ot the Act and SE81 
Bw~k regulations; and 

lil The Board of Okectors inthefr meeting held on December I 5, 202S has formed the opinion, as specified In Clause 
(x) of Schedute I to the SEBI Buy-bac'lt RegulatioCIS. on reasona~ grounds that the Co(Tlpany, having regard to its 
state of affairs, will not be rendered insolvent within a period of one year from date or aforesaid Board Meeting. 

14. Based on the representaOO!ls made by the MaMgement, and other information and explanations given to us, 
which to the best of our knowted9e and belief were necessary for this purpose, we-are not aware of anything to 
indkate thSt tht! OpiniOn expressed by the Dir<.>ctorS in the declaration as to any or U1e m\'ltt.ers mentioned in the 
ded.iiration ~unreasona~ in arcumsumces as at I.he d.otc or dtdaration. 

Restrictions on Us:tl 

ls. This report is addressed to and p,OlMed to the Board of c»rectof'S of the COmp,&ny pursuant to the rcQUiremerrts­
of I.he SEBI Buy·b3d<. Regulations solely to enable the Boaf'd ot Directors of the company in relation to the proposed 
li\fy-baick f,\ accordance with the OKMSions of the Act and $£131 8oy·badt Regulations (I) to In~ In Publlc 
Announcemenc.. letter of off er and other doc.unents pertaining to buy-bade to be made to 

a) the shareholdef'S of the Company; b) to be flied with the Securities and Exchange 8oat'd of lndJa, 8SE l.lm!te<I, 
Natiooal Stock fxc:hange of Jnc:ffa Limited, R.eglsuar of Companies. Na1iona! Securities. DieP<>$itory l imited and the 
Central ~itory Services ( rndi"a) Umited~ as app(jcable; and (li) for providing to the merchant banter to the Buy­
back, eact1 for the pi.wpose of ex.tingulshment of equity shares and may not be suitable for any ode purpose. 
Accordingly, we do not accept or assume any liatlility or duty of ,;are for any other purpose for which or to ar,; other 
person to whom this report is shown or into whose hands it may come save where expressly agreed by OtJr prior 
consentin·writlng. 

rorBSR&Co.LLP 

~efed AccoUrltants 
Flom Reglsb·•tlon Number. t01248W/W·l00022 
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K Sudhak11r 
Partner 
Membership No.: 2l~1SO 
UDIN: 2S214ISOBMOO!Q<457 
Plac;e: Chennal 
Date: Oecembef 15, 2025 

Aonexun, A 
Statement of p,crmt$$iblc aipital p:,ymcnt 

Computatfon of amount of permissible capital payment towards Buy-back of equlty shares of 
Matrimony. Com Limited In accon:iance with proviso to Section 68(2) of the Companies Act, 2013 (the 
" Act") and Regulation ◄(i) of the SE81 8uy•badc Regulations ('the Statement') based on tM: audited 
standalone financial statements and audited consolidated financial statements as at and for the year 
ended Match 31, 2025" 

Amourtt 1n R.s. lal<l'ls 

Particulars 

A. Paid-up equity shate c-apltat as at March 
31, 202s (2,15,63,<142 equity shares or~•-s 
/ · each luily paid-up) ' 

8. Free reserves as at March 31, 202S: #c 

~Retained Earnings ,. 

• Securities Premium account " 

Total paid up equity share c:apltal and 
free reserves as at March 31, 2025 
(A+B) 

Maximum amount permissible fo buy-bac;I< 
under Section 6S of the Companies Act, 2013 
read with Regulaci0<1 4(1) of SEBI Buy-back 
Regulatloos (25% of the total paid-up equity 
share .capital and free reserves,. lower or 
audited stardalooe and audited ,oosoli<lated 
financial statements) 

Ma,Xlmum amount permitted by B06rd 
Resolution datecl Oecember 1 S, 2025, 
appro,ing buy-bad!, subject to shareholders' 
appmval by special resolutlon, based on the. 
audited consolidated tl.nancial stat.etnents as 
at and for tt,e year ended March 31, 202.s. 

Standalon~ Consolidated 

1,078 1,078 

22,,627 

22,599 22,476 

28 28 

23,705 23,582 

5,895 

5,850 

• The amount of equity share caP.@I ~ free reserves (includlng seQJl'itit:$ ll'emium) have been e'Xtracted from the 
audfted standalone and consolldated financial statements of the company for the year ended March 3 l, 20l5 and 
sea~ial records of the.Company. 

ti Free reserves asdefine:d kl section 2(43) of the eo,npanies A.c~ 2013 read olong \\'Ith ~ o u provided in 
Seetion68ollhe C.O"-ieSA<l, 2013, 

The Board of Directors have in their meetjng dated Oecembet IS, 202S formed oplnioMhat the Company, having 
regard to its state of affairs, will not be rendered insol~r,t wfthln a period of one '(ell/ from the aforesaid date and 
from the date on which the results of the shareholders' resolution with regard to the proposed buyback are declared. 

For Matrimony.com l.lmited 

Sd/ · 

Mun.igave:I JanakJraman 
Olalrm&n a1,d Managlr19 Oireet0r 
DIN; OO<iOS009 
Place: Chen~ 
Qilte< oecem1>e1 ts, 2025 

Ung_uote 

For M~trimonv.com Limited 

Sd/· 
Dee.pa Murugave-1 
Non·Ex~cutM.> Non Independent OirectOt 
01N: oonsru 

12, RECORD DATE ANO SHAREHOl.DER'S ENTITLEMENT 

12.1. As requwed under the SEBI Boybad Regulations, the Company has fixed January 30, 2026 as the record date 
(the "'Record Date") for the purpose of determining the entitlement and the names of the equity shareholders 
who are eligib5e to participate in the Buyback i:e. Eligible Sharehoklers. 

12.2. As per tile OUybaGk. Regulations andsuehother clrcvlaf'S;or notifkatlons, as may bea,»llcable, In due oou,se, 
fllgible StlarelX>lders w1, receive a letter of ofl'ef In retatton to the 6llybadc ("Letter of Off'er") a$0ng with a 
taidet offer form tncllcattng the enotlemeot of the Eligible Shareholder' forp,artkJpating In the 13uybac.1c. E\<en 
l.f the Ellgl~ SharEhokter dOeS not ~ the letter of Offer along with a. tender fonn, the Elig!ble 
Shareholder fnifY participate and tender shares in the Buyback,. As required under the Buyback Reguiation5i, 
~ djspatch of the letter Qf offer shall be th(ough electronic mode in accordance ~h the provisions of the 
Companies Al;;t wtthln two (2) W'Ofldng days from the Record Date. If the Company receives a request from 
any Eligible Shareholder to receive a copy of the letter of offer in physical form, the same shall be pl'(Wided. 

12,3. The Equity Shares proposed to be bought. t>aek. by tne COfl"IPb"Y as part or the BU'(back are divided into two 
e&ieoorles: (i) Reserved category fc:,r Sm.al Sha<eholders (defined hereinafter): at'4 (i) Gener'.al category for 
all~ EllglbleShareholdef'S. 

12A. As d~fined in Regulation 2(i)(n) of the SEBJ Buyback Regulations, a ~Small Shareholder" is a sharehokler of the 
Company who holds 'Equity Shales having market value, on the basis or dosing prioo on SSE or HSE (as 
apptiellble, contingent on highest trading volume in respect of Equity Shares ;)son Record Me) as on tho 
RecordOMt>, of not more lhan t 200,000(RuP:(!es TwoLakhOnly). 

12.s. In ac::cordanoo \'11th Regvlation 6 of the SEBI Buyback i:te:Qolatlons, JS% (tlfteen percent) of the number of 
Equity Shares whic;h me Company p,opo~ to buyback or the number of Equity Shates entitled as ~ the 
shateholding of Small ~holders a$ on the Aewrd Oate, whichever is hjgher, shall be reserved for the Small 
Shareholders as part of this Buybatk. 

12.6, on u,o b.:,sis o( the sMreholcing on tht Reeord Date, lhc CO,npMy will ottcrmlnc the cntiticrntnt or tach 
st\afeholder, ineludi,g Sm6U Sl'l~1eholders, to tender I.heir Equity Shares k'I the Buyback. TM entitlemen! (o, 
each Eligible Sharet'IO.kSer wnl be calcvlated based on lhe number or Equity Sll3/'6 held by CM respective 
a191ble Sharehd(jer as on U1e Reoxd oate and the rauo of the BVYba0k a.ppllcable In the <:ategory to whlch 
such fllglb6e Shareholder befopgs. The final number of EQulty Shares that the ~shall pu,chase f,om 
each Eligible Shateholder wOt be based on ttie to~ number of EqultY Shares ~red by svc.h et,glble 
Shareholder. Acr..ordlngly, th¢ Companv may not purchase all of the EQultv Share$ tendered by Eitg1ble 
Shareholder. 

12.7. Afb!r accepting the Equity Sh~res tendered on the baSIS ot entitlement, the Equity SMms left to be bought 
back,. ir any in~ ca.tegory Shall ftrsl be acce~, in proportion to~ Equity ~t."S tendered over aod above 
their enb'tfemMt in the offer by sha~1s in thbt catl!90!Y. and thereafter fl'Om aJoible Sh&rcholderS who 
ha\le tendered ove, and above thclt entltfemcnt In ott\et category. 

12.8. In accordancewrth R~latlon 9(1x) oftheSEBJ Buyba.ck Regulations, in order to ensure that the same Bjgible 
Shareholder with muhiple demtlt accounts{ fo1ios do not receive a higher entitlement undef the small 
SMreholdcr category, the Equity Sha!'es 1,e1d by SUCh El19ible s1,arehOldet w'dll a common Permaneftt AcOOOnl 
Numbet ("PAN") shall be dubbed together for determining the category (small shareholct,er or ~aO and 
entitlement under the Buyback. In case of joint shareholding, the Equity Shares held in cases where the 
SltCtUMCC of the PAN.s of l.M Joint Shi)rtt\otdesS is idtnUcal Si'WIII be dut>btd t09C'thC1, 11'1 case Of f59iblt' 
Shareholders holdl09 ohyskal shares, vlt)ere the seQuence of PANs Is identlcal and whe<e the PANs<>f •II joiint 
shareholders are not availabJe, t:he Registrar to the Buyback wlll check the sequence of the names of the joint 
tdders andclublogether the Equity Sharas held in such cases l'ltM?re the Sit?Qoence of tM PANs ,l£ld nome or 
joint sha1eholdel'S are ldent!Cal. The shareholdln9 of if'lstiMtOnal ln~tors l lk,e mutual funds, Insurance 

companies, foreign instiMional investors/ foreign portfolio investors etc. with common P~ ate not proposed 
to be clubbed together' (or determfnlng Uu:ir entitftinci'lt &nd will be considered Sf!IX!rately, ~re ltleSC 
Equity Stwes ¥e held for d!ff erentschemes/ sub-acxounts and hav.e a different demat accovnt no~ndature 
based on information prepared by the Registrar to the Buyback as per the sharehofder records received from 
the dl?pOSitOrie:s. Further, the Equity Sh3rcs held under the category or "dcaring mtmbcrs" 0r •corporate 
bod')· margin aooount" of"GOfporate body-btoker" as C)el' the beneflool1>05lt1on data. as on R.ecord Date wll:h 
ex>mmon PAN are not pn::iposecl to be dubbed together for determining their entitlement and will be 
considered separntt?ly, vmtre these Equity Shares are assumed to be held on behalf of d,ents, 

12. 9. The pa11teil)i.ll:lon of the fft9d>le Sharet\Okjers in the 8uyt,ad( is voluotarv, l;llglbCe Stlafeholdes-s may ope to 
participate in part or in ful and recei...e cash in lieu of the Equ'rty Shares accepted under l:he Buyback or they 
may opl not to participate and enjoy a n:?sutta.rtl. lncre:,se. in tMir percentage sha~ing, after the 
completion of the Buvt,a,ck, without any addltsonal irwestrnent. Blg!ble Shareholdets also have lhe option of 
tendenng additional shares (over and abo\-e their entltJEment) and participate in the sho,tfaU aeated due to 
non,,participation of some other Eligible Shareholders, if any. lf the Buyb,adt entitlement for any shareholder is 
not a round number, then the ftattiOnal entitietneot shall t>e ign0red fot COl'l'IC)Utatlon of OUybaekentitletnent 
to tender E:Qulty Sha<es In rhe 8uyb;,ck. 

12. LO. The-maximum number of Equity Shares that can be tendered l.nier the Buyback by any E!igibteShamholder 
cannot e,ccced I.he nun¥>ef of Equity Shares hekJ by the eqully shareholdCI' as M the Record Datt. In ca1se the 
Elfglble Sharehol(jef holds Equity Shares through multrple demat ;,ccounts, the tender {hr()ugh a demat 
account cannot exceed the number of Equity Shares held in that demat account. 

12.11. 11'le Equity Shares tendered as per the t"l'!titlement by I.he Ellgible Shareholdel'S as well as addlb<>l"la1 Equity 
$hates tendered, if any, w!U be a«:epted as per the proc;eClure laid down rn the SEBJ B~k. r{egulatlons. If 
the Bvyback entitlement for any shareholder is not a round number, then the frac:tio;ial entitlement shall be 
ignoced foc CM)putbtiOn of Buyback entitJcmc,n to t~r EQultY 9\a,res io the Boybadt.. Th(' settlemffll 
unde< the 8uyback will be done using the mechanism notified under the SE Bl Clrculars. 

L2.12. Detailed instructions for participation in the Buyback (tender of Equity Shares in the 8uyb;,ck) as well as the 
relCVMl t.ne a,blt wll be Jncltldl?d In U'IC l('tter or Offer which Will be: sent IF'! due ooorse to I.he Eligible 
SharetK>klers. Eltglble ShareholcSers whlctl ~ reglstered U)elt Ef'flall Ids 'IWth the deposlt0tles / the 
Company, shall be dispatched the l etter of Offer thrrugh electronic means.. If Eligible Shareholders m$h to 
obtltin a physical OOfl'/ ot too Letter of o«er, they may send a request to th@ CompMy or ~glstrar to th8 
Buyback at the address menuoneCI at paia 13 °' l '1 befow. Ellglble Stweholders which have not reg1stered 
their email ids with the deposttories/ Company, the letter of Offer shall be dispatched thro-.igh physical mode. 

U ,PROCESS AND METHODOLOGY FOR BUYBACK 

13. l. The Bvytxictc is open to all 8lglble Sharet'IOlder$ / tieneRclal owners of the Company, 1.e., Ole Sha,rehOIClers wno 
on the Record Date were holding Equity Shares either in physical form ("Physi~ Shares") and the beneficial 
ownc~ who on th.:? Record Dbte wl?rt holding Equity Sh&res In tho <l~mateJiallzcd form \ D~mM Sh;,rt.'Sj 
(such shafehOlder's are referred to as the \Ell~le Shareholdersj. My person who ooes not hOld EQultv 
Shares of our Company as-on the Record Date will not be eligible to partiopate in the Buyback and Equity 
Shares tendered by such person( s) shall be rejected. 

13.2. The 8uyback.shan be ~ented usfng the "'Mechanism fo, a«1uis'tion of Wres thcough Stoci;. E)(change" 
notified by SEBJ vide SE'BI Circular no. □R/CFD/POllCYCELL/l/2015 dated April 13, 201S and drrular-no. 
CFO/OCR2/CJR/P/2016/ l31 dated December 9, 2016, ~ndSEB! Cirakr CfD/OCR·IIl/CIR/P/2021/615 dMed 
August 13, 2021, &nd SEBl Orculaf 00/PoO-'l/P/OR/2023/35 dated Maren 8, 2023 and ro11owl11g the 
proc;edu1'e prescribed in the Companies Act ancl the SES[ Buyback Regulations, and as may be determined bV 
the Board (induding the Buyback Committee authorized to complete the formalities of the Buyback) and on 
sueh terms and coMitionS as ml'ly ~ pctmctted by lllw from timt to Umc, 

13.3. For the fmpementation of the Buyback, the Company has appointed Choice Equity Broking Private Limited as 
the registeced broker to the Coolpany (the "Comp~s &oker") to facilitate the process of tenderif'9 of Equity 
Shares through the stoek e:x.c:hange mech&nism for the 6uyt)ack ~l'ld through wboi'I\ tht purmases anes 
settlementsona«ountof the 8u~kwCMd be made by the Company. Thecontactdetallsof theCompanvt 
Broker are as follows: 

Chol<:e Equity &r'Okln9 Private UmitCd; 
Address: Choice House, Sunll Patc:da Tower, J B Nagar, Mdherl (Ea.st), Ml.lllba' · 400099; 
Contact Person: Mr. Jeetender Joshi; 
l(II, No.: 022·6%35291 
E-~11 Id: --Jo5"'@<1loicelndla.oom 
Website: www.choiceindia.com 
I nvestor Grievance Email 10: ig@choiceindit1.com 
Sf,BI Regl$tratlon No.: INZ00016013) 

L3.4. The Company will request 8SE limited ("EISE"), who shall be the designated stock exchange for the purpose of 
this Buyback, to provide a sep<1rate acquisition window ("Acquisition Window"} to facilitate the placing of sell 
ordets by Ellgible SNteholders who wish to tenOeJ' e<tult-,· Shares in the Buybaek:, The details of the 
Acqu1sttlon YVlndow wil be ai. spec.died by BSE Limited from tlrr,e to time. 

l3.S, (n the l?W.'nt the Shareholder Broker(s) of lJliT'f Eligibte Shareholder IS not f-egistered with SSE Umlted as a 
trading member/stodc brof<er, then that f llg!ble Snateholder can ape:iroiKh ar<y 8SE registered stock blok:ef 
and can register themselves by using quick unique diem cQde rucc1 faclllfY ttvough the ese registerEd 
stock broker (after submitting all details as may be required by sud\ BSE registered .sb:d broker to be in 
compi.ance wil.h applicable lbw). ln case the Eligible SNtteholder.s are unable to register using the ucc facility 
through any OtnEf BSI: registered soxk broker, Ellg~ Sharehol{jer5 may apprwcttthe Comp9ny's. B~er to 
place their bkis, by using the OCC facility after submitting requisite documents. 

13.6. Ounfl9 the tende~ pe1f0d, theOC'de, ror $Clllng lhef.Qu!tySha1es will bei,laced In the AcqulSltlon Window bv 
Elf91ble Shareholders through their respecti~ sl;IXI< brokers during normal ll'adiog hours of the s«oooarv 
market The stock brokers (~Seller Member{s)") can enter orders for demat shares as well as physical 
Shart-s. lo the t~ring prOCcss, the Company's Broker ~ also process the orders r«'4?:M?d from the Ellgibte 
Shal'ehOklers after fllglble Shareh~s have coml)teted U"dt' KYC requi:t-ement a5 required by the company\ 
Stoker. 

L3, 7. TM Eluybad<. fr-On'I ~ Eligible SharthOlders who a~ residents ouicside India W lu(f,ing rorcign COlporatt. bOc:k-5 
(1ndudlng e,stwhiSe oYetSeas corporate. bodleS), foretgn po1U'ollo ln\<estors, n()(!•resldent Indians, miembers 
of foreign nationality, if any, shall be subject to the Fote.gn Exchange Ua:nage:ment A...'t, 1999 and rules ancl 
regulations framed thereunder, if My, Jncorne Tax Ad. 1961 and rull?s and -regul<1tions r ramed lhell.!undet, as 
applkable, and atso subject to the reoe.PV'l)('ovtslon by sudl Eli9'ble Sharet"lolGtefs or such approvals, If and to 
the extent~ry or (equlred from c.oncemecl authoribes lnckxflng, but not limited to, appf'Q\tals from the 
Reserve Bank of India under the Foreign Exchange Management Act, 1999 and rules and regulations framed 
lhereunder, if any. 

13.8. The reporting requireme,ts{or Non-Resident Shareholders mder Re$EfW Bank of India, Foreign Exchange 
Manllgement Act, 1999, as amended and any other rules, regulations, aod guidelines, for remittance of funds, 
shalf be made by the Eligible SNtteholder and/Of the 5ellef ~ tl'lrOOl)h whleh too Equity Sh&l'ehotder 
places the bids. 

L3,9. Moditicationfcancellation or ordersaod multipie bids r~m a single Bigible Shareholder will be: allowed during 
the tendeMg periOCf of the Buybad(. Multiple bids made by SMgle Eliglble Sharenok.1er f0t selling the Equity 
Shares shall be dubbed and considerer.I as •one·· bid for the purposes of ac«ptance. 

LJ.10. Thocumulativcqu.,ntity tendered shall be mbdeav;,ilable on the website or SSE Limited (www.bsclndia.com) 
throughout tne trading sessions and wnf be UP(Jated at spedffc lnte.-...as durfng ~ tendetlflg peliod. 

13.11. Fu~ the Company wlll not accept Equity Shares tendered fof Buyback \\tlich under restraint order of the 
oourt f0t transfer/sale ar,d/or tt\e ti~ in respect of which iS othl?rwise under dispute or \\ill'!e k:tss of s;twe 
certll'$cates has.been notified to the Company aod the dui,lieate sharecettlflcateshiWe not been iSSued either 
due to suc:h request being under process as per the provisions of &aw or othenwse. 

13, t-2. Procedure to be followed by E:Ug.ible Shareholders hofding Equity Shares in the dematerialized form: 

13. t 2. l. e1~1e Sha.feholclers who ~Ire to tender their-Eqult;y Shares hef<I by them In dema~lzed f0tm under 
the Buyback would ha..-e to do so through their respective Seller Member by indkating to the concerned 
Seller Mcmbcr, the dttbilsor EquitY Shares thev intend to tender unde' the Buybbek. 

13.12.2. 'The Seller Member(s) would be required to place ¥1 order/bid on behalf of the Slg!ble .Sharehofdrers VfflQ 
wish to tender Oemat Shares in the Buyback using the Acquisition Window or tne Designated Stock 
Exchange. Before pl&cing uie Ordet/ bid, lhe Ellgib)e SharehOlder would requln~ to transfer the number or 
Equity Shares tendered to lhe aCC01Jnt of Indian Oearing c.otporatfon Umlted ( referred to as d'IC "'Clearing 
Corporation .. ) specificalty created for the purpose of Buyback offer, by using the early pay4 1n mechanism 
as prescri~ by the DeSignatEd Stoct Exchange or the U'earing Corpor<ltion priOI to ~lacing the bid by the 
Seller Member. This WU be v&lldaled at the tbne or order/ blCI entry. 

13. 12.3. The details of the Special Account of the Clearing Corporation and the setuement number shall be informed 
in the issue openinc} circu!br lha:t will be issued by Ul! Designated Stock. Ex<:hango Dnd/Of lhe CloMng 
c.orporatlon. 

13.12.4. The lien shall be marked by the Setler Member in the demat accoootof the Eligible Shareholder for the 
shares tendffl..-d Sl tender olftr. Details Of stmes marked as lien in tht? dema.t bttount or the Eligiblt 
Sharehokter shall be l)tovtded by the des,o.silOrtes to aeartng CO(J)Oration,. Jo case, ct'le Sha,ehOldets dem&t: 
account Is held with one depository and clearing member pool and Oearing Corporation Acoount is held 
with other depository, shares shall be blocked in the sht1rehoklers demat account at source depository 
dl.lMQ the tenclett~ pcliOO. Iota de~orv tender offer ("IDT") instructions Shall be w,ittated by tM 
shareholders at source deposltory to clearing merri:,(:, / Oearlng Corporation account. at target depos&torv. 
Source depository shall block the shareholder's securities (i.e., transfers from free balance to blocked 
balance) and str'ld IDT message to target dcpositofy ror c:oofirming tr~tion or lk>n, ~ilS of ShartS 
biOd<ed In ti,e sharehotctets <:Jemat account shall be p,o-Aded by the taroet depository to .me Clear1ng 
Corporation, 

13,12.5. Upon placing the bid, the Setler Member shall pro,.,ide b Tr~Of\ RegiStrlJt:iOn Slip (lh<! " TRS") 
generated by the exchange bidding system to the EIJglble SharehokJet. The TRS will contain the 0~11s of 
the order S'Ubmitted like bid ID numbet, application number, DP ID, dient ID, number of Equity Shares 
tendered, etc. In cMt? of non~receipt or the completed tender form and othtr documents, but lien marked 
on E~ltv Shares and a vald bid 11'1 the t>1chan,i;ie bidding system, u,e bid by such Eligible SharehokjerShal 
be deened to have-been a~. 

l3.12.6. It is darffied thal in C.'ISO: of Dcmat Shbrcs, SUbmission or-Ute tender form and TRS is not mandatory. Jn case 
or non-recefl)l ot lhe comc>Jeted tenoer form aoct otneJ' d0Cu1nents, bul receipt of Eq~ Sha(es In the 
accounts of the Oearlng Corporation and a valid bid In tl'!e exchange bidding sy$1:em, the bid f0t Buyback 
shall be deemed to have beeo accepted. 

13. J 2.7. The Eligible Shareholoers will NVe to ensure that they 1<eep tN! depository -piitl(jpaiot {"DP"} account 
actl\'e and unblodced. Further, Eligible Shareholders will ha'Y'e to en.,;ure that they keep the bank account 
attached with the OP account acti\le and upd~ted to receive credit remittance due to acceptance of Buyback 
of sh&res by lhe eompany. ln the evcnt1rany equity Wrt:S ate tendered to Clearing COrporatlon, ~oess 
dernaterlall~ equltv shares or uoa«epte<I demate<laJlz:ed equity shares, If any, tendered by the eUgible 
Shareholders would be returned to them by Cearing Corporation. If the security transfer Instruction is 
reject«! in the: dcposito,y system, dut! to any Issue then such s«urilies will be transftrred to the 
shareholder broker's deposltory pool account for onward transfet to ttle Eligible. SharehO{de'. In case of 
custodian participant orda's, excess dematerializec:I shares or unaccepted dematerial:ized shares, lf anv, wil 
be refunded to the respectiv'l? custodian depository pool occounl 

13.1 ts. l:Hg:i'ble ShatehOiders who have tenoered their oemat shares In the Sutoack shall also proll4de all relevant 
documents, which are necessary to ensureuan!tferab!lity of the demat shares in respect of the tender form 
to bo sent. Such documents may include (but not l imit«! to): (a) duly attested power of attorney, if any 
pe(SOtl otber than the EhgU>le SNJeholder has signed the tender form; (b) duly attested death <ertihcate 
and i u~ion a;1tificate,llegal heirship certificate, In ca$e any £11glble Sh.;ird)Qlder is deceased, or court 
approYed scheme of merger,lall'\:!6gamation for a company; and (c) W'I case of companies, the necessary 
certil\ied 001porate aulhoriZations ( lnduding board and/or general meeting resotut10,, ), 

13, 1.3. Procedure to be fol Jo.wed by Eligible Shareholders holding Equity Shares in the Physical fom1: 

In accord.Mee with the: SEBJ o.n:ular no, SEBJ/HO/CFD/0\01/CrR/P/2020/144 d-,led July 31, 2020 shar<tholdcr 
holcting shares In ptwsic.al forms are aloweGI to tender thei, shate.$ In a buybaCX undertak.en thtou"h the tendes' off er 
route. HQY1ever, such tendering shall be as per the pc<MSlons ofthe SEBJ Suvtia,ck Regulations and terms of letter of 
Offer. 

13. l 3. l. Ellg':ible ShMeholClel'S who aite hoktlng physkal Equltv Sha:res and Intend to partfQpa\e lo the Buyback •,11. 

be ,equired to appn:,ach tflejr resp~..-e Seier Member along with the complete set of dorumer,ts for 
verification PfO(.'edures to be GRried out before ptacement of the bid, induding (i) the tender form duly 
signed by all Blgible Sl'lareholele,-s (In case shares.&re In Joi"tt names, In the same Otder fn whlcti they hold 
the sharP.s), (II) ~,glnal Equil:y S'h;)re certiflcate(s), (iii) valid sllare b'ansfer fofm(s)/ Form SH..:i duly fi"ed 
and signed by the transferors (i.e. by all registered Eligibk? Shareholders in the same or.der and as per the 
specimen slgl\Mures-regtsttred with the company) and duly witnessed ~t I.he appropriate plare &umofl?lrq 
the transtertn favour of ctieCompany, (tv) setf~ttested copy of the PAN card of an the EllgibfeSNreholders 
(v) any other We\lont dowmeots such as, but not limited to, duly attested powe1 of attomev, corporate 
aulhorw.Ylion (lndudlng ~rd resolution/specimen slgnawre), noblllZed copy Of OO!llfi c~rtificatt and 
succession cert1flcate0t probated will, If theOl'iglnaJ Ellg!bte-Sharehokf.et has deceased, et<:., a.s apl)lieable. 
In addition, tf the address of the Eligibte Shareholder has undergone a change from the address registered 
in the Register or Members of the Company, the Eli9Jble Shareholder would be required to submit a self• 
attesled cor,yoraddrt'S'S proof conscsun901 My one of the (Ollowing <1ocu,neots: valid Aadha, card, \IO(er 
ICle~Cardof Passport. 

L3. 13. 2. Based on the documents mentioned in the paragraph, the concerned Seier Member shaJI place an orde, I 
bid on behalf ot the Efjglble stsa.;ehOldcrs holding physical Equity Shares who wish to tender Equity Shares 
fn the Buvt)a(;k, uslng the Acqvls!tlon Window QfBSE Umited. Upon placing the bl6, tlleSdler MemberstlalJ 
provide a TRS generated by the exchange bidding system to the Eligible Shareholder. TRS Ml contain the 
details or or(k'j" submitted il<C! FotiO Number, Certilkate Nutnber, Distmctive N~ Number of Equltv 
Shares tendet'OO etc. 

13.13.3. /vl'f Seller Member/ Eligible Shareholder who places a bid for physical Equity Shares, Is required todefwer 
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the original share certi.fieate(s) and documents (as mentioned above) along wilh TRS either by registered 
post on:ourief or hand dellvel)' to the Regi&r&r to the &.tybaek (at the &ddress mentioned at paragraph M 
~w) on or before the Buybacic. ctoslng d~te. The envelope should be $\lper scribed as "Matrimony.com 
Limited Buyback 2026": One copy of the TRS will be retalned by Registrar to the Buyback and ;i. will provide 
ackoowled9crnent of the same to d'lc~rMember/ SiQib!c Shbrt.>f\Okt<:r. 

13.13.4. 8 iglble Shareholders hOld!ng phvs1cal Eqult.v Sharei. $.hould note that physicaf Equity Shares mtl not be 
accepted unk::ss the complete set of documents ore submitted. Accepcance of the physical Equity Shares for 
Buyback by the COmpany S#\&U be. subject to ~ uon ais per lhc S£61 Buyback. Reguladons and any 
furtt\et' directions tssued In this regard. The Regl5trar to the IM'back wlfl vertfy svch bids based on Ule 
documents submitted on a d.1i1y basis and till such venfication, the Designated Stock Exchange i.e. BSE 
Limited ShaU dis¢ay .such bids as 'unconfirmed physbl bids'. Once. Rt.>giStrar to the 8u'(batk. COOIYms ~ 
bids, thev wil be treated as 'Coor.med BldS', 

13.13.5. Jn case any Eligible Shareholder has submitted Equity Shares In ph.ysical form for demateria.lisation, such 
Elig~ Share-holders Should msu~ that the procr.-'SS of getting the EQu1ty Shares den'lateriJ!l1ih'd Is 
completed well In time so that they can partleip3te in che Buyback befote the closure of-the tendering period 
ofthe:Suyback. 

13.13,6, An unregistered shar~tdc:r holding Equity Shares in ph~ical form may al$o tender tht?ir Equ~ Shares in 
the 6uybad< by subfflittin9 the duly executed transf e< deed f0t transfer of shares. purchased prior to tt)e 
Reoord Date, In the1r n.am~ along With the offer form, oopy of their PAN card and of the person from VffiOm 
they have purchased shares and other relevMt documents as requi~ for transfer, if any. 

l 3.1.3.7. rhe 6uy•badc from the Eligible Shareholders who are res.dents outs<te lndla lndud!ng forei90 cotp()(Me 
bodies (induding erstwhile O'Vel'$€<1S eotporate bodies), foreign portfolio in\<eStors, non-resident lndrans, 
members of fott?ign nationality, if any, Shall be subject to the forcign Exchange Management Act, 1999 and 
rules and tegulaUons framed thereunder, 1r any, Income Tux Act, 1961 and MeS and tegula®nS rramied 
theriwn<fier, ~ app(bble, and also sub)OCt to the ,ec;elpt / provision by suc.tl e&glble Sharehofders of .such 
approvals, if and ID the extent necessary or required from conce,ned authorities induding, but oot limited 
to, :ipprovals frorn tM RBI under the Foreign exchange M;,,n~gcrnent Act, 1999 aoCI rules Md regulations 
framed thenivnder, ff arrr. 

13.13.8. The reporting requirements fof non-resident shareholders undef RBI, Foreign Exchange~Act, 
l999, as ameooed and any other , ulcs., regulaUoos, guidelines, fot rernlttaoce ot funds, !>hall be tnbele by 
the El!glb6e Shafeholders and/ or the Seller Member thtough which toe 8lglble Sha~lcler places tt,e l)ld. 

14, METHOD OF SETTLEMENT 

14. 1. Upoo tlnal,iatlon Qf dle bases of ac.ce:ptance as per SEBt 61/ybadc Regwtlons: 

14 .1.1. The settlement of trades sha8 be carried o'ut in the manner simtlar to sett1ement of trades in the seCOf\darv 
mark.cl 

l4. l.2.. The CQmpany will pqy tne consfderauon to tne Company's Broker who wlll transfet the oonslderat100 
pertaining to the Buyback to the Clearing Corporation's Bank account as per the prescnbed schedule. The 
settlc~ t or fund Obligation (Or De.tl'latSl'l&ft.'S shall be affected aspc, the SEBI ~ bOd as prtSCrfbed 
by l3SE Umited and the Clearing Corporatioo from time to ume for oemat Shafes aa:epted under Che 
Buyback, such beneficial owners will receive funds payout in their bank account as provided by the 
depository system directly to the Cleafing Corporation and in rose or A,ysici)I Shares, the Clearing 
CO(poratlon will re\eaSe the funds to the Se!ier Memt>et(s) as per secondary ma,l>:et pa",'(lut meehanlsm. lf 
such shareholder's bank at(.OOflt ~!ls are not ava!lableortf ~ funds: transfer lnstrua:bn is rejected by 
the Reserve S,.._nk.of India ("RBI")/ bank(s), due to any reasons, then the amount payable to theooncemed 
sha,ehoidefs wm be transtctn!d to the sefler Member's seltlel'Oenl bani< account fof ~ard transf e.r lO suet\ 
sh9reholdefs. 

14 .1. 3. In case of Bigibte Shareholder where there are specific RSI and other regulatory requirements pertaining to 
funds pay-out, which dO nol opt to settle th!'OoQh <ust0d1&1,s. the t'unds pay-out wovkl be given to Ulel( 
respectrve Seller Members settlement bank ao::ount for onward cransfer to the El!glble Shareholder's. For 
this purpose, the client type details vroold be coll~d from the depositories. 

14, 1 .it The EQurty Shaf'es bought' bade. In demat f O(tl'I woutd be 1.ransfened difectly to the demat escrow acxount of 
the Company opened for the Buyback (the '"'Company Oemat Accountj provided It Is tndlC11tecS by the 
Company's Broker or it \.\ill be transferred by the Company'.s Broker to the Company Dem.at Account on 
receipt ot the Equity Sh:ircs from the ctCNJring and stttlC:l'llt'nt med\aoism of SSE Limitt<t. 

l4.1 .S. Ellglble Shareholder wdl have. tQ en~e th9t they l<eep their de~tory ~cfpant {"'DP .. ) aGCOU'lt active 
and unblocked to receive credit in case of return or Equity Shares, due to rejection or due to non/partiaJ 
acc:ept'tn<f!' or shores under tM BVybaCI{. Exct:Ss Equity SMres or unatttptcd EqtJ!ly Sh!lrcs, in 
dematedalised form, d any, tendered by the Eligible Shareholders would be transferred by the Clearing 
Corporation ditectly to the respecti\•e Eliglble Shareholder's OP account. 1f tbe securities transfe,-instruction 
Is rejected in the de'positocy syslem, due to any issue then SUCh securities l'li!I bt transferred to the S8l1er 
Member~ deposltOl'y pool acoount for onw.,rd transfer to suell Ellglble Shateholdef. 

14 .1.6. rn the case of Inter-depository, the Oeanng Corporation will cancel the exoess or unaccepted shares in target 
dcp0sitory. The sou~ dcposito,y will not be able -to relc:ise tM lien without a re>e.,se or Inter Df!pOSitory 
Tender Off et message ftom target depository. Furtf'ler, release d JOT ~ sh.al be sent by target 
de,positof'y either based on canceHatloo request received from. the Oearing Corporation or automaocalty 
generated after matching W11h Bid <1ccepted detail as received rrom the Company or the Registrar to tt'le 
Buyback. Post receMng the IDT ~ from target depoSito,y, source: deposit()fy 'MIi caned/ reJeasie 
f;Xcess or un.ac<.epted block shares lo tt'le demat account of the fllglble Shareholder. Po5f completion of 
tendering period and receiving the requisite detaas \<iz.., dema.t account details and accepted bid quantity, 
sourtt dtpOSitory Shalf debit the scCUtities. as per th@ communicatiorV mossagc rcedved from ttlrgi,lt 
deposlto,y to the extent of ocoopt.ecJ bi<J shares from Eligible Sh<il'eholder'sdernat acoount and o-edlt ll to 
Oealing Corporation settlement aca,unt In target de()OS!tory oo semernent date. 

1 ◄, 1.7. Any excessEquilY Shares, in physical rorm,. pursuant to.i:,ropOftiOnale a«epltlnce / re_je(lion wllU:>1! returned 
ba<k to the El'9lb(e Shareholders dire<tly IJy the Re9~trar to the 8UVback, The Comp•ny is avtnori7.ed to 
split the share certificate and issue new consolidated shate cemficate for the unaccepted Equity Shares, In 
case the Equity Shares acccpted by ~ CO,n~ny are less than the Equit)• Shares oondEred in the BuVOOC:k. 
byellg!ble ShareholcSefs hOld1n; EQultvSha,esln me phvsical form. 

14.L8. tn case or certam shareholders viz., NRls, non-restdents etc. (where there are speofic regutatory 
requlren'l(!n~ pertaining to fund$ p~ ineluding those prescribed by lhc RBI) who do not Opt to s<?ttSe 
thl'OIJ9h custodians, the funds pavout WCMd be gtven to their ,espect,ve 5ellet Member's sett1ement 
accounts for releasing the same to such shareholder's ac<:ount. 

14.1.9. TM Setler Membcr(s) would issue conlnld. note for lha Equity Shbresa«eptcd under the &.rybadl.and p.W 
the constSeratlon fo, the EqultY Shares accepted under the 6uyback and ren.wn the bolfance unacceo(ed 
Equity Shares to their respective dients/ will unblock the excess unaccepted Equlty Shares. The Company 
Brolc.er would .:i1so·issue a contract. note to the Comp,uny for the Equity Shares accepted under the Buyback. 

14. I. l O. f;llg!ble Shareholders who Intend to patt;cipate if\ the S\tyb,Kk. should consult their respectJ\•e seller 
Membei'(s) for details of any cost, appllcabJe taxes, charges and expenses(including brokerage), etc. that 
may be levied by the Seller Member upon the selling Eligible SMreholders placing the order to sell the 
shares on beh&-ff of tile s1'&reholders. The 8u'yt)ock conSiideraUon recel...ed by the seffing Eligit:lte 
SharehQldet$, i"l rewect of ao:epte<I Equhy Shares, coukt be net of such 00$t:S, apf.'.)M(;able taxes, charges, 
and expenses (induding brokerage) and the Manager to the Buyback and the Company accept no 
respol'!St1>ility to bei:u" or pay such adclilional cost, d\&rQCS aod cxpeo.~ (indudinQ brokerage) incurred 
solely by the selling EltgllJle Shareholders. 

14 . 1.11. The Equity Shares accepted, bought and tying to the. credit of the Compi!O'y Oemat Account and the Equity 
Shares bOuQht bad< and ao:::eptOO In phySicaJ tOfm v.ill be extinguiShc!d in the maMer 80d fotJowing ~ 
pnx:ecNreprescribed In the SE8l 13uybolct< ~ ns. 

14.1.12. SEBI vide 1l:s Circular No, SEBI/HO/M.IRSD/MIRSO_RTAMB/P/CJR/2022/8 dal:ed January 25, 2022, 
mandMed an listed: oompanieS to ls.sue lhe securities in dematcri!ll!Zed f0rm only wtitle p,oc:es:Sit,g the 
.service request of issue, Inter alla, relatfng to t;he S\lb·cllvlstonorsplittlng of share certificate. In vievtof ~ 
same; the Company shall issue alerter of confinnat;ion ("'LOC") in lletlof a.,yexcess phy.sicid Equity Shares 
purSUartt t0:proportionatc a~rejectiOn al'ld lhc toe~ be dispatched to thebddre.ss,egist<!rOO 
Wtth the R.eglstrat. The ~IStrar shall retain the o,lgln.at ·share certtt'lcate and deface the cetlficate l\'lth a 
stamp "letter of Confinnat.lon lssued" on the face / reo.·erse of ~e certlricate to the extent of the exc.ess 
physical shares. The LOC shall be \<illid for a period ol 120 days from the ®teof its issuance, within which 
the Equity Shal'fflOlder shall be required to m&lle a request to hls/ne1 depository pa,UdC)ant (or 
dematerJa!l;:lng the physbl ~ ulty Shares recumed. rn case the Equity Sharehol~ falls to $Ubmrt the 
demat request within the afocesaid period, the Registrar shall credit the Equity Shares to <1 separate demat 
account ot I.he Company open~ for the said purpow. 

14. 1 . L3. The Equity St'lares tying to the credit of th~$pec1a1 Demat Acoount and the Equrty ~es bought back and 
accepted in physicatform will be extinguished In the manner and following the procedure pee.scribed in the 
Buybad< Regulation 

t.S. COMPLIANCE omc:ER 

The Board at their mooting held on December 15, 202.S appoint~-d Mr. Vijavanand 5ank:ai; Company Secretary & 
Comphahee omcer of the Company, as the compllallOe officer f0t Ute purpose of the 8u)t)a(;k ("compliance 
Officer"). lnvestof's may contact the Compliance Officer for arry clarifications or to addre$s their grievances, if any, 
during office hours i.e. 10.00 a.m. to S.00 p.m. on all working days except Saturday, Sunday and public holidays tilt 
me c:losute or the Buybact, &t the fOlklvMg address: 

Con,pany Secretary & Compliance Offioer: Mr. Vl_jayanand Santar 
Matrimony.Com Limited 
Address: No. 9'11 TVH Belielaa Towe,s, Tov."tt" u, 5th Root, MRC Nagar, 
Raja Annarnalall)l,lfam, O'leonal - 600028, India. 
Tel. No.: +9144 49001919 
Wetnitc: WWY1,matrimony.com 
Emari: 1nvest0C's@lrlatrlmony.com 
CIN: ~090TN200tPLC047432 

16. REGISTRAR TO THE BUYBACK/ INVESTOR SERVICE CENTRE 

In case of any queries, ~ lders may also c;ontact the Registrar to the Buyback during office hours I.e. 10.00 a.m. 
to 5.00 p.m. on all working days except Saturday, Sunday and public hof!days, at the following address: 

Kffn Technologies Limited 
Address: Selenium Tower 8, Plot 3 J-32, Financial Otst1ict. 
Nanakramguda, Senlingampally, H','derabad • 500 032 
Tel. No.: +91 40 6716 2222 
Toll Free No.: 18()()3-094001 
EmaTI: matrimony.buybacl:2026@kflntech.com 
Website: www.ktintech.com 
Investor Grievance Emal!: einward.rls(l-ktlntecn.com 
contact Person: Mr. Murali k'.rish(la 
SEBI Registration No.: INR000000221 
CIN: L72100MH2017Pl.C'144072 

17, MANAGER TD THE BUYBACK 

SA FF RON 
• •••• e,,~-.. 

Saffron Capital Advisors Private Llmited 
Address: GOS, Sixth Floor, c:entre Point, Andheri·Kurta Road, J, 8, ~' Andher'I (East), 
Mt.1mbal • 400059, Mat'larashtra, lndla. 
Tel. No.: +- 91 22 4973039"1 
E•moll: buyba~sartrontidvlsor.(O(n 
Website: www.safftonadvlsor.t:om 
Investor Grievance: lnvestorgrievanc.e@saffronadvisor.com 
Contact Person: Mr~ ~in Prajapati / Mr~ Satej Oatde 
SEBI Regl.$tratlon No.: lNMOOOOJ 121 l 
CIN: lJ67120MH2001PTCi66?t l 

18. DIRECTOR'S RESPONSIBIUTY 

As per Regulation 44(Q(a) ofthe SE81 Buyba(k Aegul•tl""5, the Board of OWecO>'S of the Companv oc:cepts 
responsibility fot the Information contained In this Public Announcement and confirms that such doa.nent 
contnins true, factual ttnd mZ>teri.ll inf0rm<1tion Md does not o::intain 11ny mi~~drlg information. 

For and on behatf of the-Board of ol~rs of Matrimony.com Limited 

Sdl • 

Mu rugavel Janakiraman 

0,airman and t<Aanaging 
Director 

OIN: 00605009 

Oat.,, January 21, 2Q26 

Place: Chennai 

Sdl • 

Oeepa Janakiraman 

l'klo-Execvtive Non 
l ndependoot OitGci.OI' 

Ollt 00725522 

Sd/ • 

Vijayanand Sankar 

Chmpany ~relary & Compliance Officer 

ICS MembesshipN:,,; A1 8951 
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